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LOK SABHA
Wednesday, 6th April, 1955

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
_ORA.L ANSWERS TO QUESTIONS

o PusLICITY

+ 1961, Shri Krishnacharya  Joshi:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of films produced
and the number of copies thereof
printed for publicity purposes during
1954; and

(b) the total number of documen-
tary films, and their copies (separate-
ly) distributed to Indian missions
abroad during the same period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 22,779
copies of 98 films, including 8 docu-
mentary films obtained from private
producers were meade during the year

. 1954 for publicity in India. In addition,
" 486 copies of 5 films produced in 1953
were made for distribution to mobile

Vans.

- (b) 2,561 copies of 136 documentary

]"ﬂlms. including 13 films obtained from
private producers, were sent to Indian
missions abroad. A statement showing
the number of copies of each documen-
tary fllm is laid on the Table of the
House, [See Appendix IX, annexure
No. 321.

Shri Krishnacharya Joshi: May 1
know the names of the countries where
these documentaries are distributed?

v L.8.D,

1908

Dr. Keskar: We do not send them
ourselves to any country. We supply
the copies to the External AfTairs Min-
isiry and it is for them 1o distribute
them as they consider suitable.

Shri Krishnacharya Joshi: May 1
know what arrangements Government
have made for the publicity of such
films in the rural areas?

Dr, Keskar: The work of showing
these. documentaries to the rural popu-
lation is at present unaderlaken by the
Five Year Plan Publicity Unit Estab-
lishments Cenire. At the same time,
most of the documentaries are shown
by the State Governmenis because we
are supplyving the State Governments
with one copy of all documentaries
free. And, over and above this, the
State Governments buy a number of
copies of the documentaries which they
consider mos{ interesting for them,

Shri R. §. Diwan: May I know if
there is any demand from private ins-
titutions to exhibit these docu-
mentaries and. if so, from how many
of them?

Dr. Keskar: A number of privaie
institutions. and more especially edu-
cational Institutions, had addresseden.
quiries to us from time to time: but,
I think that the vast majority of such
enquiries had come to the State Gov-
ernments and not to us. It is diffi-
cult for us to make arrangements for
supply to privale institutions all over
the country documentaries direct
drom here.

Shri Kelappan: May I know the total
cost of production of these fllms in
19547

Dr. Keskar: To give the average cost
of production I will require notice.

SRR LT TN
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Shri D. C. Sharma: Is it not a fact
that, according to economics, if a
family of 5 members has 1 earming
member, there cannot be any un-
employment in that family?

Shri Hathi: Whether a  person
should be considered to be employed

6 APRIL 1055

Oral Answers 1910

or unemployed depends upon various
factors. For example, there may be
certain ladies who require work and
there may be ladies in certain families
who would not like to go for work but
would perform social obligations
only, Those who require work and do
not get work would be unemployed and
those who wish to fulfil only their so-
clal obligations and do household work
and do not seek employment would
not be considered to be unemployed.

SporTs GOODS INDUSTRY

*1966. Shri D. C, Sharma: Will the
Minister of Commerce and Industry be
pleasedq to state:

(a) whether Government set aport
any specific amount in 1954 for the
development of sports goods Industry:
and

(b) if so,' the amount thus set apart?

The Minister of Commerce and In-
dustry (S8hri T. T. Krishnamachari);
(a) and (b). Schemes for flnancial
assistance to the sports goods industry
are considered as part of Central assis-
tance to the States to the Small Scale
Industries in general. In 1953.54, the
Government of West Bengal received
Rs. 08,450 as grant for production of
sports  goods. The Government of
Orissa received a grant of Rs. 29 551
for aid to the Co-operatives in cer-
tain industries including sports goods.
Such assistance is given on receipt of
schemes from the State Governments.

8hri D. C. Sharma: May I know
what efforts the Government is making
to resuscitate the sports goods indus-
try in the Punjab?

Shri T. T. Krishnamachari: The
Punjab Government is giving consider-
able attention to this particular mat-
ter and the Government of India
have set up an informal
committee of the people com-
cerned in this industry to consider
from time to time, schemes for the
development of this industry.

Shri D. C. Sharma: May I know if
any scheme is under contemplation of
Government to make this Industry
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self-sufficient in the matter vf raw ma.
terials?

Shri T. T. Krishnamachari: The
difficulty Is only with regard to one
aspect of the raw material supply,
namely, willow, and, in which I am
atrald, as things are today, it is very
difficult for us to become self-suffi-
cient.

Shri Sarangadhar Das: May I know
what are the sports goods that are
being developed by the Orissa Gov-
ernment?

Shri T. T. Krishnamachari: I should
ask for notice.

ELBRCTRICITY PROJECTS

*1968. Thakur Lakshman Singh
Charak; Will the Minister of Irriga-
tion and Power be pleased to state:

(a) whether Government have ap-
proved the Scheme on Electricity Pro-
jects submitted by Mr. A. Monkhouse,
and

(b) if so, whether a copy thereo.t
will be laid on the Table of the House”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Mr.
Monkhouse has not submitted any
scheme on Electricity Projects.

(b) Does not arise.

LANDING GROUNDS IN N.EF.A,

+1969, Shri 8. C. Samanta;: Will the
Prime Minister be pleased to state:

(a) whether any suggestions have
been received to the effect that all ad-
winistrative centres in the North-East
Frontier Agency should have landing
@rounds;

(b) if so, whether any survey has
peen made for this purpose; and

{c) the nrogress expected In their
construction during the First Five
Yeur Plan?
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The Parliamentarv Secretary to the
Minister of External Affairs (Shri J,
N. Haszarlka): (a) to (c). Because oi
the difficulties of terrain and thick
forests the Government of India have
come to the conclusion that the con-
struction of motorable roads in this
region would be an extremely expen-
sive and difficult process involving a
disproportionate amount of money and
effort. As an alternative, it has been
decided to develop air communications
and to construct inexpensive Ltridle-
paths and mule-tracks throughout tnhe
Agency. Eventually, it is proposed to
link a majority of administrative cen-
tres by air. Three separate =sitting
Boards comprising representiatives of
the Air Force and Army Engineers
are already surveying prospective sites
for the location of landing grounds.
Provided that ne major natural calam-
ity interveres, it i hoped during the
next five years to provide every im-
portant administrative centre with a
landing ground.

Shri 8. C. Samanta: May I know
whether long-term  and short-term
communication schemes were consi
dered by the hizh level conference
and, if so, what sre they?

Shri J. N. Hazariks: It was consider-
ed and the decision has been to
develop communriculirns as I have just
stated.

Shri 8. C. Samanta: May I know
how many dropping points are at pre-
sent operated?

Snr: J. N. Hazavlka: [ do not know
the flgure at present. But, till the end
of 1954 there were 36 dropping centrea
from which supplies were distributed
to 20 centres, .

Shri 8. C. Samania: How many heli-
copters are in use?

Shri J. N. Hazarika: At present
there is no helicopter being used; but
there is a proposal to purchase iwo
helicopters at a coqt ol Rs. 10 lakhs
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TexTiLe MiLLs

*1970. Shri Ibrahim; Will the Miais.
ter of Commerce and Industry be
pleased to state:

(a) the number of new textile mills
which went into production during
1954-55, State-wise; and

(b) the policy ol Government with
regard to the opening of new {extile
mills?

The Minister of Commerce and In-
dustry (Shri T. T Krishnamachari):
(a) A statement is !aid on the Table of
the House., [See Appendix IX., anne-
xure No. 33].

(b) Government's policy is to en-
courage expansicn in the spinning
capacity and not to encourage any ad-
ditions to the existing capacity in looms.

Shri Ibrahim: From the statemeny I
find that there is )y one mill n
Andhra. May I know whether il is
sufficienit to cater tc the needs of the
people in that areca?

Shri T. T. Krishnamachari: It may
be that it is not sufficient.

Shri 8. C. Sam®nta: From the stute-
ment I find that nine mills have been
started. May I xicw whether the
quota of production of dhotis and
sarees has been increased thereby?

Shri T. T. Krichnamachari: My hon.
friend has not followed the question.
If he had read the original question,
he would have found that licences
were given to spinning mills and dho-
ties and sarees can only arise out of
using the yarns spun in those mills
with handlooms.

Shrl U. M, Trivedi: May I know if
the attention of the Commerce Minis-
ter has been drawn to the closing
down of the Awnbeornath Silk and
Woollen Mills and its non-opening al-o
for the last three years, and what steps
has he taken to re-open it?

Shri T. T. Krishnimacharl: It does
not exactly arise cut of this question,
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because it does not relate to the gues-
tion of spinning mills. My attention
has certainly been drawn to this parti-
cular matter by my hon. friend, the
questioner,

A.LR,

*1971. Chaudhri Muhammed Shaffee:
Will the Minjster «f Information and
Broadcasting be pleased to state:

(a) the number of officers mm the
All-India Radio at present whose term
of service has been extended beyond
the age of superannuation: ana

(b) the reasons for their retention?

The Minister of Information amd
Broadcasting (Dr_ Keskar): (a) Three.

(b) A statement is laid on the Table
of the House. |See Appendix IX, an-
nexure No. 34]. 1 might add in order
that there may be no misunderstand-
ing, that the three officers concerned
are small officers—an Accountant, &
Divisional Accountant and a Senior
Clerk.

Shri N. Somana: May I know if any
retired persons liave been appointed,
and if so, how many?

Dr. Keskar: I am not aware of any.

BHAKRA Dam

*1972, Sardar Hukam Singh: Wi
the Minister of [Ilrrigation and #Fon..:
be pleased to state:

(a) the number of power gemerators
proposed to be installed at the Bhakra
Dam; and

(b) the total energy expecied to be
available from them?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The question of the number of uni's
to be installed at Bhakra is under con-
sideration and a decision is expected
to be taken shortly.

Sardar Hukam Singh: May I know
whether sanction for any  generaors
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has been givep up till now by the Gov.
arnment, of India?

Shri Hathi: According to the pre-cnt
.estimates. there ar? two power houses
at Nangal and one at the Bhakra main
dam; these are the generating stations
.at present in view.

Sardar Hukam Singh: When there is
a provision for a total number of 10
generators at Bhakra Dam, may I
know the reasons for these two being
sanctioned just al present? Is there
.o use for the z2nergy or is there any
other difficulty?

Shri Hathi: TInis; was based un the
load forecast made in 1953.

Sardar Hukam Singh: May I know
whether these generators will have
uniform capacity or will they be of
+varying capacity?

Shri Hathi: At the two power sla-
tions at Nangal, each will be of 24,000
K.W. and at the Bhakra Dam, it will
be 53,000 K.W.

SuRVEY OF THE HIMALAYAN REGION

#1974, Shri Brohmo-Chaudhury: Wil
1he Mirnister of Trrigation and Pcwer
be pleased to stale:

(a) whether Government have taken
measures to survey the Himalayan
tegion from Assam to Himachal Pra-
desh, with a view to checking erosions
and controlling floods:

(b) if so, whether both ground and
aerial surveys ars to be undertuken:
and

(c) when the survey is likely 1o
<commence?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
‘rhe requisite information is given in
the Statement on the progress of
flood control measures, laid on the Table
of the House on the 4th April, 1955.

shri Amjad All: Would the Minister
in charge indicate as to how the jhum
cultivation in the sub-Himalayan re-
gions is responsible for erosion of
lands?

6 APRIL 1955

Oral Answers 1916

shri Hathi: This question relates
actually to the survey to be taken of
this region. 1 have not fol'vwed
actually the imolicalion of the ques-
tion put. If he can repeat it......

Mr, Speaker.: Whether the jhum cul.
tivation is responsibe for erosion of
lands?

Shri Hathi: That is one of the
factors.
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Shri Amjad Ali: Iy there any propo-
sal under the consideration of the Gov-
ernment of Indig to stop the jhum
cultivation in  .ie  sub-Himalayan
regions?

Shri Hathi: That is under consicera-
tion.

BERYL

*19%75. Shri Naveshwar Prasad
Sinha: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is & fact thai Gov-
ernment have exnoried Beryl in 1933
and 1954,

(b) if so. how much in each year
arnd to which countries; and

(c) whether there is a proposal to
export it in the future also?

The Minister of Commerce and In-
dustry (Shri T. T. Khishnamachari):
(a) to (c). Government consider it not
desirable in the publie interest tc dis-
close this information.

Shri G. P. Sinh.: May I gmow if in
view of the fact that we are poing to
harness atomic energy and Beryl is
needed for it, there is any proposal to
ban its export In future?
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Shri T. T. Krishnamachari: I amn
unable to give any irformation for the
same reason.

COMPENSATION TO DISPLACED PEASANTS

*1976. Shri U. M Trivedi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have ad-
dressed a communication to various
States regarding the compensation to
be paid to displaced peasants whose
lards are likely to be submerged by
the various irrigation projects; and

(b) whether the cayment is to be on
a uniform basis”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b). Does mot arise.

Shri U. M. Trivedi: May I know
whether the public promise made by
the late Shri Vallabhbhai Patel &t the
time of Inaugurating the Dammodar
Valley Scheme that cisplaced peasants
there will be given land for lard and
house for house has been fulfilled?

Shri Hathi: So far as the Damodar
Valley Corporation i- ccncerned, that
policy is being followed.

Shrimati Tarkeshwari Sinha: Is the
Government aware ihat many repre-
sentatives of the Bihar Assembly—
M.L.As.—have represented to the Gov-
ernment, that great dissatisfactior, Is
prevailing in that zrea because the
peasants’ lands hav2 been taken away?

Shri Hathl: In resepct of the Damo-
dar Valley area, there were sbme re-
presentations regarding Tilava Dam
where the peasants were disolaced.

Shrimati Renu Chakravartty: May
I know if it is a fact that a large aum-
ber of peasants have not been given
land for land and that even thr em-
pensation is still cutstanding {¢ them
for two or three yecars?

Shri Hathi: I am not quite sure for
how long the compensation iy out-
standing because generally the pay-
ment of compensiiion Is regulated
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under the Land Acquisition Act. which
is being administered by the State:
Governments cor.cerned.

Shri U. M. Trivedi: May I know if it
has been brought 1o the notice of the
Government of Indie that under the
Gambhiri Project in Rajasthan, the
Collector of Chittorgarh has asged
peasants of three villages near the
dam to vacate their lands by the end
of May and no arrangements for their
rehabilitation or for payment of com-
pensation have been made up 1i'l now?

Shri Hathi: As 1 said, this is purely
a question to be dealt with by the
State Government. The Government
of India has no information so far as
this project is concerned.

Loans TO DispLacEp PERSONS 1M
TRIPURA

*1977. Shri Biren Dutt: Will  the
Minister of Rehabilitation be pleased.
to refer to the reply givern to unstarred
question No. 868 or. the 29th Scoptem-
ber, 1854 and state:

(a) whether the loan applications
from displaced persons pending with
the Government of Tripura an? the
Rehabilitation Finance Administratiom
have since been dispesed of;:

(b) {: wot, how many still remain to
he disposed of; and

(¢) when they are expected to be
disposed of?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 2,148
loan applications {rom displaced per-
sons pending with the Government of
Tripura and 8 apolications with the
Rehabilitation Finance Administrstion
have since been disprsed of.

(b) 1,676 applications with the Gov-
ernment of Tripura and 1 applications
with the Rehabilitution Finance Ad-
ininistration still remain to be dispos—
ed of.

(c; The Government of Tripura ex-—
pected to dispose of the pending eppli-
cations by 31-3-55. while one applica-:
tion pending with the Rehabilitation
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Finance Administration will be dis-
posed of by 26-4-55.

Shri Birem Dutt: May I know
whether the office at Gauhati, in their
scrutiny of these applications, s caus-
ing delay? As that office has now been
transferred to Calcutta, may I know
which office will now do this work—
Gauhati or Calcutta?

Shri J. K. Bhonsle: Either of them.
stood the question.

Shrimati Benu Chakravartty: May I
know the office of the Central Govern-
ment which deals with the details of
*work referred to it bv the State Gov-
ernment of Tripura? Is it Gauhati
office or Calcutta cffice?

Shri J, K. Bhonsle: Either of them.
They are supposed to be in touch with
the Goverr.ment nf West Bengal. and
the Government of India comes in
later.
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The Minister of Commerce and lu.
duptry (Shri T. T. Krishnamachari):
Tests on the loom ussembled by Mr.
H. C. Ford have not yet been con-
cluded.

INTEGRATED PUBLICITY PROGRAMME

*1982. Shri M. D. Joshi: Will the
Minister of Information and Broad-
casting be pleased to lay a statement
on the Table of the House showing:

(a) the number of Editors who have
been appointed for the different Re--
gional Languages under the Integrated
Publicity Programme of the First Five
Year Plan;

(b) their number, State-wise:

(¢) the nature uf the work entrust-
ed to them; and

(d) the extent ana progress of the
work done so far in each of the langu-
ages?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (d).
A statement is laid or: the Table of the
House which gives the requisite factual
information. [See Appendix IX, an-
nexure No. 36]. The appointments are
not made State-wis2 bul language-
wise. The nature of the work is main-
ly to prepare pamrphlets and other
publications in regirmal languages.

Shri M. D. Joshi: How many pam-
phlets have been rrepared so far and
in what languages?

Dr. Keskar: This year about 62 pam-
phlets have been brought out: the total
number of pamphlets planned is 318.

Shrimati Tarkeshwarji Sinha: In
view of the fact that Government is
propagating the bhroadcast of news in
tne reglonal languages, may 1 know
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whether Government propose to have
regional news bullelins separately? So
far Government ddnerd upon the Press
Trust of India’s 1wevort. 1 want fo
know whether Government propose to
have separate regional broadcasting
arrangements.

Dr. Keskar: This relates to the Five
Year Plan publicity pamphlets and
their editors. I do rot know whether
broadcasting arises out of this.

Shri M. D. Joshi: May I know whe-
ther any special facility is afforded to
these editors similar to those afforded
to every newspaper editor to g out
and see the projects to get information
first-hand?

Dr. Keskar: These editors are not
editors in the sense of newspaper edi-
tors. They vet the pamphlets written
by outsiders. Thev edit, change or
adjust them, according to the require-
ments of the Publications Divisinn We
do take steps to see that these editors
who write the pamphlets have some
practical contact with the conception
of the work that tliev have to under-
take.

Shrimati Renu Chakravarity: Is
there any publication giving the sche-
mes under which the villagers can
have maternity and child welfare cen-
tres either under ithe¢ Five Yeur Plan,
Local Developmerd Works or Com-
munity Projects and such other
schemes?

Dr, Keskar: I woul:l not be able to
give the exact information but a pam-
phlet like this has been planned not
under the Five Year Plan publicity
but under the Central Social Welfare
Scheme. 1 will be able to give the in-
formation, if the hon. Member so
desires, within a day or two.

Copra AND CoconNut Orm

*1984. Shri Achuthan: Will the Mini-
ster of Commerce and Industry be
pieased to state:

(a) whether the Ceylon Government
reduced the export duty on copra or
coconut o!! recently;
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(b) if so, the extent to which it wws
reduced,;
(c) what will be the effect of this

reduction on the internal price of
-<copra In India; and

(d) whether Government intend to
raise the import duty on copra of
coconut oil?

The Minister of Commerce and In-
.dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir. From the midnight of
10th/11th March, 1855.

(b) From Rs. 260 to Rs. 200 per ton
in the case of copra and from Rs. 208
to Rs. 135 per ton in the case of coco-
xnut oll.

(c) and (d). So far, there appears Lo
be no unfavourable reaction as a result
©of this reduction on the internal price
of copra or caconut oil.

Shri Achuthan; Has it not come to
the notice of the Government that
-after this announcement of reduction
of export duty by the Ceylon Govern-
ament, the price per candy of copra has
gone down from Rs. 250 to Rs. 235 in
Alleppey market?

Shri T. T. Krishnamachari: It is a
-question of relating cause and effect.
The hon. Member suggests that the
reduction in the price of copra has
been due to the announcement of re-
duction in the export duty by the
Ceylon Government., I am afraid it
does not tally with {facts because
aven as it is, with the reduced duty,
‘the Ceylon copra and Ceylon coconut
ofl will work out at a much higher
price than the ruling price of cupra
and coconut oll in Travancore-Cochin
markets.

Shri Achuthan: What is the objec-
‘tion of the Government to increase
the import duty in proportion to re-
duction of export duty by Ceylon?

Shri T. T. Krishnamachari: Govern-
nent is not convinced that there is
any adverse reaction merely because
of this reduction in the export duty
hy Ceylon. I would like to mention
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the average price of coprain the
Cochin market during the month of
March. It is Rs. 853, and the price
at which Ceylon copra will work
out will be Rs. 838. Similarly, in the
case of oil, the average price during
the month of March is Rs. 1270 and
oil from Ceylon even at the reduced
export duty will work out to Rs, 1545,

Shri Achuthan: Has it not come
t¢ the notice of the Government that
two days ago, an adjournment motion
was tabled in the Travancore-Cochin
Legislative Assembly and the Gov-
ernment also said that they are very
anxious to stop the fall in the prices
of these articles?

Shri T. T. Krishnamachari: I could
recognise that there has been a pro-
gressive decline in the price. But
what I cannot understand is—it does
not matter who says it-—whether there
is any inter-relation between reduc-
tion of export duty by Ceylon and
our prices so long as there is a price
difference which is substantial bet-
ween the local price and the price of
imported coconut oil from Ceylon.

PArER PRODUCTION

*1985. Shri G. P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state the target fixed for

paper production in the Second Five
Year Plan?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
This is under consideration,

Shri G. P. Sinha: How many new
units for the production of paper are
going to be set up in 1955-58?

Shri T. T. Krishnamachari: So far
we have plans only for the expansion
of the existing units, It is too early
to say how many units will come up
with applications for starting indus-
tries during this year.

Shri G. P. Sinha: What amount
of our consumption is made up by
domestic production?

Shri T. T. Krishnamachari: Our
domestic production is somewhere in
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the region of 155 thousand tons last
year, I think our imports during
1953-54 have been in the region of
about 120 thousand tons. In the current
yvear, I have got figures only upto
January and on that basis it would
come to about 120 thousand tons. It
may be that the figure would increase
because paper consumption is rising.

Shri G. P. Sinha: May I know
whether the new units to be started
will be in the private or in the public
sector, and is there any proposal to
have g new unit in Chota Nagpur be-
cause there is plenty of raw material
there?

Shri T. T. Krishnamachari: So far
as new units are concerned the ques-
tion will have to be decided as and
when each proposal comes up. If the
private sector does not increase pro-
duction, which has got to be increased
substantially, perhaps the public sec-
tor will have to take it up. There
has been a case in Madhya Pradesh
where there is a  government-spon-
sored unit trying to produce news-
print. So far as location of a paper
unit in Chota Nagpur is concerned,
the matter must be considered.

INDO-CHINA (INTERNATIONAL
SECRETARIAT)

»1986. Shri K. C. Sodhia: Will the
Prime Minister be pleased to refer to
the reply given to starred question No.
867 on the is*: September, 1954 and
state:

(a) whether :a. Common Pool to
meet the expenditure of the Inter-
nationa] Secretariat in Indo-China
has beem created,

(b) if so, the total amount of the
fund and the amount contributed by
each member country;

(c) the payments that have actual-
ly been made so far for the purpose
by India; and

(d) the total amount likely to be
further paid by India on this account?

The Parllamentary Secretary to the
Minister of External Affairs (Shw
Sadath Al Khan): (a) Yes, but some
formalities have yet to be completed.
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(b) to (d). A sum of 75,000 dollars
has been contributed by the U.S.S.R.
Government, The U. K. Government
have also intimateq that arrange-
ments are being made to remit
£ 50,000 as their contribution to the
fund. The co-chairmen of the Geneva
Conference have been requested to
arrange for expeditious payment by
the other Geneva powers. In the
meantime, Canada, Poland and India
have each advanced the equivalent of
100,000 dollars to the fund., These
advances are, however, refundable.
Apart from expenditure relating to the
payment of salaries and allowances to
the members of the National Delega-
tions of India to the three Interna-
tional Commissions, the Government
of India is not liable to incur any
other item of expenditure in connee-
tion with the work of the Commis-
sions,

Shri K. C. Sodhia: What is the pro-
portion that is payable by Poland and
the other participant in this?

Mr, Speaker: What is the contri-
bution of Poland and Canada?

Shri Sadath Ali Khan: They have,
advanced, as I said, one hundred
thousand dollars each.

Shri K. K. Basu: Who are the
members of this Common Pool and
what are their promised commit-
ments?

Shri Sadath Ali Khan: The Geneva
Powers.

Shri K. C. Sodhia: What is the con-
tribution o! India?

Shri Sadath Ali Khan: One hundred
thousand dollars.

Shrimati Renu Chakravartty: This
one hundred thousand dollars seems
to be an advance. But beyond this
advance, which is repayable, what
uctually is the amount that is to be
Incurred by India—that, he has told
us—but what is the amount which is
liable to be incurred by Canada and
vy Poland?
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Shri Sadath All Khan: The position
is that all the normal expenses, sala-
ries, allowances, etc, are being paid by
each one of the countries. The other
expenses are at present being paid
out of the Common Pool.

EBoNITE BLocK MAKING PLANT

*1987. Shri Wodeyar: Will the Min-
ister of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to instal an Ebonite
Block making Plant;

(b) if so,
operation; and

when it will come into

(c) the country from where it is
being imported?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir,

(b) During the year 1955-56.

(c) Either United Kingdom or the
Continent, depending upon the tend-
ers which may be received and ac-
cepted.

Shri Wodeyar; What is the estimat-
ed cost of the proposed plant?

Dr, Keskar: The cost of the plant
is gstimated at Rs. 83,000,

Shri Wodeyar: 1s anyone deputed
by Government to study the structure
of the plant, end has he submitted a
report on the study?

Dr, Keskar: 1hig is not a very big
and complicateg plant. The working
of such plants is known to all ad-
vanced presses in the country, and I
do not think there will be any such
necessity for a special person to go
and study it.

Shrl Wodeyar: Where will the plant
be located?

Dr. Keskar: It will be located inthe
Government Press which is the Unit-
ed Press in Old Delhi.
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UNEMPLOYMENT

*1989, Kumari Annie Mascarene:
Will the Minister of Planning be
pleased to state:

(a) the amount spent in investigat-
ing the unemployment problem by the:
Planning Commission;

(b) the number of personnel ap-
pointed for the purpose; and

(c) the time required for working:
out the scheme and the nature of the
work done in this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Rs. 56,470.

(b) (i) For surveys entrusted to
the Indian Statistical Institute the
work was done by the staff of the
Institute in spare time with the help-
of the staff of the National Sample
Survey.

(ii) 166 man-months of different.
categories for the Travancore-Cochin:
Survey.

{c) (i)
months.

Approximately 6 to 18.

(ii) Designing the Survey, collecting
information, its tabulation and report-
ing.

Kumari Annie Mascarene: May I
know whether the Government realise
that the recommendations made. by
the Planning Commission Investiga-
tion Report in paragraph 11 have made:
no investigation of unemployment in
the Travancore-Cochin State?

Shri Hathi: I think the survey has
taken that into consideration.

Kumari Annie Mascarene: May I
know whether Government have re-
alised that the Investigation Report
as prepared by the Planning Commis-
sion does not give the names of the
States or the source from where they
have got the statistics which forms
the majority of pages in this book?

Shri Hathi: If the hon, Member re.
fers to the Progress Report of the:
Plannjng Commission, on page 74 she
will find this information.
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Shrimati Tarkeshwari Sinha: In
view of the assurance given by Gov-
ernment from time to time that full
.employment is the target of the Second
Five Year Plan, do Government pro-
pose to have a comprehensive survey
of unemployment in the country be-
fore finalising the next Five Year
Plan?

Shri Hathi: The Planning Com-
mission has undertaken a sample sur-
vey, and after the results of the sur-
vey the scheme may be considered.

Shri K. K. Basu: May I know whe-
ther Government has a machinery to
survey to what extent the employ-
ment potential created by the invest-
ments from special funds is utilised in
the creation of new jobs and employ-
ment?

Shri Hathi: I have not followed
the question.

Shri K. K. Basu: To what extent
has the employment potential that is
expected to be created by the special
funds and other funds, actually help-
ed in the -solution of the unemploy-
ment problem?

Shri Hathi: We have not yet got
the report of the five surveys under-
taken.

CeEYLONESE CITIZENSHIP ACT

«1990. Shri Kasliwal: Will the Prime
Minister be pleased to siate:

(a) whether it is a fact that the
Government of Ceylon propose to
amend the Ceylonese Citizenship Act;
and

(b) whether the proposed amend-
ments will affect adversely the per-
sons of Indian origin, who have al-
ready been granted Ceylonese Citizen-

ship?

The Depuily Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes. A Bill to amend the Ceylon Citi-
zenship Act has been passed by the
House of Representatives on the 18th
March, 1955, and is awaiting consl-
deration by the Senate
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(b) The proposed amendments are
being examined to ascertain whether
and in what manner they affect per-
sons of Indian origin in Ceylon who
have been granted Ceylon citizenship.

Shri Kasliwal: May I know if
under the provisions of this amend-
ment Act the executive has been em-
powered to cancel the applications of
Indian citizens, even though those
applications have been approved and
granted by the Supreme Court of Cey-
lon?

Shri Anil K. Chanda: By this pro-
posed amendment {5 the Act certain
extraordinary powers have been given
to the Minister to revoke the citizen-
ship rights already granted to a per-
son of foreign descent.

Shri Kasliwal: The Parliamentary
Secretary to the Minister of External
Affairs, while moving the considera-
tion of this Bill in the House of Rep-
resentatives in Ceylon, said that the
consent of the Government of India
had been secured for this Bill. May I
know how far that is correct?

Shri Anil K. Chanda: No, the Gov-
ernment of India was not consulted.

Shri Kasliwal: If that is so, may 1
know whether the Government of In-
dia will now direct our High Com-
missioner to take up this matter with
the Government of Ceylon that this
thing is not correct?

Shri Anil K. Chanda: 1 believe the
Parliamentary Secretary has not been
correctly reported in the Press.

Shri Kelappan: May I know whe-
ther the proposed amendment is not in
contravention of the wunderstanding
arrived at between the two Govern-
ments?

Shri Anil K. Chanda: This is a dif-
ferent matter, I think the hon. Mem-
ber is thinking of another amendment
which is before the Ceylon Parlia-
ment dealing with the Immigrants and
Emigrants Act of 1048.
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Shri T, K. Chaudhuri: May I know
what is the ground for the belief of
the hon. Minister that the Parliamen-
tary Secretary of the Ceylon Govern-
ment has been mis-quoted or has not
been properly reported?

Shri Anill K. Chanda: This is the
information we have got from Ceylon,

Sir.
MONUMENT AT BHAKRA NANGAL

*1991. Shri Jethalal Joshi: Will the
Minister of Irrigation and Power be
pleased to state whether there is a
proposal to put up a monument at
Bhakra Nangal in memory of the
thousands of Engineers and workmen
who have helped in building the
gigantic dam?

The Deputy Minister of Irrigation
and Power.(Shri Hathl): The required
information is being collected from the
Governments of Punjab and will be
18i% aown on the Table of the House

as soon as possible,

Shri Jethalal Joshi: May I know
if the Central Government would ad-
vige the Punjab Government to set up
such a monument as a symbol of hard
work, ingenuity and integrity of these
engineers and workmen?

Shri Hathi: It is a good suggestion.
1 take it.

Shrimati Tarkeshwari Sinha: May
I know....

Mr. Speaker: Let us go to the next
question.

FoREIGN EXPERTsS

*1992. Shri R. P. Garg: Will the
Minister of Production be pleased to
lay a statement on the Table of the
House showing:

(a) the number of foreign experts
working at present in the Sindri
Fertiliser Factory and the Hindustan
Cables Factory;

(b) their number country-wise; and

(c) the terms and ronditions of

their service?
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The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) 1o (c). A statement
is laid on the Table of the Lok Sabha.
[See Appendix IX, annexure No. 37].

Visit oF PRIME MINISTER OF THAILAND:

=1994. Shri N. Rachiah: Will the:
Prime Minister be pleased to state:

(a) whether it is a fact that the
Prime Minister of Thailand is visiting

India;
(b) if so, when he will be coming;.

and
(c) whether he is coming at the:
invitation of the Government of India?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (c). The
Prime Minister of Thailand intended
passing through Delhi on his return
journey from his world tour, On re-.
ceipt of this information, he was invited
to be a guest of the Government during
his stay in India. When, however, it was
discovered that the proposed date of
the Thai Prime Minister's visit was
at a time when our Prime Minister
would be out of India, the Thai Prime
Minister decided not to visit Delhi at
that time. He might, however, pass
through Calcutta on his way back.

Shri N. Rachiah: May I know the
object of his visit to India?

Shri Sadath Al Khan: Friendship

MAHANAD! PROJECT

*1995, Shri Sanganna: WIl] the
Minister of Irrigation and Power ba
pleased to refer to the reply given to
starred question No. 433 on the 26th
November, 1954 relating to the
apportionment of expenditure incurred
on the Mahanadi Project and state
whether any decision has since been
arrived at?

The Deputy Minister of Irrigation
and Power (Shri Hathi): No, Sir. The
matter is still under consideration in
consultation with the Ministries and
other authorities concerned.

- Shrl Sanganna: May I know whe-
ther the Members of the Public Ac-
counts Committee who visited the
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"Hirakud dam very recently, have
made any on-the-spot study in this
iregard?

Shri Hathi: This is only a question
of settlement of accounts.

Shri Sarangadhar Das: May I know,
4n view of the fact that the Cham-
rphekar Committee reported somewhere
about 18 months ago and the P. A. C.
reported about 10 months ago, what

is the reason for the delay in coming
40 a decision?

Shri Hathi: In fact, this question
-arose out of the report of the Public
.Accounts Committee and the Cham-
‘phekar Committee’s recommendations.
Since then, a Committee was appoint-
-ed, inter-ministerial meetings were
held, the last meeting was held in
November, 1954 and they are trying
-to look into the accounts and settle
how to debit against the accounts of
-each Ministry.

LEconoMic DEVELOPMENT OF SIKKIM

#1997, Shri Krishnacharya Joshi:
“Will the Prime Minister be pleased
1o state:

(a) whether the Government of
‘India have sent officials to advise
«Government of Sikkim in the economic
development of that country; and

(b) if so, the nature of the advice
‘tendered by them?

The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath All Khan): (a) and (b). Yes;
the Government of India have deput-
.ed from time to time at the request of
the Sikkim Durbar a number of tech-
nical officers to advise the State. Such
advice has been given for its econo-
mic development in the fields of (i)
health and medical progress, (ii) horti-
cultural and potato development, (iii)
botanical research, (iv) hydroelectric
power investigations, and (v) geolo-
gical surveys.

Shri Krishnacharya Joshi: May I
know whether the All India Publie
Health Institute has sent a survey
aunit to Sikkim and, if so, whether any
;zeport has ben received?
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Shri Sadath All Khan: Yes. The
All India Institute of Hygiene and
Public Health deputed to Sikkim in
1953 a survey unit and it has submit-
ted a comprehensive report after in-
vestigation.

Shri N. M. Lingam: May 1 enquire
if any monetary aid is given to Sik-
kim under the Colombo Plan and if
so, what is the amount?

The Deputy Ministerr of External
Affairs (Shri Anil K. Chanda): A sep-
arate question may be asked. We
have granted quite a decent sum for
economic development of Sikkim for
the next 6 years.
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No, S8ir.

(b) and (c). Do not arise.
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Shri T. T. Krishnamachari: It is an
expression of opinion. I would not
hazard any opinion against that.
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Shri T. T. Krishnamachari: Imports
from outside: 1953.54, 1,250 tons of
whole milk powder and 17,500 tons of
skimmed milk powder.

Shrimati Tarkeshwari Sinha: May
I know whether the Government have
invited some private manufacturers
to come forward in this fleld of milk
‘powder production and whether any
«comprehensive scheme has been re-
ceived by the Government?

Shri T. T. Krishnamachari: Yes, Sir.
‘We discussed certain schemes with
rome private manufacturers. At the
amoment, there are two proposals be-
fore the Government: one by the
Kaira district milk co-operative so-
wiety which wants to manufacture milk
‘powder and integrate the manu-
facture with the Aarey milk scheme
of the Bombay Government. Another
‘was a proposal received from a firm
in Madras. We have not heard any-
thing further about it. There was a
third proposal from the Horlicks
‘Malted Milk people who came and
surveyed the position in India. Ap-
-parently they have found that it is
not worth their while to pursue this
sscheme.

Corton Seep O1L

*2000. Shri Ibrahim: Will the Minis-
ter of Commerce and Indusiry be
,Pleased to state:

(a) the percentage of the country's
annual production of cotton seed that
is utilised for the production of oil at
‘present; and

(b) whether any factory has used
the process for refining the crude
«otton seed o0il. worked out by the
"National Chemical Laboratory, Poona.
wand if so. when?
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The Minister of Commeree and In-
dustry (Shri T. T. Krishnamachari):
(a) Estimated to be about 5 per cent.

(b) Information is not available,
Lanore Transit Camp

*2001. Sardar Hukam Singh: Will
the Minister of Rehabilitation be pleas-
ed to state:

(a) the number of displaced per-
sons who were still awaiting repatria-
tion in the Lahore Transit Camp on
the 10th February, 1955; and

(b) the number of displaced persons
repatriated during December, 1954 and
January, 19557

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 168.

(b) 353 during December, 1954. 108
during January, 1955.

Sardar Hukam Singh: What is the
longest period for which any of these
refugees have to remain in the transit
camp before they could be repatriat-
ed?

..Shri J. K. Bhonsle; Usually from 8
to 10 weeks.

Sardar Hukam Singh: Are there
any instances where the refugees
have remained for months together,
8 months or 10 months before they
could be rcpatriated?

Shri J. K. Bhonsle: There have been
one or two such instances where it
took the Pakistani police a little lon-
ger to make the normal investiga ion
in such cases.

Sardar Hukam Singh: Is there any
discretion with the Pakistan Govern-
ment, after these refugees come to the
camp, to allow or not to allow these
refugees to be repatriated?

Shri J. K. Bhonsle: Usually, they
are all allowed. It takes a little time
to observe all the formalities.

Sardar Hukam Singh: Was it then
due to the improvidence of the Indian
Government to get them repatriated
or was it within the power of the
Pakistan Government not to allow
quite a number of Harijans who are
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slill there? So far as I know, they
have been waiting for repatriation for
a long time.

Shri J. K. Bhonsle: It is not the
incompetence, as my hon. friend put it,
of the Indian Government. They
need the Harijans for essential ser-
vices, The Pakistan Government is
rather reluctant to allow them to go
away. But, where such persons do
want to come away and are in the
camps they are usuaily allowed to
come.

Shri Meghnad Saha: May 1 know
from the hon. Minister what is the
longest period for which refugees
from East Bengal have to be in tran-
sit camps before they are taken in?

Shri J. K. Bhonsle: This question
does not relate to the question before
us. But, I can answer that. It has now
been decided about three months ago
that the moment they come into West
Bengal they are straightaway taken
to whay are known as work.site
camps.

Shri Meghnad Saha: May I know
if it is known to the hon. Minister
that some persons have remained in
the transit camps for 4 years, 3
months and 10 months?

Shri J. K. Bhonsle: That is what I
said. Three months ago we hrave come
to a decision. We take them to the
work.site camp within 48 hours of
their arrival,

‘ Nepa MiLLS
+2002. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to refer to the answer
given to unstarred question No. 898
on the 29th September, 1954 and state:

(a) the expenditure incurred so far
on the Nepa Mills; and

(b) the names of the places from
where auxiliary raw materials have
been obtained?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):

(a) A sum of Rs. 484.45 lakhs was
spent till the 31st December, 1954.
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(b) The basic raw materials requir--
ed, viz,, salai weod and bamboo are
obtained from the Nimar and Betul
Forest Divisions in the State of"
Madhya Pradesh, but other raw mate-
rials like caustic soda, soda ash, salt
cake, liquid chlorine, china clay ete.,
which are auxiliary, will have to be
obtained from different sources, both
within and outside the State.

Shri §. C. Samanta: May I know
when the mill will go into full pro-
duction?

Shri T. T. Krishnamachari: So far:
as one can gauge the situation at pre-
sent, the mill is supposed to produce
30 per cent. of its rated capacity, na-
mely 100 tons, by the end of the year.

Shri 8. C. Samanta: May I know’
whether the machinery that was re-
quired has come in time?

Shri T. T. Krishnamachari: This.
is a matter of detail about which I
would not vouchsafe an answer.

Shri K. C. Sodhia: What is the re-
lation of the Government of India
with this mill?

Shri T. T. Krishnamachari: It is:
extremely remote,

LIAISON BETWEEN LABOUR AND
MANAGEMENT

*2003. Dr. Ram Sobhag Singh: Will
the Minister of Planning be pleased
to state:

(a) whether any scheme is being:
worked out by the Planning Com-
mission for evolving a standard for
labour and management relations in:
Government, industrial and com-
mercial undertakings;

(b) whether that scheme will also:
include the laying down of a standard ,
of labour amenities; and

(¢) when that scheme is likely to-
be worked out finally?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The subject is under consideration.

Dr. Ram Subhag Singh: May I
know whether the Planning Commis-
sion has undertaken any study or has:
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completed any study of the labour
conditions and labour-management
relationship in the Government indus-
trial and commercial undertakings?

Shri Hathi: They have, but this
matter is referred to the Labour Minis-
try. They are requested to prepare
the scheme in consultation with the
other Ministries who are also emplo-
yees, and that scheme is under con-
sideration.

Dr. Ram Subhag Singh: May 1
know whether the hon. Deputy Mini-
ster is in a position to state what is
the standard of labour amenities in
at least the public sector?

Shri Hathi: The amenities are
there, but they vary from project to
project.

Dr. Ram Subhag Singh: May I
know whether Government proposes
or whether this matter is likely to be
discussed by the Planning Commission
to see that the standard of Ilabour
amenities does not vary from project
to project?

Shri Hathi: Actually the scheme
is to draw up some standards of
amenities for workers in Government
industrial establishments uniformly
and to make arrangements to enforce
those standards. These are the two
specific things.

Shri K. K. Basu: Arising out of the
answer to part (a) of the question, is
the Government considering the ap-
puintment of a Director elected from
labour so far as labour relations are
concerned ?

Shri Hathi: As I said, the whole
matter is being worked out by the
Labour Ministry, and the scheme will
be evolved in consultation with the
Planning Commission. 1 cannot say at
present what it will be.

DispLacep PersoNs From EAsT
PaxkisTan

*2004. Shri Jethalal Joshi: Will the
Minister of Rehablilitation be pleased
to state:

(a) the number of Displaced Per-
sons who came from East Pakistan

49 L.8.D.
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during the months of January and
February, 1955; and

(b) the measures taken by Govern-
ment to rehabilitate them?

The Deputy Minister of Rehabllita-
tion (Shri J. K. Bhonsle): (a) (i)
January, 1955—18,128 (li) February,
1955—24 328, Total—42,456.

(b) These persons are shifted from
reception centres to {ransit camps and
from there to work-site camps as
soon as possible, In some cases they
are shifted to work-site camps direct
within 48 hours.

In the meantime lands are being
acquired for their settlement. Efforts
are also made to find them gainful oc-
cupation or to resettle them in busi-
ness by advancing loans to them.

Shri Jethalal Joshi: Will the Mini-
ster be pleased to give the break-up
and say how many persons have come
over to India from Pakistan for rea-
sons of: (1) abductions and harassment
of their families, (2) illegal and forcible
seizure of their property, movable
and immovable, and (3) conditions in
which it is impossible for them to run
their peaceful avocations?

Shri J. K. Bhonsle: I cannot give
the break-up of these figures. Absolu-
tely impossible. But the normal reasons
are deteriorating economic conditions.

Shri Jethalal Joghi: But these are
items which are entered in the col-
umns of the registers when they come
over from Pakistan to India.

Shri J. K. Bhonsle: I have not got
that information.

Shri Jethalal Joshi: May I know
whether the taking of the measures
which the hon. Minister has just now
related is enough to rehabilitate them
in body, mind and spirit?

Shri J. K. Bhonsle: These are not
the only measures. There are other
measures also such as development
of heavy and medium industries cot-

tage industries, then putting up more
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vocational and technical training cen-
tres as well as employment in Chit-
taranjan Works, the Damodar Valley
Project and other such projects.

Shri T. K, Chaudhurl: With refe-
rence to the answer just given by the
hon. Minister that these persons are
taken straight to the work-site camps,
has the attention of the Government
been drawn to the fact that about 300
families of displaced persons are stay-
ing in the former customs check shed
of the Sealdah station in very misera-
ble conditions? What has been done
for them?

Shri J. K. Bhonsle: 1 could not
answér that question straightaway.

Shrimati Renu Chakravarity: In
view of the fact that each month the
number of refugees is increasing and
in view of the fact that in another 1}
montha the monsoons will break out,
are any arrangements being made to
put up shelter and receive those who
will be coming over in the border sia-
tions?

Shri J. K. Bhonsle: It is very diffi-
cult to anticipate these measures, but
anyway Government wil do every-
thing possible to see that those who
come over are well looked after.

ForeigN ExpPeERTS IN D.V.C,

*2005. Shri R. P, Garg: Will the
Minister of Irrigation and Power be
pleased to lay a statement on the
Table of the House showing:

(a} the number of foreign experts
workIng at present in the Damodar
Valley Corporation;

(b) their number, country-wise; and

(c) the terms and conditions of
their service?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) to (¢). A
staterfient is laid on the Table of the
House., [See Appendix IX, annexure
No. 38].

Shri R. P. Garg: Have the Govern-
ment'8f India reteived any complaints
about these foreign experts from our
owl enginedrr ahd specialists work-
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ing with them? If so, what steps do
Government propose to take to remedy
their complaints?

Shri Hathi: No complaint has been

received.

Shri K. K. Basu: May we know
whether we have Indian under-studies
in respect of all the foreigners emp-
loyed here, and which is the latest time
by which they are expected to leave
this DV.C.?

Shri Hathi: If the hon. Member refers
to the statement, there is only one en-
gineer, the Chief Engineer. who is in
the employment of the D.V.C. The others
are experts under the various aid pro-
grammes. We have, however, under-
studies placed under these exports.

Shri R. P. Garg: May I know, Sir,

Mr. Speaker: Next question.
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
A statement is laid on the Table of the
House, [See Appendix IX, annexure
No, 39].

(b) The scope of the market for the
articles could not be gauged as no
sale was permitted during the exhibi-
tion.
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(c) Total amount spent by Govern-
ment on the Exhibition is Rs, 2,605-3-8.
No exhibits were sold during the exhi-
bition.

st Pogher Paw ;P Powr aeed Wt
dure ¥ wEeAt & qwe PEar o Sw
@ P Por @ Pod o % get @l
art & 2

Shri T. T. Krishnamachari: I have
not got the information.

INDIAN FOREIGN SERVICE (B)

*2008. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
refer to the answer given to starred
guestion No. 871 on the 13th Septem-
ber, 1954 and state:

(a) whether the Indian Foreign
Service Cadre (B) has been finalised;
and

(b) if so, the details of the Service?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). It has nrt yet been possi-
ble to finalise various issues relating
to the formation of the Indian Fore-
ign Service (B) but it is hoped to do
so within the next few months.

BoRrRpEr Raip

+2009. Shri Jethalal Joshi: Will the
Prime Minister be pleased to state:

(a) whether there was an exchange
of fire between Indian and Pakistan
horder police arising out of an
attempt by the Pakiatan Police to
eccupy a piece of land of Indian terri-
tory near Khem Karan border on or
about 20th March, 1955;

(b) whether it is a fact that
Pakistan Police had dug up trenches
in the disputed area and they had
been fully equipped with automatic
weapons; and

(c) whether there has been any
casualty?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Yes,
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Sir. No information is, however, avail:
able regarding the type of arms carri.
ed by the Pakistan border police on
this occasion.

(c) There were no casualties.

Shri Kasliwal: May 1 know if the
Government have any information
that the personnel of the Pakistani
Army were also involved in this inci-
dent?

Shri Sadath Ali Khan: No, Sir. We
have no such information.

Sardar Igbal Ringh: May I know if
the military personnel of the Pakistan
Army were involved in this raid?

Shri Sadath Ali Khan: I have al-
ready answered that question.

‘BHOWANT JUNCTION'

*2010. Shri R. P. Garg: Will the
Minister of Information and Broad-
casting be pleased to refer to the
answer given to starred question
No. 37 on the 15th November, 1954
and state whether any final decision
has been taken in regard to the grant
of normal facilities to the producers
of the film “Bhowani Junction"?

The Minister of Tnformation and
Broadcasting (Dr. Keskar): It {s pre-
sumed from Press reports that the
production of the film mentioned has
since been started in Pakistan. The
question of granung normal facilities
to the firm does not arise.

Shri B. P. Garg: Is it a fact that
the services of an Tndian national
have been lent with the consent of
the Government of India for the pro-
duction of the film?

Dr. Keskar: I do not think so.
Moreover, this was a press report
which appeared in one or two papers,

and as far as I am aware, it is not
true.

Bhri K. K. Basu: May 1[I ask one
question?

Mr. Speaker: The Quertion Hour iy
over.
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TEXTILES

*1960. Shri S§. N. Das: Will the
plinister of Commerce and Industry
be pleased to state:

(&) the present position of export
of textiles to Indonesia and its
future prospects; and

(b) whether exports from India to
that country show signs of increase?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). I presume the hon.
Member seeks information regarding
cotton textiles, 34/92 million yards
of piece-goods were exported in 1853
and 32:69 milllon yards in 1854,
There is no reason to believe that ex-
ports will not remain steady during
the current year 1955.

CorTAGE INDUSTRY PRrRODUCTS

*1962. Shri M. R. Krishna: Will the
wiinister of Commerce angd Industry
be pleased to state:

(a) the names of the States whose
Cottage Industry Products have a
ready market in the United States of
America; and

(b) whether Government have help-
¢d those States to encourage the pro-
duction of those articles and to im-
prove their quality?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Uttar Pradesh, Jammu and Kash-
mir, Rajasthan, Bombay, Hyderabad,
Mysore, Travancore-Cochin, Madras,
Andhra, West Bengal, Orissa, Bihar
and Assam.

(b) Yes, Sir.
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Ajkal

*1964. Shri Morarka: Will the
Minister of Information and Broal-
casting be pleased to state:

(a) whether it is a fact that the
journals Ajkal (Hindi) and Ajkal
(Urdu) brought out by the Publica-
tlons Division for internal publicity,
are running at an annual loss of
about Rs. 35,000 each; and
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(b) whether, in view of the fact
that local dailies and magazines are
carrying on sufficient publicity
work, Government consider it worth-
while to continue their publication?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
loss on  *“Ajkal” (Urdu) during
1953-5¢ was Rs. 26,858, and the loss
on “Ajkal” (Hindi) during the same
year was Rs. 34,731.

(b) These journals are not intend-
ed for publicity work. They are pri-
marily intended for cultural work.
The composition of the articles in the
“Ajkal” (Hindi) has recently been so
arranged as to reflect the best in the
Indian languages, to give a fair topi-
cal picture of events and also to pro-
mote original writing in the national
language, namely, Hindi. Cultural
publications of this kind, even in pri-
vate hands, have consistently shown
losses.

DisprLacEp PrrsoNs’ COLONIES
AROUND DELHI

#1967. Dr. Ram Subhag Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that Gov-
ernment have relaxed the general
rules regarding the payment of ear-
nest money by registered socleties in
Displaced Persons’ Colonies around
Delhi for the allotment of plots of
land to them for religious centres and
places of worship; and

(b) it so, the amount required to
be paid as earnest money for such
plots at present?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.

(b) The amount of deposit towards
building material is Rs. 10,000, but in
the case of colonies situated at some
distance it has been reduced to
Rs. 5000 and in the case of cheap
housing colonies to Rs. 2,000.
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CEMENT FACTORY IN RAJASTHAN

*»1973. Shri Bheekha Bhai: Will the
Minisier of Commerce and Industry
be pleased to state:

(a) whether the Government of
Rajasthan have sent any proposal for
starting a cement factory at Chittor-
garh:

(b) if so, the main features of the
proposal; and

(c) the filnancial assistance asked
for by the Rajasthan Government in
this connection?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) and (c). Do not arise.
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FnquiRy ComMmarTEE ON Coxe-OvEN
PROJECTS

*1996. Shri S. N. Das: Will the
Minister of Planning be pleased to
stafe:

(a) whether the expert Enquiry
~nmmittee on Coke-Oven Projects
appointed by the Planning Commis-
slon has finished its 'work and sub-
mitteqd i6s report; and
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(b) if so, whether the report has
been considered and decision taken
with regard to the establishment of
Coke-Oven and by-product plants by
the West Bengal Government?

The Depuly Minislter of Irrigation
and Power (Shri Hathi): (a) An in-
terim report dealing with the Coke-
oven plant and allied schemes, en-
visaging the recovery of by-products
from coke-oven gas and products
from the distillation of coal-tar, was
submitted to the Planning Commission
by the Coke-oven Projects Enquiry
Committee on 31st March, 1955.

(b) The interim report is expected
to be considered by the Planning
Commission in consultation with the
Central Ministries at an early date.

ImroRT OF RaAlLS

*1999. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
iry be pleased to state whether it is
a fact that India is importing 40,000
tons of rails from Japan for the use
of Indian Rallwaps?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Yes, Sir, 50,600 tons.

WoRE IN THE CENTRAL SECRETARIAT

603. Sharimati Ganga Devi: Will the
Prime Minister be pleased to state:

(a) the number of receipts both
ordinary and important an Assistant
in the Central Secretariat is expected
to deal in a week;

(b) whether it is a fact that the
Assistants In the Central Secretariat
Service are over-worked; and

(¢ if so, whether Government are
taking any steps in the matter?

The Parliamentary Secretary to the
‘Minister of External Affairs (Shri
Sadath Ali Khan): (a) The time,
labour and attention needed for deal-
ing with receipts depends upon their
nature and complexity. This varies
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from Ministry to Ministry and even
from Sectlon to  Section, The old
attempt to lay down a uniform stan-
rdard has been abandoned.

(b) No.

(c) Every Section Officer is expect-
ed to maintain a close watch over the
disiribution of work among the Assis-
tants under his charge. 0.& M, Division
have also instituted certain control
measures to watch the flow of work,
e.g., Assistant’s Daily Diary and the
Weekly and Monthly Arrears  State-
ments which furnish enough data to
see whether there is over-loading or
under-loading in particular instances.

SHIPPING FREIGHT RATES

604. Shri Tulsidas: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Indian Delegate at
the ECAFE Trade Promotion Con-
ference at Hongkong had raised the
question of discriminating shipping
freight rates;

(b) whether the ECAFE had agreed
to conduct a survey in this respect;

(¢) whether the Government of
India have conducted a preliminary
survey of the discriminating freight
rates charged by the foreign ship-
ping concerns; and

(d) if so, the results of this preli-
minary survey?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Str.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The preliminary
which was conducted in  respect of
certaln selected goods, showed that
the freight rates charged from India
to destinations near at hand were
higher than those charged from certain
countries in Europe to the same des-
tinations, although they involved ship-
ment over much longer distances. A
special officer has been appointed to

examlination
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examine how far this difference in
freight rates is justified on economic-
considerations, and his report s
awaited.

DispLAacEP PERSONS IN BANGALORE

605. Shri Keshavalengar: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of families of dis-

placed persons at present residing in
the city of Bangalore;

(b) how many of them have yet to
be rehabilitated;

(c) how many ol displaced families
have settled down in the entire State
of Mysore; and

(d) how many of the farilies have
still to be rehabilitated?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (u).
The information is being collected and
will be laid on the Table of the Sabha

in due course.
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Damopar VALLEY PROJECT

609. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total amount of electricity
(in Kwts.) generated by the power
houses of the Damodar Valley Project
at present;

(b) the total quantity of electricity
(in Kwts.) supplied at present to con-
sumers in Bihar and West Bengal;

of #o Fo

(c) the total amount of electricity
(in Kwts.) proposed to be supplied
in future; and

(d) the year by which sufficient
quantity will be generated to meet the
sanctioned demand?

The Deputy Minister of Krrigation
and Power (Shri Hathi): (a) 46,450 kw.

(b) 46,450 kw.

(c) 1,87,000 kw. firm capaclty from
the installations already sanctioned.

(d) By sanctioned demand, the hon.
Member presumably means the firm
demand. The Damodar Valley Cor-
poration possesses adeqguate generat-
ing capacity to meet load growth up-
tuv the year 1958-59. Generating ca-
pacity would be suitably augmented
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in time to meet the further load
growth.

CONFERENCE OF ASIAN COUNTRIES

610. Shri Wodeyar: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that a Conference of Asian countrieas
on & non-party basis for the relaxa-
tion of international tension is pro-
posed to be held in New Delhi during
the month of April 1955;

(b) whether this Conference is con-
vened by the Colombo Powers or is in
any way related to the Afro-Asian
Conference; and

(c) the number of countries which
have been invited to participate in
the Conference?

The Parliamentary Secretary io the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes,

(b) This Conference {s in no way
related to the Asian-African Confe-
rence to be held at Bandung, or to
the Colombo Powers. It is being held
under non-official auspices.

(c) The Government of India have
no precise information.
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TECHNICAL ABBISTANTS

613. Dr. Satyawadl: Will the Minis-
ter of Information and Broadcasting
be pleased to refer to the Union
Public Service Commission advertise-
ment No. 47 of 1853, for the posts of
Technical Assistants and state the
total number of posts filled and the
number of posts reserved for Sche-
duled Caste: with the requisite quali-
fications?

The Minister of Information and
Broadcasting (Dr. Keskar): Sixty-six
posts of Technical Assistant were fill.
ed. Twenty-two posts were reserved
for Scheduled Castes candidates.

49 L..S.D,
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However, out of 687 applications re-
ceived by the Union Public Service
Commission, only :even application:
were from Scheduled Castes candi-
dates and one of them was selected
by the Commission.
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INDO-CHINA

615. { Sardar Akarpuri;
Dr. Satyawadi:

Will the Prime Minister be pleased
to refer to reply glven to starred
question No. 1463 on the 24th March
1955 and state how the allowanceg ol
staff sent by India to indo-China
under the terms of the Geneva Agree-
ment compare with those received by
their counterparts sent by the other
countries?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): We have no infor-
mation on the allowances paid by
Canada and Poland to their personne!
deputed to Indo-China for service with
the International Commissions.

ALLoTMENT oF HousEs

616. Chaudhri Muhammed Shaffee:
Will the Minister of Rehablilitation be
pleased to state:

(a) the number of houses con-
structed by Governmeni which have
been allotted to Gazetted and non-
Gazetted Officers of the Government
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of India upto the 28th February, 1955
against their verified claims;

(b) how many of them have taken
possession thereof and the number of
those who have not been given posses-
sion upto the 28th  February, 1955;
and

(c) the reasons for no:
possession in these cases

The Deputy Minister of Rehabllita-
tion (Shri J. K. Bhonsle): (a) There
is no scheme for the allotment ot
houses constructed by Government to
officers of the Governmenti of India
against their verified claims.

(b) and (¢). Do not arise.

giving the

DAMAN

617. Shri N. Rachiah: Will the
Prime Minister be plcased to state:

(a) whether it is a fact that the
Indian National Flag was hoisted at
Vasrgunta, a village in Daman on the
5tk February, 1954:

(b) if so, who hoisted the flag; ana

(c) whether it is a fact that the
Governor of Daman sentenced the
man who hoisted the flag to a severe
punishment?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath ANl Khan): (a) and (b).
Government have no 1nformation
about this.

(c) According to reports, an Indlan
national, Shri Thakur Prasad Saksena,
entered Daman on the 5th February,
1955 and was arrested by the PForiu-
guese Police. He 1s reported to have
received ill treatment in jail and is
said to have been in a state of col-
lapse. On the 6th of March, he was
sent to Goa and expelled to India.

HINDUSTAN STEEL L1TD,

G18. Shri Niranjan Jena: Will the
Minister of Production be pleased to
state the number of appointments
made up till now in the Hindustan
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Steel Ltd., in classes 1 to IV of the
Services?

The Parliamentary Secretary to the
Minister of Production (Shri R. G
Dubey): Posts in Hindusian Steel
Vimiled. have not yet been cate-
gorized into classes, but on the basis
adopted in Government service, the
number of appointments in the cuim-
pany 1n the different Cla:ses 1 to 1V
is as under:—

Class I 28
Class II 24
Class III 163
Class IV T4

Total 288

PAINTS AND VARNISHES

619. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of paints
and wvarnishes consumed in the
country from 1947 to 1954, year-wise;
and

(b) the quantity and value of the
same consumed by Government
during the above period year-wise.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachard)
(a) Precise figures cannot be given.
On the basis of indigenous produc-
tion and imports, the local consump
tion is estimated to be as follows:—

Quantity of Painrs,
Enam-ls and Var-

Year nishes consumed Estimated
(in tons) Approx. vlln!ﬁ'!lm‘l

1947 40.000 8 crores
1948 38,000 Uiy.s crores
1949 33,000 "_g?. crores
1950 30,000 ‘6" crores
1951, 34,000 6.8 crores
1952 33,000 6 7 crores
1953 33,000 6.5 crores
1954 36,000 7.2 Crores

(by Precise information is no
available.
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LOK SABHA

Wednesday, 6th April, 1955

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Nouw

COMMITTEE ON PRIVATE MEM-
‘BERS' BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

Shri Altekar (North Satara): I beg
to present the Twenty-sixth Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

ELECTION TO COMMITTEE
CENTRAL S1Lk BoARD

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I beg to move:

“That in pursuance of clause (c)
of sub-section (3) of Section 4 of
the Central Silk Board Act, 1948,
as amended, this Sabha do proceed
to elect in such manner
as the Speaker may direct four
Members from among themselves
to serve as members of the Central
Silk Board.”

Shri Ramachandra Reddi (Nellore)
roge—

Mr. Speaker: T am placing the
motion before the House.

Shri Ramachandra Reddi: 1 want
some clarification on this matter,
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Mr, Speaker: I am placing the
motion before the House, and the
time for clarification will come
after I have placed the motion before
the House and not before.

Motion moved:

“That in pursuance of clause (c)
of sub-section (3) of Section 4
of the Central Silk Board Act,
1948, as amended, this Sabha do
proceed to elect in such manner
as the Speaker may direct four
Members from among themselves
to serve as members of the Cen-
tral Silk Board.”

Shri Ramachandra Reddi: 1 wanted
to know the number of meetings that
have been held and the work that
has been transacted, and also if the
proceedings of the meetings are made
available or have been made availa-
ble to this House.

Shri T. T. Krishnamachari: The
report is sent to the House, but in re-
gard to these details I did not antici-
pate a question will arise on this for-
mal motion. I am quite willing to
supply the hon. Member the informa-
tion that he wants.

Mr. Speaker: So, I shall put the
Motion to the vote of the House.

The question is:

“That in pursuance of clause
(c) of sub-section (3) of section
4 of the Central Silk Board Act,
1948, as amended, this Sabha do
proceed to elect in such manner as
the Speaker may direct four
Members from among themselves
to serve as members of the Cent-
ral Silk Board.”

The motion was adopted.
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Mr, Speaker: I have to inform
Members that the following dates
have been fixed for receiving nomina-
tions and withdrawal of candidatures
and for holding an election, if neces-
sary, in connection with the Central
Silk Board:

Date for Date for Date for
nomination Withdrawal election
7-4-1955 9-4-1955 12-4-1955

The nominations for the Board and
the withdrawal of candidatures will
be received in the Parliamentary
Notice Office up to 4 p.m. on the
dates mentioned for the purpose.

The election which will be conduct-
ed by means of the single transfera-
ble vote, will be held in the Commit-
tee Room No. 62, First Floor, Parlia-
ment House, between the hours
11 a.m, to 1-30 p.M.

BUSINESS OF THE HOUSE

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha): As
this Sabha is aware, further conside-
ration of the Sea Customs (Amend-
ment) Bill and consideration of the
Finance Commission (Miscellaneous
Provisions) Amendment Bill and the
Spirituous Preparations (Inter-State
Trade and Commerce) Control Bill
have been included in the List of Busi-
ness for Saturday the 9th April 1955.
As a consequence, voting on Demands
for Grants for the Ministry of Com-
merce and Industry, scheduled to
commence on Thursday the 7th April
will be resumed after the passing of
the Constitution (Fourth Amendment)
Bill. The voting on the Demands
for Grants for the Ministry of Finance
will be taken up thereafter.

'This slight revision in the time-table
for discussion and voting on the De-
mands for Grants for the Ministry of
Commerce and Industry and for the
Ministry of Finance, as already an-
nounced by me in this Sabha on 4th
April, has been necessitated by the
exigencies of business.
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DEMANDS* FOR GRANTS FOR
1955-56—contd.
DEMANDS re MINISTRY OF IRRIGATION
aND Power

Mr, Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the Mini-
stry of Irrigation and Power. Out of
five hours allotted for the Demands
of the Ministry, about four hours were
a.va.ilgd of yesterday, and one hour now
remains.

I think Shri Boovaraghasamy was on
his legs yesterday when the House
rose for the day. After him I shall call
upon the hon. Minister to reply.

Shri Boovaraghasamy (Perambalur):
Yesterday, when I discontinued my
speech, I was referring to the progress
achieved by the Ministry of Irrigation
and Power in regard to the various
projects now under execution, and I
would like to continue the same today.

Regarding the Hirakud project, it
was started in the year 1948. Accord-
Ing to the Report of the Ministry as
well as the hon. Minister’s reply, the
work has almost been completed, and
water and power will be made avai-
lable in the year 1956. Sir, it is a long
period that the Ministry has taken to
make available water and power for
use,

As for the Konar dam, it is almost
completed, and it has been stated that
water has been stored there for the
first time. But it has not been announc-
ed as to when the water was filled up,
and when it is going to be allowed
for use. I say that it must be allowed
for use within a short period.

The main work at Panchet has not
yet started. The reasons given in the
Report for this are these. They must
finish the work at Panchet with the
equipments which are now used for
the Maithon project, and that is why
the work at Panchet has not started.
I do not know how long it will take
to finish the work of the Maithon
project, and when the main work at
Panchet will be taken up.

*Moved with the recommendation of the President,



4421  Demands for Grants

In the Bhakra-Nangal project, work
was started in the year 1946. But the
excavation work for the main coffer
dams upstream and downsiream has
been taken up only now. So only
after its completion water and
power will be made avai-
lable for use from the Bhakra—Nan-

gal project.

In the Tungabhadra project also, the
work is almost completed, and that
has been stated by the hon. Minister
as also in the Report. On account
of its failure to complete the small
works, the Ministry is making much
delay to allow power and water for
public use at an early date.

So, in this way the Ministry is un-
dertaking the project works. And it
has been stated that the pace of pro-
gress has been slow for want of addi-
tional sections and staff. They have
now engaged additional sections and
additional staff, and they are incur-
ring an additional expenditure of Rs.
14.58 lakhs, according to the Budget
Estimates. And still they are demand-
ing an additional grant of Rs. 4.5 lakhs
in view of the expanding nature of
the staff.,

Then Sir, electricity is more essen-
tial to the rural people. The people
in the rural parts are mostly agricul-
turists. Power is most useful to them
for the modern techniques in agricul-
tural methods, and also for the small-
scale industries. But the Ministry has
made only a very slow progress in the
matter of supply of electric power to
the rural areas. I would urge our
Government to take necessary steps
and give electric power to the rural
people to meet their agricultural needs
at an early date.

There is a general complaint being
made by people in the south, that our
Government is ignoring the south in
giving priorities for the selection
of nmajor irrigation projects, in-
dustries and so on. We have
also been saying in this House
over and over again that you must
pay special and -adequate attention
to fulfil the needs of the people of
the south. There are several schemes
which have been suggested by ‘our
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State Government and by the Memr
bers of Parliament. But our

State Government and by the Mem-
them without discrimination between
the north and the south, Thex are
ignoring the schemes merely on the
ground that the State Government is
not recommending this scheme or the
resources are not adequate to take up
that scheme. I could also give an in-
stance for this. They are not accura-
tely and correctly making investiga-
tions, This is how they are very often
ignoring the grievances of the south.
For instance, the Mohanur canal
scheme is one of the schemes
which have been suggested by the
Members of Parliament. It is a long-
felt want of the people of my area
that is, the Perambalur constituency
in Tiruchirappally district in Madras
State. If water is diverted through
this canal from the river Cauveri, we
can irrigate a large number of acres
of land. That area is also very often
affected by famine and scarcity. We
can also solve the problem of rural
unemployment. The people of my
area are suffering even for drinking
water. At the same time, the people
on the other side in the delta areas
are enjoving three crops—first crop,
second crop, third crop and so on. But
our requests are not attended to. We
suggested this scheme because there

is surplus of water in the river Cau-

veri, In the First Five Year Plan,

(People's Edition), page 151, there is

a tabular form in which it is stated

that the utilisation of the Cauveri

water is over 80 per cent. So, we
think there is enough surplus water
in the river. That is why this scheme

is feasible. We requested the Govern-

ment to undertake the scheme. But
according to the copy of notes on irri-

gation and power circulated to us by

the Ministry of Irrigation and Power,
the waters of the Cauveri are exploit-
ed to an extent of 95 per cent. I do
not know which one is the correct
figure. I have got another figure also.
In a reply to my letter to the Govern-
ment of Madras, I received a letter
from Shri R. N. Sundaram, ICS, Secre-
tary to Government, in which he says
—with your permission, I will read it
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“I am to add that at present
about 80 per cent. to 85 per cent.
on the average of the water avail-
able in the river Cauveri is being
used up for existing irrigation,
and that the Government have to
proceed most cautiously in extend-
ing Cauveri irrigation.”

1 do not know which of these figu-
res is correct. At the same time, I
want to point out how impertinent,
improper and irresponsible is the way
in which the Government have given
figures. You are not making proper
investigation. So I request the Minis-
ter to have a proper investigation
carried out. Ewen though they are
having additional sections under the
Ministry with expenditure of a large
amount of public money, they are not
doing the work properly, they are not
carrying out proper investigation and
are not furnishing correct figures.
Therefore, I request that the project
should be investigated early and in-
cluded in the Second Five Year Plan.

I would like to say something more
regarding the river schemes. There is
another scheme, known, as Pullam-
padi scheme, also recommended by the
Government of Madras. This will cover
nearly half of the area which we
have mentioned. Hence you can reduce
the length of the canal by which you
can also reduce the amount. The
amount will be very small. You can
execute the work very easily. At the
same time, there are several small ri-
vers such as the Maruthayar, Ayyaru
and Sinnar. There are several rivers
also in the Perambalur taluk in Tiru-
chirappally district. Investigations
should be carried out about these
rivers. There are also the river
Aiyyar Falls in the Kollimalai Hills
at Pullaiarpalayam village in the
Musari taluk in Tiruchi district. We
can generate power from these Falls.
If the water is blocked and a dam is
erected, that can be utilised to gene-

- rate power. This water can also be
used for cultivation of a large number
of acres of land. So I request the
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Minister to take necessary steps to in-
vestigate all these schemes.

Regarding the Mohanur canal
scheme, it is no use saying that the
delta people are objecting. As the
legal guardian of our country, it is
the duty of the Government to see that
the people of the entire country are
benefited without any discrimination.
Wherever possible, you must be pre-
pared to allow water. If the Consti-
tution does not permit for distribu-
tion of water without discrimination,
I request our Government to come
forward to amend the Constitution so
that the resources of our country are
equally distributed, wherever possi-
ble, without discrimination. So I
again request you to carry out imme-
diate and proper investigation to in-
clude the Mohanur canal scheme in the
Second Five Year Plan.

The Minister of Planning and
Irrigation and Power (Shri Nanda):
In the course of the discussion
yesterday, many kind things
were said about the work of
the Irrigation and Power Ministry, I
feel deeply grateful for those generous
words. I shall give frank replies to
the questions that have been raised in
the course of this debate,

Really there was only one substan-
tial point of criticism. That was
about the Bhakra canals. For the rest,
mostly it was the views of Members

regarding the needs of different
constituencies and some matters
calling for information. I thave

full notes regarding all these
points and I shall deal with as many
of them as I can manage in the time
that is allotted. For the rest, I sub-
mit there are going to be many oppor-
tunities for me and for the hon, Mem-
bers to meet and in those frequent

meetings, I shall try to give them due
satisfaction.

[PaxpiT THAKUR DAS BHARGAVA in the
Chair]

Stress was laid in the course of this
discussion, while appreciating the fact
that the Ministry has been taking
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earnest measures to tackle the pro-
piems and difficulties with which
it was confronted, on the need
for vigilance in view of the fact
that very large amounts of money
are involved. I agree entirely and
wholly with that attitude. A big slice
of ogur resources comes to the share of
the Irrigation and Power Ministry.
That becomes the measure of our res-
ponsibility for efficient and economic
execution of these projects. I can
assure the House that we have been
exploring every possible avenue of
making the administration of these
projects more economical and efficient.
There was a two-fold objective. One
that we should attain standards of
high business efficiency in our works.
Secondly, that the projects which
come up for sanction and execution
later on are based on adequate data
and  proper investigations and
have been soundly designed, and,
furthermore, that the project
authorities and those who are
concerned with the planning of
irrigation and power resources try to
anticipate the requirements in respect
of men, machine and materials and
that we do not experience bottle-
necks in the course of the execution
of this work.

Sir, in respect of these things pro-
gress has been made. The initial
step that we took was that we called
together the engineers prominently
associated with the projects at semi-
nars. All kinds of practical matters
were discussed at those seminars and
1 was very much impressed by those
discussions which revealed to me
what a large pool of knowledge and
experience existed on which we could
draw. At the same time, in order to
make a systematic study, in order to
arrive at proper findings and conclu-
sions, committees were set up.

One of these committees, the hon.
Members are familiar with, that is,
the Plant and Machinery Commitiia.
Its report is with us and action is
being taken on that. Then, there was
another committee the need for
which arose because of our experi-
ence of shortages of trained person-
nel on the various projects. We are
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having an expanded programme
now under the Irrigation and Power
Ministry and, therefore, we have to
be very careful that these difficulties
are not accentuated, 'This commit-
tee, the Personnel Committee, was
therefore appointed some time ago in
October 1954. The reference to this
Committee is that they have to frame
comprehensive programmes looking
ahead over a period of 10 or 15 years
and they have also to see that side by
side our need for importing foreign
personnel is reduced progressively and
that to whatever extent they are
brought in, that should be to the mini-
mum extent possible. This Commit-
tee will shortly be making a report.

One of the important terms of refe-
rence to this Committee is that there
should be proper phasing of our pro-
jects in such a manner that the tech-
nical personnel engaged on one project
is taken over to another when this
particular project is completed so
that it may not be that at
some time we are short and
at other times there is a surplus with
which we cannot deal.

The problem which has been exer-
cising my mind in connection with the
work of this Ministry is that delays
have occurred in the past. We have
had instances of wasteful expenditure
but that used to come to our know-
ledge long after the occurrences. So,
I had before me this problem why
could we not prevent these things, why
could we not take action sufficiently
in advance so that these things did not
occur or the moment anything wrong
started occurring we could take action
immediately so that trouble did not
extend and not much harm was done.
This was what I had in view and with
the object that we may be able to lay
our fingers on the trouble-spots in
time, it was necessary to evolve a sys-
tem whereby we can see how the per-
formance of a particular project is at
a particular moment as compared with
the previous periods, how it compar-
ed with other projects and spot
out delays and waste wherever they
occurred. The ambition is that like any
other business house we should be able
to say at the end of a month—a few



4427 Demands for Grants

[Shri Nanda]

days after the period of the month—
how much expenditure has been in-
curred, whether that is commensu-
rate with the physical performance,
whether it has exceeded or is short of
the estimated amount.

This object was being thwarted by
two things. We had no cost account-
ing system and, secondly, we had not
sufficient information about the var-
ious elements which entered into the
costs, the rates etc. so that, sitting here
we could judge—there are bound to
be variations—whether those varia-
tions were justified by the conditions
in the eircumstances of each case. That
we did not have. But, in order to
make up for that deficiency we set up
an Expert Committee to go into the
whole question of rates and costs. And,
this Committee has done its work. It
has not completed its work but, while
it has been functioning, it has help-
ed us considerably in dealing with
situations as they arise.

Recently, there was a case, which,
according to indications, meant that
some excessive costs were being incur-
red there and this Committee looked
into the matter and disclosed a state
of affairs which was not satisfactory.
Therefore, we could step in and start
taking action in time. Otherwise we
might have become aware of it months
later on and then we could not have
remedied the situation, This Com-
mittee has also been asked to deal
with the stores accounts and forms—
in consultation with the Comptroller
and Auditor-General—and this work
is also being carried out.

Sir, 1 have indicated a few of the
steps that are being taken to cope
with the problem and to ensure that
we discharge our responsibilities ade-
quately. The question still arises and
has been raised in the coursc of the
discussion that while we are struggling
how far have we actively succeeded.
This question is being asked. I can
say that to the extent of the careful
serutiny that we have been able to
make of the working, by and large,
our efforts are meeting with success.
There will always be an irreducible
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minimum of waste and undesirable
features having regard to the set of
circumstances at any particular time.
Barring that, our effort is to see that
as far as it is possible by means and
methods that can be devised that that
irreducible minimum is attained.

Questions of corruption were refer-
red to in connection particularly with
the Bhakra canals. But, I am not
quite sure that corruption on a smal-
ler scale or the customary scale is not
also present elsewhere. I am not able
to say that it has been eradicated
completely, We have to find out means.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): Why should there be
customary corruption? (Interruption)

Shri Nanda: I am not going to en-
ter into an explanation. Everybody
knows that it is in force today and we
have not reached a stage when we are
able completely to root out customary
corruption. It has not yet been com-
pletely and fully eradicated.

EKumari Annie Mas&nrene (Trivan-
drum): Control it.

Shri Nanda: We have to deal with it
and we are dealing with it progressi-
vely and, as I said, we are meeting
with an increasing measure of success.

Only Sardar Hukam Singh....

Sardar Hukam Singh (Kapurthala—
Bhatinda): I admire your frankmness
but it brings no result,

Shri Nanda: At present # may get
me into trouble. It is better that we
know that it is there, so that we can
remedy it in course of time. We ought
to set our face against it. He said,
referring to my courage of the past
days, that I should have the courage
to probe into certain things to which
he made reference in the course of
his speech. I promised him that what-
ever is brought up by him or by any-
body else, big or small, will be look-
ed into. If I cannot personally make
an enquiry into it, I will see that ade-
quate arrangements are made for a
proper enquiry. The hon. Chairman,
when he spoke, made very tender
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references to me personally and said
that he felt a little hesitant to say
any thing against a person like my-
self and against the Ministry. I would
feel very unhappy on that account if
there is any little thing even which is
withheld from me. There is plea-
sure in dealing with problems, and
what are we here for? If there are
any complaints or shortcomings, # is
the greatest delight for us to know
them so that we can tackle those
things and make things better,

1 come to what is the crux of the
whole debate, that is, the Bhakra Nan-
gal situation. But before taking up the
-cases, I would submit to Sardar
Hukam Singh—he talked of courage
and I shall have the courage to tell
him—that he was less than fair to him-
self and to us in the remarks that he
made yesterday. If he had either with
my help or somebody else’s help,
made a little closer scrutiny of the
information that he gave to this House,
he would have found that he would
not have been under any necessity to
give such information—at least most
of it. For example, while he was
speaking, I get up and said about my
Private Secretary. 1 made enquiries
about it. It happens that that gentle-
man belongs to a very different caste
from all those other persons concern-
-ed and he has absolutely no relations
‘among them—they all belong to diffe-
rent castes,

Sardar Hukam Singh: Cousins’
-cousing may belong to different castes.
I should expect the Minister not to be
less fair to me. If he has the infor-
mation, certainly he should give the
reply and then give me a chance if I
have been less fair to anybody or to

me.

Shri Nanda: I have looked into all
that kind of relationships. As a mat-
ter of fact, I would have been very
‘happy if he had somehow allied
‘himself with other castes, be-
cause today we want to abolish the
caste system. Anyhow, in this parti-
<ular case, he has no cousin in those
circles. They are in no way connect-
ed with him. That is the answer.
Regarding my Join# Secretary, he hag °
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14 or 15 years' experience in the
Madhya Pradesh servicee When he
came back here and then at a party he
met some of those relatives, he did
not know them. He had not set foot
on the Bhakra Nangal Project. These
are small things, but you know regard-
ing the situation in the Punjab, and
on that project, unhappily, it is not a
clean atmosphere. There are persons
who have something to gain by creat-
ing difficulties and agitation, and
a good deal of mud-slinging goes on.
They have undesirable ways of pro-
pagating their own views and ideas
and some of it goes into the Press,
some of it comes here, and it is no good
for them or for anybody. If the idea
was that because I am surrounded by
all these people, they have no access
to me and, therefore, the things which
they send do not reach me, I say here
and now that if I find that even a
single paper that they have sent has
not reached me, the officer concerned
will get the severest penalty or puni-
shment that I am capable of imposing.
I would offer this assurance to the hon,
Member.

I will proceed to the various cases
regarding Bhakra Nangal, and I will
give replies briefly as there is not
enough time. I will now take up those
questions and give regarding each
individual item a brief reply.

It was stated by some hon, Mem-
ber that the power of the Bhakra
Nangal Project is not being utilised.
I have given my answer already. It is
expected that the firm capacity of
24,000 K. W, will be entirely utilised
by the end of May 1955,

Another question was about the
postponement of diversion. It was
stated that apart from the prolonged
rainy season, there was considerable
delay in the receipt of machinery. I
was asked to give some facts and I
have got a series of dates, etc., and 1
will only cite one illustration. The
order for one 54 cubic yards electric
shovel was placed on Indian Stores
Department, London, in May 1952
Immediate delivery was offered. The
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shovel actually arrived in January
1953, but the cable and the transfor-
mer which wera to be used with it
were received only in July and March
1953 respectively, There are other
instances of the same kind. There was
the steel strike in the U, 8. A. I have
satisfied myself that this delay in
diversion was for reasons which were
beyond our control. As I pointed
out yesterday, completion dates are
not being affected, because this work
goes on simultaneously with some-
thing else and that sequence is being
maintained.

The other thing is a serious matter
and it is about the blasting at Bhakra.
The moment a breath of suspicion rea-
ched me, I started enquiries myself,
and after a very full enquiry, I have
satisfied myself that no wrong has
happened there. I shall give a little
more information because, as I said,
it is a rather grave matter. It was
alleged that on account of the exces-
sive blasting, the site of the Bhakra
Dam had been damaged and both the
dam as well as the power plant had
to be shifted and that the cost of this
shifting would be Rs. 3 crores. The
hon, Member further stated that a
geologist had warned earlier about the
dangers of heavy blasting at this place
and this warning had been disregard-
ed. The answer is this. The facts are
that Dr. Nickel, an American Geolo-
gist, visited Bhakra Dam site in 1949
and advised that the power plant
should be placed wholly on claystone
and that excavation should be care-
fully carried out. The case was again
examined in October 1852 by the
Bhakra Board of Consultants, of which
Dr. Nickel was also a member. It ap-
proved the site of the power plant as
proposed by Dr. Savage in 1949 and
after taking note of the limitations
of the available site and the care with
which the foundations and the abut-
ments must be prepared, laid down a
certain procedure. The instructions of
the Board of Consultants were care-
fully followed. As a matter of fact,
Tocal officers played for safety at
every stage of work, The Board of
Consultants agdin visited the site in

6 APRIL 1955

for 1955-56 4432

June 1954 and was satisfied that the
procedure laid down in the first re-
port had been observed in the execu-
tion of the work and was able collee-
tively to assert with assurance its ap-
proval of what had been accomplished.
The site was again examined by Shri
A. N. Khosla, Chairman, Board of Con-
sultants, and later on by Dr. M. S.
Krishnan, Director of Geological Sur-
vey of India, and Shri Kanwar Sain,
Chairman, Central Water and Power
Commission, and all of them are of the
opinion that no damage has been done
as a result of blasting. The site of
the dam has not been shifted at all.
The shifting of the site of the power
plant is due to other causes, that is,
new features that have come to light
during the course of excavation,

The cost of shifting the power plant
is not Rs. 3 crores but only Rs. 23
lakhs.

Sardar Hukam Singh: Would this
shifting of the site of the power house
require additional pipes and if so,
what would be the cost?

Shri Nanda: All the cost is includ-
ed. It is really the net effect of the
total change. I will give all the de-
tails to the hon. Member.

Shri T. N. Singh (Banaras Distt.—
East): May I know whether test
borings were made at the site before
a final decision with regard to that site
was taken and what new features
came out as a result of the excavation?

Shri Nanda: Test borings are usu-
ally made at certain intervals of dis-
tance. Later on when they proceed to
excavate, then some times something
may be disclosed in a small area
which has to be dealt with immedi-
ately so that those test borings did not

necessarily dispose of posasibilities for
all time.

I have got a list of the names of the
members of the board which had
changed; it is not the same set up.
Regarding the question of corruption,
I may say this. A special enquiry
agency consisting of the Superinten-
ding Engineer, a Deputy Superin-
tendent of Police, one Executive En-
gineer, two Inspectors of police, four
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Sub-inspectors, two assistant sub-ins-
pectors and some others is at work on
the cases of corruption. Originally, it
was appointed in 1952. Some cases
came up as a result of investigations in
connection with the Bhakra dam and
the Nangal Hydel Channel. All these
cases related to the period 1948—51.
Regarding the Bhakra canals, two Exe-
cutive Engineers, four Sub-Divisional
Officers, seven OVerseers, one sub~divi-
sional clerk  three contractors
have been arrested. These are fresh
cases between the period 1952 and 1954

Special precautions have been taken
in Bhakra Dam Administration to stop
corruption. The whole work, with
the exception of a few buildings at
Nangal is being done departmentally
and no contractor interested in pro-
fiteering or bad quality of work is
being employed.
eI

There is another precaution. The
workmen are engaged by a separate
agency, their attendance at work is
marked by the foreman in charge of
the work as well as by separate time-
keepers. Acquittance rolls are prepar-
ed by a third agency while payment is
made by a fourth agency. All these
agencies are independent of one ano-
ther., All the articles in the stores are
checked every six months. There are
more details and I do not want to take
up the time of the House. As I said,
no complaints have been received
since 1952,

The work on the canals had to be
done in great rush as stated earlier.
Several of the men were raw and in-
experienced and many unqualified
overseers had to be employed. There
was rapid expansion all round. Due
to these reasons some irregularities
took place. Every effort is being made
to find out and punish the guilty. I
hold no brief for them. Every one of
them should be punished and the full
extent of the damage done must be
disclosed. The amount involved is not
known at present, It may be very
considerable; it may be of the order.of
Rs. 10 lakhs or more. Work worth
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Rs. 100 crores has been executed on
thiy project.

One significant fact is, as the Chair-
man pointed out, that there was great
hurry. Water was available and they
wanted to make use of it. Therefore,
they wanted to complete the canals
by a particular time in the course of
which, as I explained, some waste has
occurred. But the full extent of it is
not known. We shall have an en-
quiry properly made into it to see that
all the facts are disclosed and I shall
share them with the House,

Regarding Bhakra Nangal, there was
the question of purchase of machinery
by the Bhakra Dam Administration.
That also was brought up by hon.
Member Sardar Hukam Singh. The
facts are as follows. In the case of
forward delivery requirements of
items not covered by the price agree-
ments, competitive tenders from the
manufacturers and other firms in Ame-
rica and India are called and orders
are placed on the lowest quotation re-
ceived. In other cases all-India tenders
and also sometimes global tenders are
invited. Over 4500 orders have been
placed since 1952 and only in 14 cases
open tenders were not invited. These
were very urgent cases and very
favourable deliveries were offered. The
quotations received were also satisfac-
tory. No machinery has been pur-
chased by Mr. Slocum, or the Techni-
cal Attache in Washington, whose
name was mentioned by Sardar
Hukam Singh.

Sardar Hukam Singh: I made a
mistake if I said that Mr. Slocum pur-
chased them, Slocum’s old machinery
had been purchased; it had come be-
fore the House even earlier.

Shri Nanda: I will come to that.
There was this charge that a certain
gentleman who was a relative of some-
body was the Technical Attache there,
It was said about him that from an
Executive Engineer, he became the
Chief Engineer and all that. I am com-
ing to that. That gentleman had noth-
ing to do with the purchases. They
are made on the basis of tenders and
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ithe decisions are taken here. That is
‘the fact. Neither Mr. Slocum nor the
‘Technical Attache has anything to do
with it.

As regards what the hon. Member
Jjust says—about the second hand
machinery—] may say that out of
.about Rs. 6 crores worth of machinery,
.second-hand machinery worth Rs.
7,55,000 only was purchased. This in-
cludes machinery worth Rs. 1,25,000
purchased from the Disposals. All the
second-hand machinery isz in good
«condition, I have not gone and seen it
myself and I am only stating this on
the basis of the reports I am receiving.
If there is any other fact that the hon.
Member can bring to my notice, I will
‘have it looked into. The case of this
.second-hand machinery had already
‘been looked into by the Awuditor-
General and Union Public Accounts
Lommittee and the transaction was
found to be in order. That is the
information. This new machinery is
-either in use or under erection and the
plant is expected to have its first trial
in May-June next.

Shri T. N. Singh: Is the Ministry in
-possession of the Public Accounts
Committee’s report?

Shri Nanda: It is the State Public
Accounts Committee.

Then great play was made of certain
names. The Chairman of the Board
of Consultants is an ex-chairman of
the CWPC but he is not the adviser
on technical matters. The son-in-law
‘of the present Chairman of the
CWPC to whom a reference was made
was selected out of a number of offi-
-cers in a proper way and he has noth-
ing to do with the purchases, as I
pointed out. He is still an executive
Engineer.

Sardar Hukam Singh: I am sorry;
I said that he was drawing the pay
of the Chief Engineer; not that he has
‘been promoted.

Shri Nanda: He is not drawing that
“pay. When a person goes abroad to
‘Washington, he draws certain allow-
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ances which are available to officers of
that grade. He was drawing those
allowances; that is all.

There was a mention that the son-
in-law of the General Manager was
involved in some cases and yet no
action was taken against him whereas
others were hauled up. I have got
a detailed statement but I shall make
a brief reference to it. This gentle-
man had been specially trained in the
construction of dams in the United
States. A complaint was lodged
against him and the case was thorou-
ghly investigated by the special en-
quiry agency which is also investigat-
ing into the other cases of corruption.
It was found that all the allegations
made in the complaint to the police
were baseless. The case was fully
examined by a colleague of the Gene-
ral Manager as the General Manager
refused to have anything to do with
the case; it was also examined by the
Inspector-General of Police, Legal
Remembrancer, Assistant Advocate-
General, by the Irrigation Minister and
the Chief Minister of Punjab. They
were all satisfied that the allegations
made against the officer were
baseless and had been made in
arder to put pressure on the General
Manager to desist from proceeding
with the investigation of the corrup-
tion cases which were being investigat-
ed in his administration. 'This was the
position.

I think I have taken a long enough
time over Bhakra-Nangal. I have this
mass of other notes which hon. Mem-
bers may be expecting......

An Hon. Member: May be taken as
read.

Bhri Nanda: They will be circulated.
As I said, we meet the hon, Members
from different States frequently and
they get information, and the informa-
tion is supplied after full discussion.

Regarding the question of the
syphon, that is a matter under en-
quiry, and certainly that is a very
unhappy case. The Public Accounts
Committee of the State iz dealing with
those cases.

Now I come to the D.V.C.
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Shri Boovaraghasamy: I want to
know the reasons for the variation in
the figures regarding the resources of
the Cauvery.

Shri Nanda: I will first have to see
.all the statisties which the hon, Mem-
‘ber has flung at us and try to recon-
¢cile them. I cannot on the spot say.

Shri K, K. Basu (Diamond Harbour):
He has adopted your tactics!

Shri Nanda: But I have to deal
with so many rivers. He has to deal
~with only one.

Shri Boovaraghasamy: Whatever it
is.

Shri Nanda: Regarding D. V. C,
land acquisition is being done through
the agency of the West Bengal Gov-
ernment. There was some delay in
the payment of compensation. This
was brought to the notice of the West
Bengal Government. They have in-
creased the land acquisition staff and
I hope now the progress is going to be
more appreciable,

Regarding the procedure followed
by the D. V. C, in fixing the align-
ments the Corporation has explained
‘that certain original alignments, after
a detailed on-the-spot survey and cer-
tain further enquiries, had to be chang-
ed on technical and economic consi-
derations. I can go into details with
hon. Members interested on this parti-
cular point.

There was this point made about
frrigation from the rivulet Sitaljore.
There is now some precarious irriga-
tion from this rivulet by lifting the
‘water, Though this rivulet is being
diverted into the Sali river, the local
people will not be adversely affected
as they will get irrigation by gravity
from the right bank canal of the
DV.C.

I will not be able to deal with all

the points, but I will refer to
one matter in conclusion,
having already offered to the

Members to give them full satisfaction
regarding all the points of information
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which they have raised in the course
of the discussion. The mater to which
1 want to make reference finally is
the question of public participation,
in our projects. Time and again when
hon. Members speak on the subject,
they stress the importanca of it, namely
of securing more and more public
participation. We have given a great
deal of thought to this subject and I
am able to report to the House that
considerable progress is being made in
this direction. The idea is that the
people should understand and appre-
ciate what is going on and thus help
in several ways. For example, in
Kosi, if the people had not come for-
ward to offer their lands even with-
out any conditions—they gaid, “take
whatever land you want and start
work”—if they had insisted on their
full legal rights, this season we would
not have been able to take a single
step. That is where public co-opera-
tion came in and you cannot
measure easily the savings
which will result in terms of
money and in terms of progress of
work. In connection with the works
in Assam, in Uttar Pradesh, in Bihar
and several other parts of the country
we are now getting participation of
the people in a large scale.

Now, I may express my own perso-
nal view about shramdan, It is a very
good thing. But so far as these big
projects are concerned, it has a very
limited significance. The real object
of public participation in this connec-
tion is mobilisation of the people. That
is, if we were to leave the works to
the ordinary methods, it will take a
very much longer time, and the costs
will increase thereby and the benefits
will be delayed. If we are able to
bring into the work people who are
otherwise not ordinary labourers doing
that kind of thing but people engag-
ed in agriculture, etc., # large numbers
of them can come in, we will be able
to very much enlarge the quantity of
work done in a particular season, and
side by side we will have given work
and employment and some money to
people whose time otherwise would not
have been put to any useful purpose.
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Another important aspect, which we
have found by experience in Kosi, is
this, If it had not been for those co-
operatives of the people there formed
on the basis of panchayats, etc, the
cost would have certainly risen. The
contractors wanted Rs, 23 per thousand
cubic feet while these people got
Rs. 16-8-0 and later on
Rs. 17-8-0, The cost would have
certainly risen if it had not been
for public co-operation. And the qua-
lity of the work done by these co-ope-
ratives I can testify by my personal
observation of the work there, was a
great deal better. This whole principle
of co-operative work, its applica-
tion—when thousands of people are
brought in and these methods of co-
operation are applied, they do not end
with the work on that project—we
can extend their application in other
fields. That is a matter of high impor-
tance for the nation. And side by side
corruption, for example, to which re-
ference was made, and which I said is
existent to an extent as a matter of
course, this can be eliminated total-
ly. And therefore I believe that if we
can extend the work in the country
on the basis of labour co-operatives
throughout, it is an answer to this
whole problem of corruption, at least
on these big projects. Therefore, we
attach importance to it, although
even in the case of Xosi, diffi-
culties came in, administrative diffi-
culties, political difficulties. Efforts
are being made to overcome them,
Because, a great deal is involved in the
success of this programme of public
co-operation. I saw there on the spot
people doing work with hands, with
very simple implements. Otherwise,
costly machinery would have been
brought. Because of the larger man-
power available we could save that,
and we could give more employment
also.. There are all these aspects of
work of public co-operation,

Shrimati Reng Chakravartty (Basir-
hat): Could the Minister tell us
what is the machinery which the State
Governments utilise for enlisting this
public co-operation? That is the thing
which we cannot understand, because
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the State Government's attitude is one
of animosity and a sort of suspicion.

Shri Nanda: These are new things
and the administration is trying to
adjust itself to this new way of doing
things, and progressively the obstacles
are being removed. The States also
appreciate this, At Buri Gandok the
officers themselves helped in this and
on a large scale this work was done
through public co-operatives,

I P.M.

I find now that I must bring my
reply to the debate to a close. I do
so, again with thanks to hon. Mem-
bers.

Shri Sarangadhar Das: May 1 ask
a question? Inasmuch as Hirakud was
not discussed in this debate,....

Shri L. N. Mishra: (Darbhanga cum
Bhagalpur): Next year.

Shri Sarangadhar Das:....may I
ask if all the people involved in the
irregularities, corruption and so forth
that were reported upon by the Pub-
lic Accounts Committee and other
Committees have been dealt with suit-
ably?

Dr. Natabar Pandey (Sambalpur):
This sort of a general......

Mr. Chairman: Let the question be
answered.

Shri Nanda: I thought you said that
there were to be no question,

Mr. Chairman: The question has
been put.

Shri Nanda: Action has been taken
and is being taken. Things are pro-
gressing,

Shri N, M. Lingam (Coimbatore):
The hon, Minister has not dealt with
one important matter: the relative
merits of masonry dams and concrete
dams, g

Several Hon. Members rose —

Mr. Chairman: The difficulty is that
several hon. Members rise all at once,
and begin to put questions without
being called upon by the Chair to de
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0. This causes confusion. At the
same time, 1 will make it clear that
an occasion does not arise for putting
all kinds of gquestions as soon as the
hon. Minister has finished his speech,
I can understand one or two questions
for the purpose of getting more infor-
mation,  If such guestions are put as
have no relevancy to the debate and
the aftermath of the speech is turned
into Question Hour, it cannot be al-
lowed.

Shri Sarangadhar Das: May I sub-
mit, Sir, I do not feel that your re-
mark is pointed towards me.

Mr. Chairman: The hon. Member's
gquestion has been answered.

Shri Sarangadhar Das: But, the
point is, if questions are asked when
the Minister is speaking, we are told
by the Chair, wait till the speech is
over. Consequently, without interru-
pting the Minister in any way, 1 waited
till he had finished his speech.

Mr. Chairman: The hon, Member
attributed to himself what I said, The
question was put and it was properly
answered by the hon. Minister. He
has no grievance.

Shri Sarangadhar Das: I have no
grievance.

Mr, Chairman: He should not as-
sume that what I said had reference
to him, or his question.

Shri Sarangadhar Das: I myself said
that it was not pointed towards me,

Dr. Natabar Pandey: One question
by way of information.

This sort of general statement is not
sufficient to allay our doubts and ap-
prehensions in regard to Hirakud Dam
at Sambalpur.

Mr, Chairman: Is this a question?
'Ii‘lhe hon, Member should not have
risen to say this. It is a remark. I
am only allowing guestions.

Shri Boovaraghasamy: When 1
-asked the reason for wvariation of
figures which are furnished by the
Ministry of Irrigation and Power re-
garding the surplus resources of
Cauvery, he said that I was parti-
cular about one river, and he was
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particular about number of rivers I
wanted to know: Is this the way in
which the Minister replies to the
questions in this House?

Mr., Chairman: Again, this is not
a question. It is a sort of a remark
on the remarks made by the hon,
Minister. I do not think that advan-
tage should be taken of the opportu-
nity to put questions, for making
these remarks.

Shri Nanda: May I suggest, Sir, let
me not be misunderstood. I said, why
should I expose myself by making an
incorrect statement without getting
all the figures and reconciling them,
That is all that I said. I did not say
that I won't give information.

Mr. Chairman: The hon. Member
heard only one part of the reply and
not the other.

Shri K. K, Basu: May I make a sub-
mission cum question? Where a large
number of problems are raised, I
appreciate fully that it will be diffi-
cult for the Minister to give an imme-
diate reply. He may get the state-
ments from the different States and
communicate the information.

Shri Nanda: I will circulate the in-
formation.

Mr. Chairman: To cover such sit-
uations, it is always open to the Minis-
ter to place a statement on the Table
of the House also. The hon. Minis-
ter also calls Members from the diffe-
rent States and gives them informa-
tion. I pleaded that if all the Minis-
ters followed this practice, it would
do much good. From what has fallen
from the Minister, I find that it was
onky stated that he would not make
the reply just now so that he may
be quite sure about the answer. It does
not mean that there was no reply.

Shri Boovaraghasamy: I  only
wanted an assurance,

Mr. Chairman: He said so. After
seeing the figures, he would be in a
position to reply.

Shri N. M. Lingam: This question of
concrete and masonry dams and the
policy of the Government in the
future, is a very wvital question. Gov-
ernment has chosen to remain silent.



4443 1 Demands for Grants

Mr. Chairman: What is the ques-
tion?

Shri N. M. Lingam: The question is
about the relative merits in regard to
the masonry and concrete dams in our
irrigation and power projects, I point-
ed out that if we resorted to masonry
dams, we could have saved crores of
rupees. The Minister has been silent
over this question.

Mr. Chairman: This question is not
a question of first impression, It has
been debated so many times. If the
hon, Member is not satisfied be can put
a question to the hon. Minister and
he will reply. This is not a question
of first impression.

Sardar Igbal Singh (Fazilka-Sirsa):
On a point of information, the hon.
Minister said that by a change of the
site of the Power House at Bhakra,
there is only a difference of Rs. 23
lakhs. I reguest one more informa-
tion. May I know if this cost includes
the cost of the installations and build-
ings etec. required, as the length of the
dam will be longer?

Shri Nanda: I said that this is the
net addition to the cost. If the hon.
Member wants a break-up of this
figure, I will give it

Mr. Chairman: I shall now put to
vote all the cut motions.

The cut motions were negatived.
Mr. Chairman: The question is:

“That the respective sums mnot
exceeding the amounts shown in
the fourth column of the Order Pa-
per, be granted to the President, to
complete the sum necessary to def-
ray the charges that will come in
course of payment during the year
ending the 31st day of March, 1856,
in respect of the following heads
of demands entered in the second
column thereof:

Demands Nos. 65, 66, 67, 68, 127
and 128.

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed. of P.P.]

6 APRIL 1955

for 1955-56 4444

DemanND No. 65—MINISTRY OF IRRIGA-
TION AND POWER

“That a sum mnot exceeding
Rs. 10,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1956, in respect
of ‘Ministry of Irrigation and
Power'.”

Demanp No. 66—IrricaTioNn (INCLUD-

e WORKING ExpNses), NAVIGATION,

EMBANEMENT AND DRAINAGE WORKS
(MeT FROM REVENUE)

“That a sum not exceeding
Rs. 23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of Trrigation (including Working
Expenses), Navigation, Embankment
and Drainage Works (met from

Revenue).”

Demanp No. 67—MuLTreurPoSE RIVER
ScHEMES

“That a sum not exceeding
Rs. 95,95000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Multipurpose River Schemes'.”

Demawp No. 68—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER THE
MINISTRY OF IRRIGATION AND POWER

“That a sum not exceeding
Rs. 50,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the-
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Irrigation and Power'.”
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Demanp No. 127—CAPITAL OUTLAY

oN MurTierurPosE RivER ScEEMES

“That a sum not exceeding
Rs. 3,95,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1856, in respect
of ‘Capital Outlay ‘on Multipurpose

River Schemes’.

DemanD No. 128—OTHER CAPITAL OUT=-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

“That a sum not exceeding
Rs. 1,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and Power’.”

DemaNDs re MinisTRY oF Homz
AFFAIRS

Mr. Chairman: The House will now
take up discussion of the Demands
for Grants Nos. 50, 51, 52, 53, 54, 55,
§6, 57, 58, 59, 60, 61, and 125 relating
to the Ministry of Home Affairs. As
the House is aware, 8 hours have
been alloted for the Demands of this
Ministry.

There are a number of cut motions
to these wvarious Demands. Hon.
Members may hand over the number
of the selected cut motions which
they propose to move at the Table,
within 15 minutes. I shall treat them
as moved, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

The time limit for speeches will, as
usual, be 15 minutes for the Mem-
bers including movers of cut motions,
and 20 minutes if necessary, for Lea-
ders of Groups.

AFFAIRS
Mr., Chairman: Motion is:

“That a sum not -exceeding
Rs. 1,93,01,000 be granted to the
President to complete the sum
necessary to defray the charges.
which will come in course_ot pay-
ment during the year en_dmg the
31st day of March, 1956, in respect

LR

of ‘Ministry of Home Affairs’.
Demany No. 51—CasmNer

Mr. Chairman: Motion is:

“That a sum not exceeding:
Rs. 28,69,000 be granted to the-
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Cabinet’.”

Demanp No. 52—DELHEX

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,47,84,000 be granted to the:
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the:
31st day of March, 1956, in respect
of Delhi'”

Demanp No. 53—PoLicE

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,62,97,000 be granted to the
President to complete the sum
necessary to defray the charges-
which will come in course_of pay-
ment during the year ending the-
81st day of March, 1956, in respect
of “Police’”

Demann No, 54—CeNsUS

Mr. Chairman: Motion is:

“That a sum not exceeding:
Rs. 18,333,000 be granted to the
President to complete the sum.
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Census’.”

Demand No. 55—Privy PURSES AND
AvrrowaNces oF InpiaN RuLers

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 2,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Privy Purses and Allowances of
Indian Rulers’.”

DemanND No. 56—ANDAMAN AND Nico-
BAR ISLANDS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,83,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Andaman and Nicobar Islands’”

Demanp No. 57—KuTcH
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,23,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Kutch'”

Demanp No. 58—MANTPUR
‘Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 8556,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
B1st day of March, 1956, in respect
of ‘Manipur’.”
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DemMaNp No. 59—Trreura
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,34,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

31st day of March, 1956, in respect
of Tripura'.”

DeEmaND No. 60—RELATIONS WITH
StTaTES

Mr. Chairman: Motion is:

“That a sum mnot exceeding
Rs. 41,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Relations with States’.”

Demanp No. 61—MisceLLaNEOUS DE-

PARTMENT AND EXPENDITURE UNDER THE
MmvisTRY oF HOME AFFAIRS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,68,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs’.”

Demanp No. 125—Carrrar. OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 2,56,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlav of the Ministry
of Home Affairs’”
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Shri Thanu Pillai: not in the
House. Shri Basappa: not in the
House. May I suggest to the hon.
Members one thing? It usually hap-
pens that so many chits are sent to
me, at least 30 or 40 a day. When I
think of calling a particular hon.
Member, I find that the Member is
not in the House. This puts me in
a difficulty. I expect that those Mem-
bers who send chits to me will re-
main in the House. If I call them and
they are not present, I do not pro-
pose to call them again. One request
more. In choosing the persons to be
called upon to speak, I consider it
important that persons from the
different States should get a chance.
I would request hon. Members, while
sending chits, to indicate the States
from which they come. That would
rather help me.

Shri K. K. Basu: This is a national
forum for the whole of India.

Shri Telkikar (Nanded): I have
nothing to say by way of criticism
either in favour of or against the
Budget as such. I have risen here to
ventilate some of the grievances in
my State, Hyderabad. You will be
surprised to know that there is a ban
on Gandhi caps in the law courts of
the Hyderabad State. In other words,
no pleaders or advocates are allowed
to enter the court unless they re-
move the Gandhi cap from their head.
With the advent of Independence, the
Gandhi cap has assumed some signi-
ficance, and naturally, as a conse-
quence, advocates and pleaders began
to wear Gandhi caps and Courts also
acquiesced in the matter till the
promulgation of the recent circular
No. 64 dated 2nd April, 1954,

The history of the developments
which brought about this change is
this. The original rules were framed
by the Hyderabad High Court in
1348 F. and those rules about the
court dress of advocates and pleaders
were in Urdu. I shall read for you
the translation of the extract in the
Gazette. These were the rules:

“It is observed that Advocates
and pleaders are pleading in courts,
52LSD—2
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wearing different kinds of dreases
Such kinds of dress are not appli-
cable. So in order to bring unifor-
mity in the dress, following Rules
are exercised:

Section 1: In the dresses of Ad-
vocates and Pleaders follow-
ing things will be inserted.

1. Hyderabadi Dastar.

2. Shamala or Amana or Natio-
nal Pagri.,”

These were the rules originally
framed in 1348 F. As the words “na-
tional pagri” were there, any head
dress was allowed which was consi-
dered to be a decent dress according
to the convention in the particular
province from which the advocate
came. But after the amendment, the
words “national pagri” have been re-
moved and some other words are in-
serted. These are the amended rules
especially about the head dress.

The rule says:

“The head dress is not compulsory
for anyone, but such lawyers who
wish to wear caps and hats may do
so subject to the cenvention that
when they enter court rooms etc,
they should remove them. Turbans
and Dastars however need not be
removed.”

So, only Dastars and turbans can
be retained. All caps including
Gandhi caps should be removed. These
are the mew rules.

Let us consider what are the prin-
ciples that are underlying the new
rules. If the selection of the head
dress is made for the purpose of uni-
formity, then when we read the rules
we find that different alternatives are
there. Oneness or the similarity
is the soul of uniformity which is not
there. If decency is the principle. I
do not think there is anything inde-
cent about the Gandhi cap. So, the
Gandhi cap would not have marred
either of these principles.
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To speak the truth, according to
our tradition—I mean the Indian tra-
dition—to go bareheaded is perhaps
disrespect to the Court. But after the
British had come over here, we had
adopted their methods and we think
it proper to go bare-headed. I do
not think that caps are detestable,
because in the olden times also what
were the Raj mukuts or crowns of
kings? They were no more than
golden caps. So, why caps should
be detested I do not understand. By
doing this so many pleaders who
have got respect for the Gandhi cap
are prohibited from entering court
rooms if they wear Gandhi caps.

I had my own experience. 1 had
been once to a Roman Catholic Chur-
ch in Hyderabad. I wanted to enter
the Church removing my shoes and
retaining my cap thinking it to be the
most appropriate way of respecting
the Church, but when I went there,
the Sister there asked me to remove
the cap and retain my shoes. So,
ways differ, and concepts about
respect also differ. But, if we res-
pect the ways and concepts of respect
of others, I do not understand why
we should not allow our own people
to go their own way. Our own way
would be just to have some head
dress, and that would be the proper
way. Of course, I have no objection
if people go bare-headed. They may
be allowed. Anyhow, we should see
that whosoever approaches the court
respects it in his own way. If he
does so, there is no harm. The prin-
ciple of uniformity also we could not
achieve because a number of dresses
are given there and a wvariety of
things can be seen at a time.

In this matter I had put some ques-
tions to be answered by the Law
Ministry and the Home Ministry. The
questions were disallowed, but I was
supplied with the grounds for doing
so in which they say that it has mo
concern with the Central Ministry. 1
was rather disappointed to see that,
but in the Jast two lines I had found

6 APRIL 1955

for 1955-56 4452

a ray of hope. They say that the Gov-
ernment had not tendered any advice
to any High Court. That means they
have a right to tender some advice.

While reading the summary of the
report of the Law Ministry I came
across a paragraph wherein they state
the functions of the Law Ministry. In
the list of functions they have got
the right to scrutinise the rules, by-
laws and other legal measures of
States as well as the Centre. So, in
that way the Law Ministry has also
got some concern, and the Home
Ministry too has got some concern,
as both the Ministries have accepted
that they can tender advice in this
respect. So, I would most humbly
beg our Home Minister, Pandit Pant,
to do the needful and bestow on the
pleaders and advocates their due pri-
vilege of wearing Gandhi caps while
practising in the Courts.

Shri Raghavachari (Penukonda):
This is an important subject and a
number of items and activities are
involved. But before I make any ob-
servations, 1 would make one preli-
minary observation and that is this.
Not only in respect of the activities
of this Ministry, but of the other
Ministries also, the reports are being
supplied to us hardly two or three
days ahead, and sometimes the pre-
vious day. These are voluminous re-
ports and this hardly leaves any
time even to a man who is inclined
to be studious to go through them,
In this particular case it happened
that these things were circulated only
on the 5th instant. It is not a matter
of a complaint that I am voicing; but
I find from the reports themselves
that these things were prepared and
expected to be ready before March,
So they were actually prepared
months before, and 1 would therefore
request that they might kindly be
made available at least a week before
the things are taken up for consideran-
tion here,
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1 am glad that there has been an
attempt at trying to legislate as re-
quired under article 59 of the Cons-
titution. May I also add that a simi=
lar attempt might be made under
article 158 also, which relates to the
allowances and other emoluments of
the Governors, just as under article
59 which relates to the allowances
and other emoluments of the Presi-
dent? The Report says that there is
an idea of bringing in some legisla-
tion under article 59. If you examine
article 158 also, you will find that
the allowances and other emoluments
of the Governors also is a matter
which has to be legislated upon by
Parliament. I would like to invite
your attention to what article 158
says in this regard:

“The Governor shall be entitl-
ed....to such emoluments, allowan-
ces and privileges as may be deter-
mined by Parliament by law....”

Therefore I would request that the
activity in the Ministry might include
this also.

My purpose is this. You know,
under the Constitution, during the
term of office of the present occu-
pants, none of these things can be al-
tered or changed. That means that
whatever laws we might pass actually
will be ineffective during the term of
the present occupants. So unless we
bring about by legislation a state of
affairs ahead of the term of the next
occupants, nothing can be done in this
regard. Therefore, it is essential that
this should be done early, because
we have already been in existence for
SOme years now.

Further, I know personally that the
present occupant of the President’s
post is a man who is not very anxi-
ous either for show or for pageantry.
1 have myself been fortunate to have
him as my guest for three days in
my humble house, and I know how
simple and unostentatious he is. So
far he has to voluntarily give up
these things; it will be a most oppor-
tune moment for us to legislate in this
regard and then bring about some-
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thing in the nature of the much-ad-
vertised, I may not say, in the off-
stated, policy of a socialistic struc-
ture. It is very essential that thig
paraphernalia is very much cut down,
and the public cost reduced.

I would therefore humbly request
that Parliament might soon be called
upon to enact a legislation not only
in the case of the President but also
in the case of the Governors.

The next point I wish to urge is
this. Under article 18 of the Consti-
tution, we have banned titles and
other things except awards for aca-
demic distinction and so on. But
these have been introduced again, I
want to unequivocally express that
the institution of the new kinds of
titles, this Vibhushan and that Vib-
hushan is simply bringing back the
grandfather in some other kind of
clothes. What is the difference bet-
ween a title and an award? By
whichever name you call it, they mean
the same things, and they are not
different. They are affixed or prefix-
ed to names, they are paraded, there
is a durbar held, there is investiture,
there is selection, there is election,
and there are all these things. In
a democratic set-up this does mnot
appear to be consistent, and therefore,
I wish to say that this thing ought
not to have been done.

The next point I wish to submit is
with regard to the recruitment to the
public services and the Public Ser-
vice Commission. I have tried to go
through the Report, and I find that a
formidable amount of work is listed
to have been turned out in the mat-
ter of rules, finalisation, regularisa-
tion and so on. It is almost impossi-
ble, even if a man be studious to go
through these things in a short space
of time. I do not wish therefore to
enter into all these things.

But there are two or three points
which strike me. The first point that
strikes me in this connection is
this. Concentrated within a few
months, you have covered all the
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Services, and all the classes, and
then you have tried to regularise and
also determine their grades of promo-
tion, their seniorities, and in fact wyou
have tried to determine almost every-
thing. That means that in this short
space of time, you have concentrated
s0 many activities on the heads of
thousands or hundreds of people. 1
am perfectly sure that many cases of
injustice must have been done, or
reasons for complaint must exist. Only
we have not been in touch with them.
Then you also want to prohibit, ac-
cording to one of your rules, that
they should not tell us anything about
those things. So this is a way of block-
ing up the gates of our knowledge. I
am not pleading that they must ap-
proach us, and we must be in con-
tact with them, and get to know all
these details. But the means of
knowing these things can be only by
contact. If they should contact, sure-
ly it is an irregularity, and it almost
amounts to an offence, so to speak.

So I would imagine that there must
be a number of cases where there
must have been justifiable complaints
of neglect or overlooking of claims
and I for one would feel that there is
reason for that.

But I only wish to state one or
two matters about the Public Service
Commission. I am glad that there is
quite a good amount of very heavy
work accumulated being disposed of.
But one thing I find is that you have
provided for what is called consulta-
tion with the Establishment Officer.
Probably he is a liaison officer or
somebody like that, and you want
that this advice should be taken, and
he should be consulted in the matter
of finalising the selection of a parti-
cular individual.

I have heard of instances where the
Ministries or the departments under
the pretext of an emergency appoint
a particular man. The post is sanc-
tioned, and the man is appointed im-
mediately. The advertisement goes by
the Public Service Commission. There
are instances where advertisements
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are issued in September, and appli-
cations are received by the end of
September, but even in April or May,
of next year we find that nobody is
called even for interview. Of course,
possibly, in a big administration like
this, months may not be very long,
and possibly they want years. But
in the meanwhile, the temporary man
who has been appointed to that post
in the name of emergency goes on
working there, and then sometimes
this very officer who would be consul-
ted happens to be recommending one
of the applicants. Apart from what-
ever his qualifications, he has already
created by his own service in that
post a favour or a favourable atmos-
phere for himself. Then of what use
is all this advertisement, calling for
applications, and this and that? Natu-
rally, it leads to a feeling of disap-
pointment, a feeling of disenthuse-
ment in the minds of the applicants.
That is a thing which I should res-
pectfully submit should be rectified,
and not be permitted to continue any
more. I know of some such instan-
ces, but I do not wish to labour that
point by mentioning them. I only
wanted this particular defect to be
rectified.

In this administration report, you
have got some material also
about retrenchment. I find that
you have examined this matter.
But one thing that strikes me
is this. The people whom you
have set up to examine these things
are Assistant Secretaries of persons of
that grade. And among these people
I should expect, human nature being
what it is, the policy of the advertised
co-existence theory must prevail in
action. Which departmental Secretary
would say, there is so much of extra-
establishment in your department,
therefore it should be cut down?
Generally, there will be some kind
of adjustments made. There is one
little sentence in the Report, which
was very meaningful to me, and that
is that all their recommendations are
agreed to. I should think that the
recommendations are made after they
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are agreed to; because usually we
find that these things must be a sim-
ultaneous process. When people of
the same status meet they settle the
whole thing whatever one man has
recommended the other man accepts,
and whatever that man is likely to
accept this man recommends; so it
goes on.

1 would like to say one thing about
the formation of new Ministries or
the dismissing of the old Ministries
in the States. I find that no uniform
practice has been followed in this
respect. It appears to my mind—and
I think other ordinary onlookers also
must feel like that—that whole thing
is accepted or rejected with an eye
as to whether it advances the ruling
political party’s interest or mot; if it
advances the ruling political party’s
cause, it is accepted; otherwise it is
rejected.

For instance, in Travancore-Cochin,
when there was a recommendation by
the former Ministry to dissolve the
Legislature, it was accepted, and a
general election was held. But in
the case of the recent-previous Tra-
vancore-Cochin Ministry which went
out of office, a similar recommenda-
tion was made for general election,
but it was not accepted. In the first
case it was a minority party, in the
second case also it was a minority
party, but all the same, the same pro-
cedure has not been followed in the
two cases. .

Shri Kottukappaily (Meenachil) :
Were not the conditions different
then?

Shri Raghavachari: Conditions can
always be mentioned to be different
it it suits ome. But convention is a
different thing, and it is difficult to
establish it.

Take the case of Andhra again. In
the Andhra, the Ministry recommend-
ed, and then a general election fol-
lowed even without the formality of
consulting the opposition if it could
form a Ministry. The ground was that
they would offer temptations of office
and would convert their minority
into a majority. So it was not offered.

6 APRIL 1955

for 1955-56 4458

All the same in Travancore-Cochin
you turn a minority into a majority,
by bartering etc., with other members.
1 am only saying that there must be
one uniform convention. If you look
at the British practice, what did they
do during the days of the MacDonald
Ministry? They wanted to see whe-
ther this kind of withdrawal of sup-
port by a party was approved of by
the people in a general election. That
is the principle that is involved in
this. I would therefore, request that
there must be a uniform policy and
not this kind of dealing with situa-
tions as you like.

Another point I want to make is
with regard to the Government
Party’s attitude towards Opposition
Parties. I personally feel that so far
as our party—P.SP.—is concerned,
there appears to be a design or an
attempt to put as many obstacles as
possible in the way of its proper
functioning. I do not wish to touch
on what is going on in Manipur. My
friend will refer to it when an op-
portunity comes. But I would just
say this. The other day I listened
here to the statement made by the
Prime Minister regarding the Kashmir
problem. He asked: ‘What is your
P.S.P. there except that it is the Parja
Parishad?” Only they have changed
their caps. When you say in that
derisive way, that we have changed
the caps, it is equally open to us to
ask: How many people you have not
“capped” in other places? Have you
not brought in all kinds of jagirdars
and reactionaries, the Jan Sangh and
others into your party?’ After all,
politics is a thing where parties grow,
there are accumulations and ac-
cretions; they go on. And yet
you say thus when one gets
converted into another’s view.
There, what are the facts? So
far as Kashmir P. S. P. is concerned,
the whole executive is formed of the
former National Conference people. It
is not of the Praja Parishad people.
So do not accuse us like that. Do
not give a bad name to a dog to hang
it. You must examine the thing. In
fact, what is it that is being done in
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Kashmir? So much obstacle is thrown
in our way. Even governmental
institutions are working to the pre-
judice of our people. The refugees
want something for them, You utilise
the police force to maintain ‘law
and order.’ But in fact what is being
maintained is clubs and their uplifted
positions, This will hardly make for
efficient administration. In any ecivi-
lised government, an Opposition is
essential and it must not be dealt
with in this way.

Then I want to say only one word
about Kutch. That is your administer-
ed area. I have some information. In
Kutch, you have the Kandla port
where you have some large labour
colonies and also a township called
Gandhidam. There illicit distillation
is going om, under the very eyes, and
often times, it is alleged, with the
connivance of the police themselves.
Complaints are made, officers are in-
formed, and when any information is
given and a policeman is to go for
investigation, the news goes around
in advance and everything disappears
or is in order. I wunderstand that
there is some chemical works there
where a number of brands are being
manufactured. For instance, there is
eau-de-cologne. Everyone knows and
expects that it is some scent; a bottle
will suffice a man for months or even
a year. Hundreds and hundreds of
eau-de-cologne bottles are manufac-
tured there and sold. They contain a
kind of spirituous drink. I have the
details, but have not the time: other-
wise I would certainly have gone into
it at greater length.

Then the security of the people
there is so insecure. Complaints of
thefts, murders and all that kind of
things are going on. Illicit distilla-
tion is going on. There are distur-
bances in cinemas. Everywhere brea-
king open of houses and murders too
are there. Therefore, the police may
kindly be instructed to watch and see
that such things are prevented, be-
cause I am anxious that the Central
Government establishment must not
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be ineffective where insecurity pre-
vails, where there is no proper ad-
ministration. It is also an area cove-
red by the Prohibition policy; yet
illicit distillation on a cottage industry
scale is going on. This certainly does
not redound to the credit of the Gov-
ernment. I wish things were rectifi-
ed.

Mr. Chairman: The hon. Member
has already taken 18 minutes. If he
wants to take more time, he may
continue.

Shri Raghavachari: I do not wish
to take a very long time.

I only want to add a word about
legal reform and the Scheduled
Castes. About legal reform, I do not
wish to say anything except that I
wish it were a complete and compre-
hensive reform. The Criminal Pro-
cedure Code was taken up in parts.
Then it was sent to the Select Com-
mittee. They reported that the whole
thing must be soon examined. It has
now taken so many months. The exa-
mination might have been done, and
we might have had a comprehensive
amendment. That has not been done.

Shri N. C. Chatterjee (Hooghly):
What about the Law Commission?

Shri Raghavachari: Even the Law
Commission has not come, I am only
concerned with the Civil Procedure
Code; still it has not been amended.
Then the Evidence Agt has not come,
then the other sections of the Crimi-
nal Procedure Code are yet to come.
Then as regards the Arms Act, some-
thing was promised; it is yet to come.
But what comes is the Preventive De-
tention Act and its extension, the
Press Act and its extension and things
of that kind. Therefore, my submis-
sion is that this legal reform must be
expedited and justice made cheap. I
am anxious that the legal reform
must be associated with the name of
Dr. Katju. Legal reform must be
complete. You have also to amend
the Court Fees Act. Justice must be
made cheap. That is all I have to say
about this.
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Then as regards the Scheduled
Castes, you are spending lakhs and
crores of rupees. I only want to
make one suggestion. The institution
of scholarships, and reservation of
posts and offices are not the only
things to be donme. They only touch
the fringe of the problem, they only
benefit a few of the younger genera-
tion who will come up many years
later. You have to take steps to touch
the mass of the population, crores of
them. In all your Community Pro-
ject areas, in all your National Ex-
tension Service areas, make one rule
that no Harijan shall live in a hut,
that his house shall be built in the
modern style with your assistance.
Let there be an example for the
neighbourhood. Everybody can look
to it. Then something will have been
done to them. That is all I have to
say.
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ge9qn oty =i &7 @ vus feq @l
tataer & ol a9iq @@ €, 99 %
wiv wwe qEew T@r 1 aw Al
g1, 99 9% S95R W $6 A 9« @@l
¢, dte aun entgartEar o ot ot @
qEE W gE & i gt g @ W
e ¢, & W € b Pt o qu
qTg Jgel BT T99E g A gHEET o
I AR AT W OF a0y § W IO A
%, T A g TF e @Al 99 9w
T § I SEANT M AW 99E §  1eq
7ge g 9 AW g WY | A GRE
artwrd T gl s @ agE
Ieran wIE § o FEHE I wer g
& ot o @ qufan a1 @ s R
wft frramdw 3t TF Em gEm &
odt § afe g8 Paezt ot Paelt & P awd
w fodt 0w w5® o1 P whe e
gwo dlo & gaTard w1, @ 3w avg WA
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ﬁ”@ﬁﬁqﬁ?ﬁtdﬂhmaﬁh
1 o srwen @ ot @ ¢ oot T
@ s Pafew woem A | W
2 st F W @t off, TR SAE
foe & amE &¢ ol fwha W awe
atetaat #t o GER 79§, IAS
it & o di ot g 4w R ghear ¢
oz @ TE i & antgwtaat @t T
g4 @ P erw &iw Tawd a8 AT W
qior F gE e U TEeRe @1 amER
Wt wd | It W @ A o @ uigt &
ar @l TOF TR & | A9 @ qge
7z P aw ol g 94 A gE
# waf Tivg T 2 @ faww § 1 W
ferer G & # I & At w
F o1 a2 & Pawar & 1 g @R I

T W owat w o eew ¢ w9
bt F wgt mdi & e @ R A
Ahew g wft § | 97 S W wT
ated ot 3@ ave & wdt anfed Pw o
At wt I @ 79y Yaw o wmr W A
wra dd § 98 5wt 2% @ T W
T 7t w7d 7w Pod o & wfw AW
wt wiy’ e A g | wiad w9 oft o
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g 3| 7w F e e s I
A arht & arfe a8 e St A A v
¥ ot Tt ®r awan ot WA g E
A @ T i A SR FIE e
vg @ 7@t agu |

a7 A AW F g P g A
att # uf Fen www € 1 97 @i
F1 WER AR TE AGT TG A W E 1
AW T W SR Aagm W wr a1 aft
aw o wdw gt oy @ Praed @ w
ad & iz gz aud g F TEEN FO
gefrrr MR AT W Fwr @
FIEH g2 T, AT UITHS WA F AqAE:
w1 & 7 g dw F g awen ol
gV agi moarEr i §@ e o & At
T I g gX faen twdt ud & @ & o
A uld® yonr @ agH d g W
gt &, 3w At Ak oot
& g wied | o gAe diw # aitde
TR F AT AT AG & L gW oW b
AT AT @t F1 e § Twew & 9@
T ot 39 ag € ggv dd & i gw
TedE Paadt § 1 3@ 1 A o H @
7R @ e g atgd | & gw antgavdt
¥ 37 ot 3t rvw R & T oW T
¢ 1 g Tt st o & ol g ai
w aw AT g wg Fww feew
mAt A A & 159 Tw d
o a ¢ At gEE’ & gw @t @t
IET FT | g W @en aF § agt
@ |

ft wyd  FTwawEg  ghew—
gr—aaien arfew o) : R
g o w1 &gt & b o gw S, T
&1 A ¥Ew 7 guR qfew &, gt warer
#ft @ e T @ ¥, g e AR E ol
g aEe @ gw enfgaitedt, gheaet
otz ey gr @, dt o wd Powr
f o= & o & 1 A T @ A shA-
MR Wt w7 e gu et
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[sft 9]
rheet i fed gn wvw @ Aq3F
78 Tt ot ft rEer www |

Tt A at ag M g A foee &0
gart @ tad st FiT gEie ter T
a1, I A TR AR SR B O A0
Pruie dor w2 @ & ale Peed A AR
& qgr T Wwa # onigart Pt @
aEadt At g WA w0 Frew w1 AT
ERiTeagEr Fgmam ? 0w
s o o d A mm g & s
Sedfer F e mEr A sww s
Tro?d g aow # s3ftww &t fald @
qT 7% g @ et ATvETE A TaEn w
& 9 F g1 IE A & Al Igid U
Wy @ awed @ Tw wen @ aueh Pt
g1 ¥e %1 Wt P5 Taad wet gt @
77 59 FHwT 31 e w Prem ww @
arft Pewied Www avwn @ @We o
¥ ais $9 AT9Ew F g9 Taug Wt
=t & Tad T o o= oy Std et
It I @it B qgw @ e gF wEen
¢ 99 wt 97 & wiww Pewr o @ 0
FOAT &5 W I %1 wAged Toed
evo #F gty ot @ oy @ B T &,
W FLOF o A § o9 Pw oawone
o fao’ ¢ ®F gt @i st antear® www
Tar & ov @t gt anfearl @it Wt
antgarelt ¥ aw o E, wer wEw #
M ko ©1 |Y enfearaar ot anferdht
&t wr T €, anlh w8 e ot wt
at entgardt wFT T @ At e wrer ot
T AFT T ) et @ Ped w oW
Ffrardr s &, ww F W D gl
F,ogi s s S &
fol 081 et &5 & & W
aifenfad &t 99 ¥ # wEwar
I T AT g ow o5 fr P @
Zq Wit § 37 A wRErd i
« fomr omr | w fd R R R A
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¥ wei & fr afs e o 3y
gfdsw T g S H av@ T @
are ,¥yws A sfe @
Al w4 w9 g
& am ¥ fod, o gy ¥ wfedqw #
TJET T2 AT T UAST G S
R frgR gu s & s A foid
ot sfides § «t o, o fefafr
o i 1 7g waex G fF o
¥ we oot der @ sfarfat
X gforl & @& 98 & aqoa ¥
% vl oK oifemmde #t agwar
¥ o orrg faer &% | g EfeT
#1 9 U 9 419 gY, TW@ AW A
THE | WK WY T A9 g o R
SeAT T FGT WK W AT W
ffem dam ¥y dfm T o @
T gl & guer a4 fan, dr sk
Iy g W} gFEm T # OER
HE=T b AT | H awwar §
gt @ & wW gk g W o W
@ #r a fiw w &

@A aw, SfF it g ¥ =N
et arer o T o I, e &
graeg § & | ¥ gL OF OO weu F
faredt & grew § @19 § oo
@2 for o2 Rfw Ay o A
gu ey Wf oft 7 g 9y g
frar a7 fF 7 Pl o ft e
# qF g T I & K 3T i
®t o Tgt @ W oEw v
@R dfm 3 I B f 39 gfoed
f § #IX S7 F T FAT T T
&1 % s el A P ¥ faegw
ggwa § W T 1 o §y o
wf a1 ok et ¥ W §, @y
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fad Aot @ AR @ 1 K ag 0
IR 19 ¥ AT § § W 0F g
T ¥ T 9L I9 FT A9 ¢ ar g ar
¥ ifw sy E A
T &, @ ¥ g sl )
BHT 99 § | ST ST 99 99 S FATY
Afa-fam &1 am & @ & &d
T & w1 ; AR ag dars W
& g AT W T & &
BAE T AFT AT L | I
T AT # AR q FT I9@ FA
Y @ AW O, R e
sfcardt At w9 @ fF oS
Eqr€ wrEEl w1 € wegy 8, 9 W
| T W 2, WX A% e A% A
I & T WU FT &, ar g F§
QTS R 1 R FR A gRw
w1 ¢ ! oww A fagw wgal ®
 snfeanfedi & @ ¥ sgEeaT g
®T 91 € g W fr§ & 7 &
STERd %9 & 99 § ot sfeafaat
' § & feur om@r § | O6 g
# Fgi aF wifeafadl & =W W©
AW & T WTHEd AE0 gem ¢
mft frger Al & 9 v e FwT
fr ogi wrEl WE W FT wIfEETE
Feam frwmr & & W g€ R
2 99 ¥ % @ v W a3
oF Areafas WROTREAd o9 OE
frar & 1 afer @ g o § wfk-
afegi & wed TR Y, WHEF WA
am R et v @S fed & 0 St
wifardt seqo fawmr § e W
& 59 # 1§ 7 omar 1| Wi 7 o ?
it T X ;W W g NS A
frrert § o Py sl o & Fredt
§ | oR Ay fwe o O
3 gq ¥ g4 97 %7 faemy § 1 @
& af, wn W oAt o gl
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2 P.M.

# T @ | @ 9@ ¥ oft fel s
ot il &Y @Efa &1 A g @
T TR F1 98 79 7@ § fF 73
THFT TAT F | 7eq NI &7 I
W § | WX W ag ¥ qiv @
g9 qfafaa S ¥ a1 Yooo wrafirg}
¥ el W § WX S # @R AW
¥t wgfend ¥ e & faw oW fe
e dfaww & frar mm @ @ W
wWI A g Foag W
mfefeat & afgwrd & ar o=
TESfaT Y AT A HT AT | AT I
TAT FAT THL & AT T8Y & 7
O G FT T I AR 9417 20
g F | w9 dwr w wfenfa
0wt & for ' 7 o § e
W & 99 § a9« 9fEdy ¥ fmy
# qRAR @R 98 WAy o
st g 5 a8 ol sepfa &1
& | fom &% ¥ =F ofedy
T WA AT @I SN IGETA
AFT 77 A F 7 o ¥ I O
T W FFAT § WK 9 S e A
MEAF AT @R TGN E o
wiwFfaas ok T Ru &
WRET wfEEEr W wm A §
3w § 5w & ik ofom
frre ad & 1 37 ot s e
¥ 5 v sifznfedt s s forer
#F ¥ fewr §fsd o @ s
framr #r = ¢ §fed

T {7 OF TR W\ead T}
¥t & I} & qonn o fr faw g
w@ o ofafan smefmt s dsfat
freft & 1 Ws§(F) & v § T@mr
Tt § fie wfaanfeal & g o atwfet
frelt  ag € 358 1 59 § wwEw
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# o @miEr 155 WK faE 7 o3y
it &1 T & WK A 3 e
At & ek @ F F0A E
ARG F gEs wiwal # T @ni o &
wf & 1 fRE # e’y g s ¥
warer & AvRfEr @ ARl & T g
T F w7 98 & fF aer o7 99 afe-
afan &aré w6 w&n | fafam & 9R
Ty & & fF 39 Y T ST AR
% ag Avwfon 1% § | o IR 7 J
@ o | w9 e W § e
farom 3 arx 7 fa fovarr a7 | 38 WA
farem wgTer A< 99 AWl & & &
I W AR §ER ¥ T
STHAT AT W g {5 v wfanfaat
# g% qfcafaa «vi &t faadr sen
2 39 B WY T F@W | AFET A
wedTE § aR ¥ § W FO
wrgar g fe oo ofafoa sfcafaat
# forat s & 719 I I A
¥ wetrw & W) faaar e
mifgafeai &1 & 99 & 9 A
¥ F | A gl a% BEd W qA §
5 T 97 #1329 § A TR R
¥ {u ke AWfal 6]
@y 3 # 2 § | W "9
o # Ly v AEfar $iK -
foq 3 § @ W I A o wiawa
2 Sfed WX g o fmer 2 &fd
¥feT w9 aF w9 wifeateEt &
wit afEd g R T TF I TG
& @ aw 1 ard 0% f den F
ot sifear § 9w aF 3 Y= W@
R @@ % wifa 7 & s AR
oE g e T8 ¢ ) @ A
® F WA AT TR FA§ A
g o ¥ wmwg w1 g 5§ W WK
iy =mw £ )
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Mr. Chairman: The following are
the selected cut motions relating to
the various Demands under the Min-
istry of Home Affairs which the Mem-
bers have indicated to be moved:

Demand No. of Cut Motions.

No.

50 112, 249, 250, 301, 302, 303,
628, 687, 719, 720, 721, 727,
814, 846, 847, 848, 849, 850.

53 776, 113, 525.

54 526.

58 851, 852.

59 27, 28, 33, 34, 37, 48, 66, 70,

75, 77, 81, 82, 855.
61 629, 630, 856.

Representation of Scheduled Castes in
Central Secretariat and All India
Services

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

“That the demand under the
head Ministry of Home Affairs’
be reduced by Rs. 100.”

Non-inclusion of “Lingayets” in Back-
ward Commaunities

Shri Gadilingana Gowd (Kurnool):
I beg to move:,

“That the ieu_aand under the
head ‘Ministry of Home Affairs’
be reduced ] Rs. 100.”

Non~inclusion of “Boyas or Valmikis”
of Rayalaseema in Scheduled Castes

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the
head Ministry of Home Affairs’
be reduced by Rs. 100.”

Failure to safeguard interests of
Scheduled Castes

Shri P. N. Rajabhoj (Sholapur—Re-
served—Sch. Castes): I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”
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Failure to fill in posts in Government
offices reserved for Scheduled Castes

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Registration of Scheduled Castes in
Census

Shri P. N. Rajabhoj: I beg to move:

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Need to reserve vacancies for back-
ward classes for appointments in all
Government services on population
basis

Shri Boovaraghasamy:
move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

I beg to

Policy re. grant of allowances to rela-
tives of Rulers of Indian States

Shri R. N. 8. Deo (Kalahandi—
Bolangir): I beg to move:

‘“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Reservation for Scheduled Castes and
Scheduled Tribes of posts which are
filled in by promotion

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
head Ministry of Home Affairs’
be reduced by Rs. 100."

Need for giving special consideration

in the matter of promotion to Schedul-

ed Castes and Scheduled Tribes em-~-

ployees who come through competi-

tive eraminations irrespective of their
seniority

Shri P. N. Rajabhoj: I beg to move:

“That the demand wunder the
head ‘Ministry of Home Affairs'
be reduced by Rs. 100.”
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Inadequate representation of Schedul-

ed Castes and Scheduled Tribes in

Centrat services, especiatty All India
Services

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs”
be reduced by Rs. 100.”

Inordinate delay in disposal of refer-
ence from Bihar Government re. G.R.
case No. 20 of 1954 U/S 148 LP.C. in
the Court of §.D.0. Seraikella, result-
ing in continuing harassment of ac-
cused persons through repeated ad-
journments for over a year

Shri R. N. 5. Deo: I beg to move:’

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Revision of Pay Scale of Third Divi-
sion Clerks of Central Secretariat

Shri V. G. Deshpande (Guna): I beg

to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Need to organize Civil Defence Units
by co-ordinating activities of volun-
tary organizations

Shri U. C. Patnaik (Ghumsur): I
beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Implementation of Government’s as-
surances in regard to facilities for
possession of arms

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home  Affairs’
be reduced by Rs. 100.”



4475 Demands for Grants

Need to set up a Police Commission

Shri Punnoose (Alleppey): I beg to
move:

“That the demand wunder the

head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Revision of Pay Scale of lower divi-
sion Clerks employed under Central
Government

Shri Punnoose: I beg to move:
“That the demand wunder the

head ‘Ministry of Home Affairg’
be reduced by Rs. 100.”

Need for encouraging Rifle
Associations
Shri U. C, Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Disapproval of Policy re. recruitment
of R.S.0.s in Special Police
Establishment

Shri P. Subba Rao (Nowrangpur):
1 beg to move: .

“That the demand under the
head ‘Police’ be reduced to Re. 1"
Conditions of Policemen
Shri Veeraswamy: I beg to move:

“That the demand under the

head ‘Police’ be reduced by
Rs. 100.”

Conditions of Police subordinates
Shri Boovaraghasamy: I beg to

move:

“That the demand under the

head ‘Police'’ be reduced by Rs.
100.”

Manipulation of census figures in
border districts of Bihar
Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Census’ be reduced by Rs.
100.”
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Administrative policy of Government
of India in Manipur

Shri Rishang Eeishing (Outer
Manipur—Reserved—Sch. Tribes): I
beg to move:

“That the demand under the
head ‘Manipur’ be reduced by Rs.
100.”

Setting up of a Legislative Assembly in
Manipur within 1955

Shri Rishang KEeishing: I beg to

move:

“That the demand under the
head ‘Manipur’ be reduced by Rs.
lm-il

Need to provide cheap credit to
agricultural producers of Tripura

Shri Biren Dutt (Tripura West): I
beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100."

Need for providing loans through co-
operative societies for agricultural
producers of Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Need for associating the oa-ganisatiol!
of Tribal people known as Gana Mulkti
Parishad for Jumia rehabilitation work
in Tripura
Shri Biren Dutt: I beg to move:

“That the demand wunder the
head ‘Tripura’ be reduced by Rs.
100.”

Need for starting flood control activie
ties throughout Tripura, specially to
protect the Capital town, Agartala

Shri Biren Duti: I beg to move:

“That the demand under the
head “Tripura’ be reduced by Rs.
100."



TR . e
i

4477 Demands for Grants

Speedy disposal of civil disputes
pending in Courts of Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

":Need for giving aid to villagers who

have constructed village roads and
created bunds to resist floods

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Financial help to small canals for irri-
gation in various parts of Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Construction of all-weather roads con-
necting Administrative head-quarters
with other parts of Tripura

Shri Biren Dutit: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Repression by Armed Police in
Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head “Tripura’ be reduced by Rs.
100."

Provision of facilities for speedy jus-
tice in courts of law in Tripura

-wp Shri Biren Dutt: I beg to move:

“That the demand under the
head “Tripura’ be reduced by Rs.
100."
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Aid to primary and secondary schools
started in Hill-areas of Tripura by
public

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Need for lifting ban on mike propa-

ganda and holding mass meetings

within the Municipality of Agartala,
Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by Rs.
100.”

Failure to provide responsible Govern-
ment in Tripura

Shri Punnoose: 1 beg to move:

“That the demand wunder the
head ‘Tripura’ be reduced by Rs.
100.”

Promotion of Rifle Clubs

Shri Ramachandra Reddi (Nellore):
I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Home Affairs’ be re-
duced by Rs. 100.”

Prohibition Enquiry Commitlee

Shri Ramachandra Reddi: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure wunder the
Ministry of Home Affairs’' be re-
duced by Rs. 100.”

Progress made re. revision of States
on linguistic basis
Shri Punnoose: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Home Affairs’ be re-
duced by Rs. 100.”
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Mr. Chairman: All these cut
‘motions are before the House for dis-
.cussion.

Shri K. K. Basu: On a point of in-
formation, 1 would like to know
whether the persons who have moved
.cut motions would have priority to
speak so far as the cut motions are
concerned. ‘So far as the Congress
‘Members are concerned, they have not
‘been allowed to move cut motions.
“Yet, only one Member has been call-
ed to speak from this side. The usual
-procedure is that Members who move
«cut motions are allowed to make their
points.

Mr. Chairman: The hon. Member
‘has perhaps mixed up several mat-
‘ters. The question of catching the eye
of the Chair is quite different. Mem-
‘bers who have been pleased to send
in their names or have otherwise
cought the eye of the Chair have been
allowed to speak. The mere fact that
a Member sends in a cut motion does
not ipso facto entitle him to get a
priority to speak on these cut motions.

Shri K. K. Basu: From those who
also want to speak, will priority be
given to those who have moved the
cut motions?

Mr. Chairman: There is absolutely
no priority and the hon. Member
knows it too well. At the same time,
if that rule were accepted, such of
‘the hon. Members belonging to the
Congress Party as have mot moved
cut motions, would not be allowed any
chance. A Member, although he may
not move a cut motion, may either
support the cut motion or say why the
cut motion should not be accepted.
‘Those persons who have not sent in
cut motions are being given a chance
‘to speak on the cut motions—they may
either support the cut motions and
-criticise the Government or oppose the
wcut motions, and give their points.

st on W ( Efmreg-dEa-

wgfan onfat) : @ fafreed @
qUEF A1 o grar §r w1 g @
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¥ wew gt € fFomy @ e
¥ o owEr R

Relating to the Public Services and
the second to Public Security.

o s < femr & 9 -

“In Parts A & B States, however,
the primary responsibility lies on the
States themselves and the Govern-

ment of India play only an advisory
and co-ordinating role”.

Mr. Chairman: The hon. Member
may move forward as he is not
audible to the Reporters.

5 W IW : ofew fafe
FAREE ) o fm @ g A
T FET AR ZA7 fewn @ e &
o aifee & S9 &t fewraw & )
ae &1 fewaa & fad axe § W
wr gg & ot dri A feeee ¥
fod & @1 O "ET &7 wEeAT &
fom ¥ m= e ot 2 1 fe o
T® ¥ O @R 7 gfma & awwe
&t g j 9 a ¥ gfew W g
¥ Oq F g TE TR | W
RE g AT AR @R
¥ =gy v E § QT & | 9| Ak
¥ 99 I T A= 9%C ¥ "o gr
¢ o= v o faer § Wt fed e
g3 adl O w9 AR A |
§ 1 wfd dgax ag & 5 ofew
# g fgenm wAdaw W gfear
gfag =1 g rfgd NifEs oo @
F w=L o1 g% ®WI 7 fomEE &
R W7 T ¥ GBS 95 & KW
fidr F4IfF ag @O W AR T &
FE w9 F3w 39 w ¥ T8 e

ot qw F< oF faee & wf & foro
% s 78 Farar g fr 3 frmay,
qeuR #r w3t fagme exy w1
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faradt & =< gfem &t 71 99K
4 | F o & yanfeas 5 FET |
qora F $Eu} H g d AW
32,35 Y HIT 2843 & WL O F
QU,E3% @ TE | Y,0¥o mIEHT wA
w< fed wd | wew g # fF g
ot 7t 77 7 e @ @ fF G
ﬁm@amg,wm
feer F1 grQETET TE g, F’ W
¥z grex faege wEww & W T
wa Tt gfem Y gew@ T@ g
y,90¥c TRfAE] 1 FHT FT T IQ
w9y F AT G & | g9 F 7=
W I T A AW @ e
W ¥ 9@ AW A I GHT FET
¢, o1 3g mifa & a1 oF OET qEE
oTaT 2, OF OE weRdr A g, e
Il #1 gEre I O, unRfwEl ®@
T EF A ¥ AR g F w=L T
A E T H WA R F
T W WA W ] 1 ReNe-%Y
§ v wgwerd & @ o @ I
¥ At sl A oavw & g e
& TeRET qoe # ar | 6R faw
T G@r g @ A Afom @ 9w F
fawre o § wifs a8 0w §, wifs
T w9g & Wis g fF aw W
t sfmer 7 @ | I A o
FEAF & qT B I AIAT greaAt
9T qgAT § W I O N T TG
g & i T & A A g
G & @ A N g ¥ 39
8w 2w A E o gy
¥ TEOE AW @ R W e
o & % fafrey Wi wwex
arofag #t g a8 wward ¥ g9 0
2 1 agm A AT % A A i
oT 99 # A UF 0 5 & Fow W
52LSD—3
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qTH & AT F qqoeg fEwrr SwEEr
g fF g qoma & gar | oAw ¥
% fafex 1 @ 3 gu AR
arg fag F s

“We will fight, we will die, even
if we have to revolt we will revolt
and get our right”.

4% I 8% a% WM & faF a4
& | 7 ¥ Wigd § 7 W ¥ wfg &

“We will continue our agitation
before the award of the commis-
sion and after the award if the
commission does not accept our
demands”.

TR F & 5w Foew T
TS FT FHAT FL AT GH WL § AP
WY qE T woAl & faers duer
FL T FAT AR AT W FEA F 9@
#t T T F R T AR I
F arg Wt g T fFow & @EOw
T |

TF A FEq F AR IE A HE8 ¢

“T will say that even if we get
one village, we should like to
have it sp that we do not feel we
are slaves. If we do not accept
this, I will say that you do not feel
it

% HI W 9T F9I A g

“I want the position of the
Sikhs to be raised anyhow—this
anyhow is important—This cover

of Punjabi speaking slogan serves
my purpose.”

T IATET T gE FT 0F A
al 0% iiquauq 3, T Fa a’, oF
=g W T ¥ HeT 8 T AR
T FT FAET ¥ Q@ § AR T
% faw 22 Wik 77 W T, @@
TET AT | E FEA E

“This cover of Punjabi-speaking
slogan serves my purpose well as
it does not offend against nation-

alism and also secures encourage-
ment of Punjabi language”.
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[#r w7 2]

qg TN AL WA FT agd Tew
I H O FIAT & wWiH 5 F «wl
FT gorET g HT ATH T FT Hran e
ST §FHaT g |

3 F9q 99" H UF  agd® A9
W ¢ AW ¥ aedEd wCE A | @
FoInATES AT AR oeTE § AW
 HTET &) S qgdw W Tl A A
iz g fF ag FH@E F G| agd
R TEaEd @1 F 9T FW | T
aifex 7@ F fo 5 o & @iy &
Torey g F gF A £ | a9 qo ="
& & a7l o darE A g
Fa@ UF FRE K1 UG FEgd W F
7E & fiF ag & dum § A S g
dF Gord § FE9 § A ToEr g
g1 3 a8 &0 Fg a%a &% & qomEr
e & WX gER 99mEl Ag dred
&\ S dom # dar g & ag S
& 5T Y oo # 4= g 2 Ay domEt
A a1 gEfe w18 TS
g § A8 W Fe 59 A #) domE
T are] #1 dgdEw Jw@rs v |
afFr sE & °re #2 o fF o®
ar oF oat & Wl @ @ 23
S &I BEM FT qIE ST Hl AT H
gn uF ifeuse faw @z Faw &%
F |

T 997 g9ra § it & arg
S wE @ @ & ow b i
| GYgT 91 7T 7 qaseg ¥ foF qav
FT =@l § | Beq fomiaresa.
FHIT & G oo gF AT AT
AT & 9w & ¥ g S oSy a0
e X @ & § @amn & | g
ag ST #X 3 grar g e ey
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F foer seffardd #1 w9 4 9@ &
agi fo@ T&E@R, a1 Ay qA
g, a8l &, AR giemt 9T A
S FT & AE Afed IT B U THFT
FT OT ¥ d9ET g9 F &F § aad
FET AT @ § | T q% TE TG
g afex gl #1 wpel | 4 | (A
? T o9 ¥ T wawd ¥ faF TEad
ferdt T <@ & | ST e ALH T AfE@
Al A g1 @ | S # AR e
% # ST & AW I ¥ Far o @
fF T 9 @ # 41 | AfFT 39
T # fopara &1 AW 7@ gar | S%
# qorEt g #r @ Fr O 7 113
ferar gt 8 1 & T a@ ¥ [EH AT
woq frara ¥ FX FHRE F AW IT
FA F fod e gweet o o
@ § @ifF ug wgr a1 aF fF 4 |
SN Gt Wi ¥ gw R g |
¥ qg us gfem FET #r  fEedr
ars & fr dome # gfeewt ¥ @9 =@
T HAT aqE AT o @rd | e
9 AT § ¥ FF TW g9 HEWT
F a9 §, Iafaa # agi 9 FREY
F A AG FAT AmEQr AfET F S
a1 fa% 93 FT gATET =near
g | AT A9%, 9T AREE ¥ T
AgH! WO YL F 91, 5@ FT a9
W TH 8, ST W@r 47 | H9T HAH-
qre AR AT F 9= T FT IIT FT
T LW ST FT AW AL T |

awafa wgEw : 1 F 9y gwar
g f& ag wmwenr wawd & W O
g

St IwIW WA Y FY e
FEd AT & GEA I g gy fag
a F Ay Al & e £
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aamfa AgEn : oeifas e
1 78 &9 A & fF W F1E A
gz & /AT 9w & v 9% & faw
gE ¥ A A g afgd oS
ATRATT w3T9q & ¥ T § 97 ¥
g1 | W wrefae = fos s
qTE OY FT AFT g | AfFT ST A
W3ET 7 39 & 99 & ggi faw @
FET TfEE |

of o @ F ATH a1 A A
@RE

aamgfa wgE . AT A9 7 FE
FEAT ATET G AL 9EAT | ST HHET
gad § ¥ & 39 &7 gar forw a
gAr =fed

s TR W ;AT WO T F
ara 91 @ 4t fF e 7 g9 agwmE
7 39 %1 3o foun, fee g2 wEAr
faast f& s=ar Sor ot 7€ & T}
Iq F 9 W AR F fF gy g
g9 %1 afw fa=w sy =fem, ar
SfF fom #1 wg=r 93 0 €Y, 7 "
it 4, 9’ 9 A 99 F §% 79}
¥, ¥ufvd FBM @w 7 g baer
fF wgi a% & 9% @ F AT WEIe
¥ 48 W =fegd o) wR amEk
& #1¢ FHHAT 8 &7 Fqgwt e O
a1 d7 & WK STeaiw R ¥ aw
qg ASH! FFHEL § TAUS AT TE |

A ATHAT YL WA HT & | gl
9T F§ ¥em qr G g2 ¥ AW A
q7 U= 4 g€ 4 " 7 o gfem
Fegar  foe® o S # a9 @,
W F 9 H @ "G T g FC fa,
39 faq ot 39 weA & wx =N A
zg qFE e, Sfew gat i &
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T WA FT AT FC JE9ET G F
I3T AT |

Tt A%E Yo AT FT ATHFAT £ WK
T ol & qafeaw &, g ww g
fF ox i & s gl & 39
g AT T @ AR 9T F & aga
are wefaal &1 g F7 fqar mr
¢ | UF WIEHI 7 WAT AT ¥ FT qC-
wre ferelT & fo & s 99 & gamn
¢ F 1 a w1 amwr 2, A oA
T EAH F1 FEEET IS FT
&, & qfwa ¥ o7 73 9w R
I W AR FAT e ga
fex gwar ¥x & 9 dka #@ 9w
I A, T TN IW G AP,
fom dumw & & 9w g ofew
TR

MY 3, ¢ AT FT FEEET F o=
oF fafafes smewgd & fom &
=R W & & v=mw aw e oo
g 1 9o ¥ e gl 9% 3w aaw
LR LS CR R MIRISTETE
AT 99 ¥ 9 THT g 91 W ¥y
fei oF 3@ 7w 90 ¥ AT Ad
AT FE G, FIA AT A T o &7
fewraa & fad X 7 @ 9T @A 9, g9
wafaal &1 A I T AT T amwy
gt frea fear Wik fow & soegeT
agd ¥ WANT I ¥ WL W 4K g
W& oy 4 o= %1 fF arfeae s
9T FUET FEAT 98T W IW I A
iy §Q@R @ 7 77t ¥ ged ofaw
T F¢ I 9T =& fwar 97 5%
& W FT T 39 faafa qudr e,
qare & mwax gfeaw fwmr § gfemt
#1 sfafafues aga &7 & | 9= g
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[ < =]
BEIFANgmsEINETES
Wré, Wi, ¥gY, qrd A =S, 2
aHER @ g § AR w1f g
o W gu § s fe W
g2 9% gu & W 5= FE farwraa
B T AT & @Y 9E v 39 F7 freraa
foeft & adf o, s Y aww e
Mg FBTET wraT & WK A faT ARl
& ¥ aw 9w & Ty o & fE e
AT WX WX F47 o faew o
ot & & g @z 2 fr feed A
framr 39 se@ & W foE 38
ot & foaer W &, 9@ d=R W<
ot FT wEY §, e BN § WK AR
T 9 gy § fr foe faew aw
7 Fa7 faer @ 9T warEd ® o7 &)
Wq Tho ATie Ao A7 T & A1 a8
T T ag AT g AW FRd §
fo gu 7 ot ag g M= ar, gw A
& g o faemr a1 ) gfeml
e @ T g & o e
TUE § A F ued g AN wdew &
T2 I ¥ wiw €0 oW & I

¥ ww g, domw r gfew s A

fewrag A& wX gwdl, WifF ™
% e gfww ¥ s faega
T g I A A gafese @R,
I FT FIE G AGT &, I FT 15
WIEHT 98 Wigs T 78l ¢ forg & F1O7
T ¥t fat frer @ gt A @
FA, WL WY IT H TAT FAT
e € M mit 9z Fhma 92 faE
& o I aTET , 99 gEa § 991
WA ey 9 fr IR ww fe
Tz faEm 4@, ofvems &4, =
frr #1 92 & FT @ &, i
aga =0 ¢ fF ¥=hw aR a Wk
gark 17 famr #Y @ W S 3
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Tifed #R 37 T W w7 WK &9
W99 FA IAT A5G | o #Y Fe
T a9 4gd @9 g A W gfew
@M IR & 9€ a7 BT IO BT @
gu faege Amerer ¥ W gfomi &7
AT AT T g AR FL 9 &,
TRTETES 99 FT AT TG & AHAT |

Shri Biren Duit: As I rise to speak
on my cut motions I cannot but men-
tion some words about the report and
Tripura. In this big report you do
not find a single sentence written
about the State of Tripura. The
State of Tripura is directly adminis-
tered under the Ministry of Home
Affairs. It has no Legislative As-
sembly. We are asked to vote
amounts to run the administration.
But we are not given a sentence in
the report about Tripura, as to how
they have run the administration in
the past and how they propose to run
it in future. I cannot understand why
such callous attitude is shown to this
section of people who are denied the
right to have a Legislative Assembly
in their own State.

However, I have put in a number of
Cut Motions and I would like to draw
the attention of the Home Minister
to all of my Cut Motions. We are
placed in such a position that we have
no forum to express our grievances.
Whenever we put a gquestion in the
House in the last three years we are
always told that “information is be-
ing collected and will be laid on the
Table of the Sabha”. No informa-
tion is supplied about the administra-
tion of the Tripura State. Why is it
50?7 We have seen that some Ministers
have gone there. I expected that as
they have visited Tripura they will
themselves place some report and
circulate it.

If you go through the Evaluation
Report of the Community Projects,
you will find that not a single sen-
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tence is written there about Tripura.
You will not find any reference in
the Evaluation Reports of the Five
Year Plan in regard to Tripura. What
is the matter going on there? No ir-
rigation project has been taken up. No
flood control measure is there. I can
quote one or two sentences written
in a Congress newspaper in Tripura.
It says:

“Never in the history of the
Congress in Tripura it was placed
in such a deadly crisis. Not a
single feudal law has been re-
moved. Not a single progressive
law has been enacted even today,
after seven years of Independ-
ence. People cannot move freely
from one place to another. Jus-
tice in courts is not found; no
elected panchayat, no democratic
municipality, no Legislative As-
sembly.”

I have read in the papers that this
person who wrote these few senten-
ces in the Congress paper has left to
see the Home Minister a few days
ago. I do not know whether he has
told the same thing to him. I may
refer to one or two instances. There
is one Judicial Commissioner for Tri-
pura and Manipur. He works for 15
days in Tripura and for 15 days in
Manipur. Cases are pending. People
cannot get any justice in the lower
courts. It will be interesting to know
that before the last general elections,
one person who contested against a
distinguished Congress candidate was
thrown into the prison, before the
elections. After that, he got elected
defeating the Congressman. Still that
case is pending in the lower court.
No witness is called by the police. The
people say that the case will continue
till the next general election. If the
police ever launches a case against
any political person, or a person from
the opposing party, it continues from
year to year, without any reliet to
the people who are harassed. You
know, when we ask any question
bere, we are told that we cannot ask
any questions in Parliament with re-
Serence tn any case in the courts.
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Not only this. It happened few
days ago. A person was arrested by
the police under section 107 or so and
bhe was kept in prison for two years.
He asked the Sub-divisional Magis-
trate to try him and to punish him if
he is guilty of any offence. The
magistrate said that he is not to dic-
tate and that he will do what he feels
necessary. At that time, that fellow
threw a shoe on the face of the magis-
trate in the court. He was punished
for three months for that act. But,
the original case is still pending. Such
is the state of affairs in the law courts
of Tripura. We find there is no place
to refer to all these affairs.

I want to bring one point to the
notice of the Home Minister. Ac-
cording to the law of the Tripura
State, the Tripura Tenancy Act, there
are time barred arrears of rent which
cannot be realised by the Govern=
ment. But, the Government of Tri-
pura has issued thousands of certifi-
cates for the realisation of arrears of
rent ranging from 10 to 20 years.
Some people have gone to the court
and they have got a verdict in their
favour. But, what is the good. Gov=
ernment are supposed to be preparing
for launching a case in the Supreme
Court. People cannot go to the Sup-
reme Court here. They forcibly real-
ise the arrears of rent in spite of the
legal verdict of the courts of Tripura.
‘We brought all these matters to the
notice of the Home  Minister,
Dr. Katju. He assured us that he will
do something. We brought this to the
notice of the Food and Agriculture
Ministry. He sent a person there. He
studied the matters and submitted a
report. We were given an assurance
that something will be done. But,
practically, nothing has been done.

Just before the Partition, the State
of Tripura had only a population of
3 lakhs. After the Partition, refugee
influx has swelled the population to
nine lakhs. Before Partition, the
State had its connection with other
parts through the Pakistan Railways
From the headquarters you cannot go
to ‘the sub-divisional headquarters by
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any vehicle even today. In this con-
dition, the people are suffering very
much. But, the administrative system
and the management of the affairs in
the administration is run in such a
manner that the sufferings of the
people are not capable of being des-
cribed. There are some attempts
from the Central Government to im-
plement one community project there.
What is happening there? During the
last 2} years, five times the Commu-
nity Project Officer has been transfer-
red. Every six months a new person
is sent there. In the process of pro-
motions, appointments, etc., there is
no policy and if one person distin-
guishes himself, he is transferred and
along with him a batch of persons is
transferred or forced to resign. In
this way, everything is going on with-
out any law and order.

Whenever we approach the Gov-
ernment with the request that there
must be some process evolved to asso-
ciate the people of the State in the
administration, we are told that the
State is so backward, that it is situat-
ed in such an area that you cannot
have a Legislative Assembly and so
on. People of Manipur are also feel-
ing in the same way. I have heard
from one Member here that the peo-
ple of Katub are also suffering in
the same way. He has told the his-
tory of how in Agartala liquor shops
had been opened in a place where the
Maharaja was not allowing. People
are trained to take liquor. Goonda-<
ism and favouritism are preferable to
them to democracy and civilisation. I
have given a number of cut motions
here. I request the hon. Minister to
enquire about each one of these cut
motions. I can say that I have stated
every matter here with a full sense
of responsibility and each matter calls
for an enquiry from the Centre. I

hape that every question referred to
here will be enquired into. :

I want to bring to the notice of
the hon. Home. Minister another mat-

ter. In, order .to rehabilitate the tribal
people, you have sanctioned Rs. 7
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lakhs. Last year you sancticned Rs. 5
lakhs. But you have yourself appoint-
ed some adviser there. They have
spent about rupees two lakhs and that
only for the purpose of resuscitating
the Congress. Let them rehabilitate
the Congress. We do not grudge. But,
you use the money for the purpose for
which it has been sanctioned. The
rest of the money has been returned.
This year you have granted Rs. 17
lakhs. Probably this amount will be
returned and the tribal people will be
moving from one place to another.

You have ' extended the Indian
Forest Act to the State and the whole
State has been brought under this Act,
We have not got any other legislation
for improving the conditions of the
peasantry. Interest at 200 per cent is
easily realised by the money lenders
there. We have no Act to protect the
people from this oppression. By the
promulgation of this Forest Act, what
is happening? Because it 1s a hilly
area, the people who are living in the
jungles and ploughing the fields, are
going to be ousted They are not
given the right to settle in the jungle.
They are told that they can live there,
giving forced labour to the Govern-
ment. They have been told that they
cannot even practice jhum cultiva-
tion on which they have so long liv-
ed, because the whole area has be-
come a reserve forest. How are they
to live? If they cut the jungle, you
do not even go to the courts. The
forest guards bring these people to
the prison, The Sub-Inspector is
authorised and the jailor takes these
people into the prison without any
order from the court. I made a re-
presentation: to' the Home Minister on
this matter, He probably sent word.
Three hundred people were kept in
prison without any authority from
the District Magistrate.. When it was
brought to the notice of the Central
Government; they were released all of
a sudden. We are approaching again
and -again with. representations that
the Forest Act that you sre intending
to implement in Tripura must be re-
moulded according. to ‘the seeds and’
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conditions of that State. Otherwise,
the whole of the State will be adverse-
ly affected. We cannot go out of the
State except by air. We have no lana
routes. We demand railways; we de-
mand roads; We are not getting any.
At least we want to live as human
beings, We should not be treated as
slaves. If we take the case of educa-
tion and medical relief and cther fac-
tors, we can say that the Ministry of
Education has given relief by recog-
nising the schools in the State of Tri-
pura. In that also, the Director of
Education does not easily recognise
schools run even for 15 years because
they do not belong to this party or
that party, Congress or others. They
refuse to give the amount sanctioned
by the Government of India to the
secondary schools which do not follow
the dictates of the Congress.

Even in health matters we know
the people cannot get help. When the
tribal peasantry who have all turned
communist, go to the veterinary sur-
geon, they are asked: “Are you Com-
munists? Have you voted for Com-
munists? If so, your beast will not
be treated.” For treatment of men
also they are similarly asked: “Are
you Communist? Then yvu cannot
get relief from the hospital’.’ We do
not know how this type of treatment
can be meted out for a long time.

We are expecting the repart of the
States reorganisation Commission
soon. We demand self-government in
our State. As long as there is no res=
ponsible Government, no democracy,
we ask through you, Sir, that the ad-
ministration behave at least humanly
though not democratically. We de
not  expect democratic behaviour, but
we want at least human behaviour.
They do not see man like man. Of
course, recently the Police Superin-
tendent, the Chief Commissioner and
the DM all have been transferred.
We . do not know what will happen in
the future. Is it an indication of the
liberal policy to be followed in res-
pect of our State which is suffering?

I want especially to draw attention
to land reforms, and cancellstion of
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the arrears of rent. Some rrovision
should be made to supply the peasan-
try with cheap credit. This has be-
come a sore need in the State of Tri-
pura today. If the Government can
help us in this matter, we hope in
spite of all our difficulties, with mno
roads or communications on our siae,
that the people ot Tripura will be
able to stand the trials that they are
facing at present because of the par-
tition of India. I hope the Home Min-
ister will at least study the Cut Mo-
tions, enquire about the subjects
mentioned there, and give some posi-
tive reply. I hope that some effective
steps will be taken to deal with all
the questions that I have refurred to.

Shri C. R. Iyyunni (Trichur): 1
thank you very much for giving me
an opportunity to speak on the De-
mands of any one of the Ministries
in the Budget. It is very rarely that
we get chance to speak at all
We are also persons who have come
here as representatives after fight-
ing the elections. At least we must
also get a certain amount of indul-
gence at the hands of this forum.

I do not wish to say much about
the two books that have been cir-
culated to us. I will in the first place
say something with regard to the
State from which I come.

It was in 1949 that Cochin was
integrated with Travancore. Ever
since that time you will please note
that our condition has gradually
deteriorated. I would say that the
administration of Cochin will stand
comparison with any other State in
the whole of India, whether Part A
or Part B or Part C.

Shri Pumnoose: Question,

Shri C. R, Iyyunni: It is all right.
I have no objection. Certainly gues-
tion. But I will be able to prove
from figures that it is so. Let it pass.
Never mind all that.

Now, we have been integrated and
there is an Assembly there‘consisting
of 117 or 118 Members of -which we
form only 24 or 25.
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After integration there is one ques-
tion which always agitated the
minds of both the people belonging
to Travancore and Cochin, namely
the integration of the services. That
is a very serious matter too. With
regard to that matter I can under-
stand if certain principles are follow-
ed in the matter of coming to a deei-
sion on seniority and claims like that.
For every department there will be
some rules and those rules will have
to apply to other departments and so
on and so forth, and whatever rules
are applied will all be in favour of
the people in Travancore. That is the
state of affairs there.

Shri Punnoose: Who is the Chief
Minister of Travancore-Cochin? Is he
from Travancore or Cochin?

Shri C. R. Iyyunni: I understand it.
He is Shri Govinda Menon who be-
longs to Cochin, That is all right.
But after all what is their strength?
How can you carry on an organisa-
tion if you do not have a clear majo-
rity. If you want a capable organi-
sation you must have clear majority,
and without a clear majority do you
mean to say that any Government
will be able to take, in fact, firm and
effective steps. It is not possible.
Probably you know that as well as I
do, as well as most of the people here
in this House. It is not possible.

I would just cite a few instances,
If you put in a petition or an appli-
cation in the Secretariat, I am sure
there is no register which will show
that the application has been receiv-
ed. Secondly, unless the person who
has put in the application is after
the file it is not possible for the file
to move from that table to Some
other table. That is the state of
affairs, (An Hon. Member: That is
,I]overlnd!a.) So, if a person who
is living 200 miles away puts in a
.- petition and there is no reply within

a reasonable time, what is he to do?
Immediately he will run up to the
capital which means an expenditure
of about Rs, 25 to Rs. 30, Not only
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that, He has to make sure who is
the person dealing with the file, and
after that to whom the file would be
sent. That is the state of affairs.
Of course, I can understand it. The
difficulty is that the capital is situa-
ted not in the centre of Travancore-
Cochin but in one corner, and not
only that, the tradition there is...

Shri M. S. Gurupadaswamy (My-
sore): Socialistic pattern of society.

Shri C. R. Iyyunni: I can under-
stand, but we are going to improve
it. It is for that purpose I am here.
We are trying to do it. But that
does not necessarily mean that you
should not realise the difficulties in
the situation. We know the difficul-
ties in the situation. That is exactly
the reason why I say that these diffi-
culties should be realised before an
effective remedy is decided upon. It
is for that purpose I am bringing
this thing to the notice of the new
Home Minister. As a matter of fact,
he has got capacity, he has got firm-
ness and he is a man of considerable
experience, If he would put in a
word to the Government there, cer-
tainly I have not the slightest doubt
that it will be effectively carried out
and the administration will come out
all right. That is what I say. I
would say that some officer, an ex-
perienced I1.C.S. officer should be sent
out there to see how the papers are
moving. If that is done, I am sure
50 per cent of the corruption that is
there will also vanish. There is cor-
ruption, there is no doubt. . There is
no use shutting our eyes to it. These
are all facts and nobody can deny
them. How can you possibly see that
corruption is removed? This is one
of the methods. If you want to suec-
cessfully and effectively eradicate
this evil of corruption, I would say
that the papers should freely move
from table to table. That is what
was really taking place before. (In-
terruption) Just listen to what I say
and finally I will answer your gques-
tion. I know how to answer. It was
Shri R. K. Shanmukham Chetty, when
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he was the Diwan of Cochin, who
introduced the rule that papers can-
not rest on a table for more than a
certain time—in certain matters for
not more than 24 hours, in others
not more than 48 hours and in cer-
tain others not more than 72 hours.
If a superior officer finds that a paper
has been there on the table for more
than the time that is specified then
the man is immediately punished
with a fine of Rs. 5 or Rs. 10 or some-
thing like that. That improved the
matters very much. If some such
thing is done now, I have mnot the
slightest doubt that the administra-
tion of Travancore-Cochin can im-
prove considerably, and probably
will be also a model to the other
States,

I now come to the question of in-
tegration, to which I have made a
reference earlier. Probably the diffi-
culty is more on account of the fact
that the capital is situated in one cor-
ner of the State. If as a matter of
fact—probably that idea did not sug-
gest itself to ourselves or to the Cen-
tral Government—the capital is trans-
ferred from one place to another. as
in the case of Madhya Bharat where
the capital is located at Indore for
six months in a year and at Gwalior
for the next six months, then pro-
bably the people would have realised
the difficulties of the situation. If
that had been done, the people of
South Travancore would have rea-
lised the difficulties of coming over
here and getting things done. But
that is not possible now. So instead
of that I would suggest that if a big
officer is appointed to go into the
question as to how integration has
been effected I am sure there will be
absolutely no complaint.

Most of the officers there belong to
Travancore, and it is they who handle
the papers. And most of the things
will depend upon how the facts are
presented by them before the superi-
or officers, Most of the senior offi-
cers are also from that part of the
State, It is true, as Shri PunnooSe
has said, that there is Mr, Govinda
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Menon there, who belongs to Cochin.
But what can he do in regard to these
little matters? 1 can understand his
laying down Some policies and gene-
ral principles which can be of some
use, But with regard to this routine
drudgery work, do you mean to say
that the hon. Minister will go there
and look into these matters? Cer-
tainly that is not possible. That is
not done here, and that is not done
anywhere in the world as well. You
may go to Russia, or you may go to
China or to any other country, but
you would not find this sort of thing
there. So it is no use saying that.

Shri K. K. Basu: Go to the Home
Ministry.

Shri C. R. Iyyunni: That is why 1
am bringing these things to the notice
of the Home Minister and telling him
the way in which he should proceed.

Shri K. K. Basu: There also there
is delay.

Shri C. R, Iyyunni: I would like to
say a word about the Special Police
Establishment at Delhi. From page
16 of the Report, we find that there
have been a number of cases which
have been sent to court; in a number
of cases persons have got convictions,
but in a number of others there have
also been acquittals,. But we find
that the number of acquittals is much
more than what it ought to be. Of
course, if on investigation it is found
that it is not possible to prosecute the
party in a court of law, but there is
sufficient material on which depart-
mental action could be taken, them
the file will be sent for departmental
action. But there also it is found
that the number of exonerations is
much more than the number of cases
of punishment. When a police officer
investigates into a case, and finds
that the evidence is not sufficient to
secure a conviction in a court of law,
he will say that the file may be sent
for departmental action. But even
then there will be a certain amount
of evidence, and on that evidence
there could be some action taken.
But we find that even In such cases,



4499  Demands for Grants

[Shri C. R. Iyyunni]
the cases of exoneration, are much
more in number than the cases of

punishments; that does not seem to
be in the proper nature of things.

There is one other matter to which
I would like to refer, and that is
with regard to traffic control here in
Delhi. We are coming from very
small places and small towns. And
we find here a family moving on a
cycle, and a cycle even without a
light, a brake or a bell. That is the
state of affairs here. I can under-
stand that at the time when the re-
fugee question was very acute some
relaxation might have been allowed
in these respects for the refugees, who
had to move from one place to ano-
ther, and who were living at great dis-
tances. That might have been all
right then. But now after the lapse
of half a dozen years, if the Same
thing should be allowed, I think it is
too muech. As a matter of fact, I had
myself met with one or two accidents
as a result of cyclists dashing against
me, But somehow or other I did not
sustain any injury, and therefore I
made no complaints. But even if I
had put in a complaint, I do not know
whether any serious action would
have been taken on it.

There is one other matter into

which the hon, Home Minister must
certainly look wery carefully, and
that is with regard to the serious off-
ences which are occurring here very
commonly, but which are not gener-
ally seen in smaller places. For ex-
ample, kidnapping and abduction ap-
pear to be common occurrences here;
and not only that, during the past
three or four years, these offences
have been on the increase. That is a
matter which must be seriously look-
ed into. In fact, this was an admis-
sion made by Dr. Katju himself when
he' looked:into this matter. Similar-
ly, murdets'also appear to be common

occurrences here, But in our place

it is. not quite an easy thing, and
there is no’'case of murder or of ab-
duction.
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Then, dacoity also appears’
to be somewhat common here. These
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are matters which must engage the
attention of the Home Minister more
than anybody else, and I am sure
Government are in fact trying to do
their best to liguidate dacoity. But
1 do not know how dacoity has come
to play such an important part in the
northern part of India, whereas in
our place we do not find any such
thing; there may be a technical
dacoity or a technical kidnapping,
and there may be a few cases of mur-
der also, I can understand, but in our
place there are only some intellectual
offences or some moral offences...

Mr. Chairman: The hon. Member's
time is up. I have rung the bell
thrice. Evidently, the hon, Member
has not been listening to the bell.

Shri C. R. Iyyanmi: I do not wish
to take up the time of the House un-
necessarily. I have said enough for
the purpose. As a matter of fact with
regard to these matters I have written
already to the former Home Minister
and also to the Prime Minister. Like-
wise, with regard to the other matters
also, I shall certainly write to them,
and now I shall conclude.

Shri Balakrishnan (Erode—Reserv-
ed—Sch. Castes): I welcome the
policy adopted and the measures taken
by our Government to improve the
wealth and welfare of the country.
1 appreciate the steps taken by Gov-
ernment to combat the serious pro-
blems that threatened our country
soon after Independence; there was
the problem of the princely States,
then there was the problem of Parti-
tion, and the problem of refugees;
and above all these problems, food
problem was also there. And it was
a miracle how our Government was
able to solve these problems within a
short period. The whole world has
appreciated - the achievements of our
Government.

But I must humbly submit to Gov-
ernment that there is one problem,
which is an important prohlem, and’
a national problem, which has not
been solved at all. I refér to the pro-
blem of the depressed classes, The
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measures which have been so far
taken by Government to improve the
lot of the depressed classes have not
been quite encouraging. The other
day the Prime Minister, who is the
temple of the universe, while ad-
dressing a public meeting at the Ram-
lila grounds stated that unless caste-
ism is removed, democracy cannot be
a succeSs in our country.

3 pM.

QOur veteran leader, Shri Jagjivan
Ram, stated at a public meeting:

“A revolution greater than that
which occurred in France and
Russia would take place in India
if social injustice were allowed to
continue.”

This statement, Sir, is true. Unless
casteism is removed, unless social in-
justice is removed, democracy will
not be successful in our country.

Here I do not want to discuss the
problem of untouchability, because
nowadays the phrase ‘remove un-
touchability’ has become a Slogan.
Everybody says ‘remove untouch-
ability’, but untouchability is not dis-
appearing. Not only untouchability,
but there are so many other disabili-
ties which still exist in the country.
Orthodox people Say social customs
cannot be removed within a day or
two. Well, I ask them: How long will
it take to remove social injustice?
Do they want to take ten years? Do
they want to take 50 years? Or do
they want 100 years? When it is to
their convenience, they readily give
up social customs and even religious
customs, but when we demand that
social injustice should be removed,
they say: ‘wait, wait’,

Our Government is enacting legis-
lation to remove social disabilities.
In Madras, the Government was fram-
ing. legislations from 1928 to remove
social disabilities, but in spite of all
legislations, social disabilities still
exist. What is the solution to the
problem? I request that Government
should adopt @ new policy. Just as
the. refugee problem was solved; this
problem can also be solved easily, if
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you approach it in the proper way.
Make at least a few depressed classes
people as businessmen and shopkeep-
ers in every villagg and town. Please
finance them. Ask them to start.
small-scale indus'ries and workshops.
We are going to bring land reform
soon. We are going to take surplus
lands from the landlords. Please dis-
tribute those lands only among the:
landless depressed classes. Then the:
problem can be solved.

Unfortunately, in these days there
is competition, even in the hereditary
work of the depressed classes, they
are facing competition, Here I want
to refer to one case. In Madras, there
is a friend of mine who is a shoe-
maker. He is capable of producing
and supplying any quantity of leather
goods. The Madras Police Depart-
ment is purchasing leather goods.
worth Rs. 2 lakhs per  year. This
shoemaker offered to supply leather
goods to the Police Department. But.
the Police Department did not like to
purchase the goods from him. The
contract was given to a Brahmin.

Now, mills are opened everywhere.
In Palni, very recently two textile:
mills were opened. Each mill has
taken more than thousand labourers.
Qut of them, not even 50 persons:
were taken from among the depressed
classes. Could not the mill manage-
ment be asked to take at least 15 to
20 per cent of their labour from
among the depressed classes?

Then I request Government to ex=
tend the Minimum Wages Act to agri
cultural labour. If a depressed class-
es man goes to a temple or to a hotel,
the next day he isidismissed from the-
service. So Minimum Wages Act
should be necessarily extended to
agricultural labour.

Regarding appointments in Govern-
ment service, I know that there is:
reservation made for recruitment of
depressed classes candidates in every
Department. But I do not know
whether the reservation-is being fill-
ed up only by the depressed elasses
candidates. Whenever we ask Gow-
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ernment about particulars, they say
“No suitable candidate is coming to
fill up the post’. H?

Regarding promotibn, it is not ad-
-equately given to depressed classes.
As an example, in Madras there are
about 200 sub-inspectors, some of
them senior, belonging to the depress-
ed classes. Even then, out of these
200 sub-inspectors, not even 10 are
promoted as circle inspectors. I would
request Government to give special
preference to depressed classes can-
didates in appointments and promo-
tions.

We the depressed class people are
suppressed and oppressed for centuri-
.es and centuries. We deserve special
preference. It was Mahatma Gandhi
who raised his voice for the depress-
ed classes, Following Gandhiji, thou-
sands of self-less congress leaders
dedicated their lives to the service of
Harijans. 1 know there are still so
many leaders who are working for
the uplift of Harijans. Thakkar Bapa
was one of them. Vaidyanatha Iyer
was another. Then we have Shrimati
Rameshwari Nehru and Shri Subbara-
man. There are so many leaders who
have dedicated their lives for the
«cause of the depressed classes.

I would tell the Government that
we are very tired of this slavery and
tyranny. 1 would request all the con-
gress leaders and this HousSe...

An Hon. Member: The entire nation.

Shri Balakrishnan: I request the
whole nation to remove our difficul-
ties, We want our freedom. We
want equality in social, economic and
other matters. Please make us free
men in Independent India.

Shri P. Sabba Rao: I wish to refer
1o the enormous delay in dealing with
G. R. No. 20 of 1954 in the Court of
8.D.0O. Seraikella, Bihar. On the Tth
February, 1954, when a meeting was
-addressed by the Maharaja of Patna,
a Member of Parliament, at Serai-
kella, there was rowdyism and goon-
daism and the head of the Maharaja
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of Kalahandi was broken. A number
of persons were charge-sheeted in-
cluding the Maharaja of Kalahandi.
Permission of the Central Government
was to be obtained for proceeding
with the case as the Maharaja of
Kalahandi was involved. During the
last one year, several adjournments
were given. Still the case was not
allowed to be proceeded with. Dr.
Katju, the Home Minister, introduced
the Criminal Procedure Code (Amend-
ment) Bill in order to expedite pro-
cedure and save delay in court; but
when it comes to him he causes delay.
Now, even after one year, no deci-
sion has been given. Of course, I do
not put the blame on the present
Home Minister; the delay was due to
Dr. Katju, the ex-Home Minister. But
we were telephonically informed by
the States Ministry last December
that the Chief Minister of Bihar was
instructed to drop the proceedings
against all the accused. People came
from a distance from Orissa to attend
the court for every adjournment in-
curring a lot of expenditure. Still
nothing happened. We do not know
whether wverbal instructions were
given to the Chief Minister of Bihar
or a written communication was sent.
Still the case is pending and an Oriya
paper reports the sufferings of the
accused. An independent inquiry was
pressed into the happenings at Sarai-
kella. A number of photos were
taken showing that the Maharaja’s
head was broken. The police them-
selves led the raiders. These things
were published in an illustrated pam-
phlet, the Rape of Democracy by a
very responsible and important body
in Orissa, the Utkal Sanmilani, but
still no inquiry was held.

The second point that I wish to
refer here is with regard to the lack
of wuniformity in the allowarces
granted to the dependants of the ex-
princes. The allowances were suppos-
ed to be for the life of the brothers
of the princes and their dependants.
But suddenly, the allowances were
cut off. I have information that one
of the brothers of a Maharaja had to



4505 Demands for Grants

jneur the displeasure of a State Min-
ister and his allowances were cut off.
Probably he belongs to a party which
was disliked by the Minister, or it
was because that he had got other
sources of income. Certainly, these
are not the grounds on which the
allowances were granted. When once
the allowances were granted, they
ought to continue. On the other
hand, I have got an instance where
another dependant who was able to
flatter somebody had his allowance
Increased to Rs. 2000, He got a gift
of Rs. 1 lakh for the marriage of one
of his children. The allowances were
fixed by the Central Government and
subsequently a lump Sum allowance
was given to the Rajpramukh to be
distributed among his dependants.
God alone knows what were the con-
ditions to be fulfilled. The result
was that there was discrimination in
the distribution of the amount. This
was what happened in PEPSU. The
whole Sum was given to the Rajpra-
mukh, which he distributed as he
liked: while some got too much, others
were starving. I suggest that a uni-
form policy should be followed by
the Central Government with regard
to the allowances to be granted to the
dependants of these princes and once
they are granted they should not be
cut down for any reason except for
misconduct.

The other point I wish to refer to
is the manipulation of the census fig-
urezs by allowing interested persons
to play mischief. Recently a note on
the “Linguistic Tables: Census of
Bihar 1911-1951" was published by
the Institute of Applied Statistics and
a copy has been sent to the Registrar-
General, Governrgent of India, and
another to the Prime Minister of
India. This booklet has conclusively
proved the gerrymandering of census
figures in the border and disputed
districts of Bihar and Orissa. It has
been shown that the increase or the
decrease in certain population figures
are against all laws of demography
and there is no rational explanation
for the same. But no action has been
taken by the Government of India in
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regard to the manipulation of these
census figures and probably Govern-
ment are encouraging provincialism
by their indifference to what is going
on, I, therefore, urge upon the hon.
Home Minister to take serious note of
this and see that the census are not
in any way manipulated to suit the
convenience of particular State Gov-
ernments, because all this has a bear-
ing upon the Linguistic Provinces
Commission which is functioning.
Probably these figures may mislead
the Commission.

The fourth point that I wish to
touch upon is the Special Police Estab-
lishment. This was eStablished at
Calcutta to detect corruption on the
Railways, most probably on the Eas-
tern Railway. At first, some subor-
dinate clerks were recruited from the-
Railways as R.S.0s to assist the-
Special Police Establishment to detect
corruption. Very valuable work was
done by some of these persons. All
of a sudden they were reverted to-
their former jobs, under the very
officers against whom these persons
unearthed corruption, and persons
with no experience were recruited.
When they were in the Special Police-
Establishment their services were-
praised by the Government of India
by holding darbars and giving them
certificates of merit and cash awards.
No charge has been made against.
them before they were reverted.
‘What does it show? It conclusively
proves that the Government is against.
proving corruption against high offi-
cials. They only want to catch the
minor fry, The same thing happened
in regard to controls. A parallel is
that while whole lorry loads of con-
traband goods were allowed to pass,
a man who carried a seer or two of”
rice was charge sheeted and prosecu-
ted. The big wigs fry was always let
off. To substantiate this, while en-
quiries were going on against certain
gazetted officers who were guilty of
corruption on the Eastern Railway out-
came a G. O. from the Government
that no gazetted officer should be pro-
secuted without the consent of the-
General Manager. That means that
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while higher officers are shielded
from prosecution in courts of law,
petty clerks are allowed to be prose-
cuted in courts. ReverSion of persons
who were helpful in the detection of
«<corruption vnder the very officers
against whom they brought evidence,
discourages others from coming for-
ward to unearth evidence of corrup-
tion. Both these prove that Govern-
‘ment is not serious about unearthing

gafed 79 #9 9 ¥ a9 ¥ 79
AT IT HIA FATAT FT TR T FE
AT AT AH AR T T
# g 40 F Are AT E I & 99
FT Fa7 ¥ gofeqw FEA =R § | qH
T 919 &1 QO AEn § R ag 9 A
TRIET X 39 FT wEEEEAT &

wcorruption.
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A e & fT g g9 & AW
wfrEET 39 A #1 SIGuT &0 odr
fe a8 dwwr @ 90 @ fr foelt 7
fore wrifEr gt wiR oF AR
T ENT WX A g AT gATS AR
AR AT} | g AT g A W F
g7 =W w1 @ & afe & g
AT iR AT A AR E
Tt %9 & f6 2 g faerw 4ET dar
g & fom smfer o1 Amex @@=
Tga wez et &7 fam w%m fow
FY aorg & aga ardr A giawy & ar
aFT § WX ST T oaw W 99§
7 g% frer &M | # g wR AgRT
F1 @ W AR & A g
T WF § g F TG AT 77 A0
Ft wifew 7 § 5 & oF O i
s g1 w9a srgt fF oA awg-
gam faegard & a8 7 oF anfEe
I 7% AT T@H qEE O qT
M T R | T T 9¥ g g
HIT OF T GHwT H et war ar e
FG 9HE 3 S ¥ g & 9
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& o w0 9w Wi 9X aFT
w3 § afew wmit &% I &1 froan
T T @ et ¥ wlly T
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T A e wr 1w w1 s
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I F AER W A fom @ @
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F =l fF a@i & W q® TN
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™ W faaré femma o1 A 1 fazams
TS 8 F I8 W@ | WL AR
#1 77 femwa g avg @t @ v
SW # TG A 9T w0 fawaa
L4 |

faeft & m=x A T T W
=1 F A A 9 frmew § oW
= & & g AT & s freg
THFEA 1R F uw 3 3w fm
¥ aga wrar wfae feg=w ar, ot
ST FgH 1T FFET &, 39 F1 A6
FHIAT ATZT & 9 qAT 97 AT TR
T G AN FEN F AR IE
qETA | A fEw | a8 9 59 0w uF
W1 A1 &1 " F AT @ S afe
AN & WRL AT FT IA FT T4 HI
fzar muT | Y AwrTA T F ATRE F OF
g f& ®15 W1 T OEH W IR
9% AT 9g I HT TLEEA AGF FT T
wY7 e awTedl & for 99 &1 9
TE THAT AT AT AT | FFATL FAA
mrEffasgidrsmdigg @
fedmm & fr foawr &1 gt 1 s
TAFAT & | WX 2N AR & fw g
& TR AL FT FGATE FAT &1 WK
§ T ATt F1 a6 4 AF a7 76 o
axr waey w1 gem faw ¥ fp oR
wfsz wwmAl 9% sfasey smar s

T ST 0% T T A e forr
52 LSD—4
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% g z7 37 & faere Wit = W
BUATT § FE FCATS F T |

o W oft A Fe o A
iy wamfa wgEm 7 924 aon &
R # g § 5 o awn g8
fagr mar & ¥ 99 @RI AWG AT W
fad & w7 gt &Y s A g fF
TE AT A A AT X T T & IT AT
% A § 0 9§ A F A9
FX 1

o g (dFEe-daa-smygfea
aifenr sfaai) @ ozw afeafaat &
fair wareg # AR ¥ AR T TS
TAH AT T WeSr A TEY
I £ | A q9wT & fawg
Y aga w=g w=g ww G aw &
S A 48 7Y WeY gL AW fewAw
ST & 1 =R & AT g L A A
W AT AT TEA 3 | Afpw o &
mﬁﬁﬁrﬁmg‘a‘rwﬁ&qgﬁ
arT @ frma 27 e aa fewens
T E T A W & team
foears 2am & )

ﬂ?rmngi{#ﬂ‘liﬁgrcmq
qrza F #7191 5 A fedr foafe
§ zeaw ofan § o F @i =gt
R A | o wdeyr & fad & o
#t fe & sz o 0 oo Aot
S AT & 42 F97 S a1 SFET
§ |3 F ad A g at A
TEX T & | BT 9T gAY £ 1 W
AW W oA I aF G A )
# g § AT gWiE @@ & qar Aw
W oo wex @ fe mfefadt @
gufr W W sOe ¥ &, g ®
g & T B
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[ Eaw]

“Train their own people to work
among themselves. Raise them
through their own efforts. Odd
jobs in improving other: are to
be avoided. The future of the
tribal people depends on educa-
tion more than on anything else.”

i I & @i &1 few @
FC IR & IO 99 A7 IfE wUd
T | F FW A 99 ¥ 32| @
I IT FT JSMET AT 9K ¢ |

ZrREE AR %1 Afasy oF ATE

fremr ot & fie ®Tar & 48 ¥
s 1wl d g s g F5

a7 & waw ey g, fae

TG AW H,

foret famr &Y av @ &, &

qq T T A

280 # gATL for F uepdw fawm
# AT IIEEA GV W T T |
T I A 3E AW F 1 g A
gfedde @19 9T 5 & A ¥9 gwrd
geqr @3t | afeT Bw ergaw S
&7 FEAdET § fF W goro o i
wredT QT wrE & A€ & 1 gmra
qErd A9 T F FIOT AT F AW
SEt F S B T q@d | F S
& Zar qreT F1 AL 5 THT | A AR
& & At W fag o & F g wEa
Efed e s adt e & 1 & WA
gTFTRY ¥ &3 & Tl ww w1
& | T9 ¥ anft I=d TeHe & TEEY,
st & Fo wgar, fema Ffrw
w1 frgges Frew O3 faeges g
£ 1 ¥ 7 I F7 A9 O F O A
1 faw=m faar a7 #ix 3= 7 977 ™
g arg o§ ff  gEfeT e ol
F1 TG J@AT & | EA AT QI §
weATH fafyes aF AmarsT EzwEE
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¥ds w39 F foed & F qwwmar
g v o a1 & 1 v o W
¥ o W A A
fage & =g e ofeew S
w1 ot fomm

T & AR gw ann & fea
ESAUR I SIS LB G
e H @Y & | gL U W &
FT gen wR faerd g faiw
e Tt & | 9 ohE & fod Faemd
AT FAT ' 2, e R
gl e AEY & | g e o
sfafras ot agr faurd &t g
AT SRy § a7 97 #7 fawwa g 2
TR fagyfa faor & w2 we =
Tars T faw 7 3.4 99 v aER
g1 | §9 T §9 gl # oA Fo
Fo FgaT F1 fememar a1 | Fg & w9
a5 7z € fom 79 fF § o ff o
7 & el @a | foard 7@ g€
ag W1 § 7 wgar A@gd 1 femam
o7 | ¥g I A7 I AT FT o9r
faa 1 fr sfafrasd § awmar @1
frr A9 37 oA & femam fag
FT e feart 7 FAmT 41 ) gar
9@ THT aeWE a9 9 fF aEi )
&1 924 9T W HFTT AT g2 947 |

T 7gf faR & 0% aiw @
mr g fom &1 oam W F am 9%
TET T § | I FT AT FO FAAq
9§ | W FT 0F i @€ A A=
¢ fam &1 #1 goffaatar sifeaw
1 F@A FT AT AF7 fAEr 4v | Ag
fafess a% 9g1 g9 91 1 W A FX
T FET FT F TT 79 FT QT 47 |
9 &1 A § 7 wqa7 agw o1 fFEeEr
fF fad az am gAt AATe fram
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wigdl & @ mn g o feemer A &
a2 gu A & o R # e fel
AT @ | i § a1 o www
AT & JISAT TAT AW FT A AT
aifagl #7 W 7O FARET F AT
aifgd w7 & @t gemg wwfEw
faar ®% | ¥fer ag dmr @ T
FW | WX W I TG AT g A
a7 Fgx § fr & AFwenTE FW
gr138 7 & :" They do not
want to co-operate with me”
afsr g7 = AW FEEE T8l
FC | ZH AT FAWT AHIC F ATG
FEdm F & | g agt Ow few
T F1 AFQ TEifar == 7% f
T UF A AT ETATAT 39 7 Iq A
Fg TRTA F o4 ffafe
T G F 3HE & fafes T 1
% | 99 &=47 7 ¥ a1 fF I 3w
T w2 ey 5 oFm A
E ZY @ 91, TH "9y & fAg 9w
FT AR 9% F gev faar @ o egan
qrEa #t a7 w0 fzar faar mar 0 9w
¥ #riz 59 famman @y a1 1 Waste
Weir #t rock  (¥3m) ¢ F7qmn
arfgq a1, fow & awoww Qe T=
A, Wgl AT aifgg 497 ag 9w
FI AR ATAT TAT WL §H I F a4
W % uF a¥ & ae & = an}
W wAw g g & 98 dHe 99
&1 T FT & 7 G AHZ 7F FAA
T @ AE |

dTHAT AT A §F WHC F AN
&, woEar I § wfgmidr A@ ) &
gamar § 5 sfsamt &@w #r
JERAT W F ¥ afgd K §
gugar § fF w7 3w F1 ggam
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T F a0 at "IT A 79T Griy §4%
AT | FTH AHAAT ey

HET T W & WA 39 &
& 23, 1%, Lo AT 2= F wfaanfaat
T FAW L w7 A fwaeomar
2187 13 § 37 Ay a7 wfes fafy
garA & fag 9 &P & S A9
fonds &, 37 & 37 1 W fr=ar
arfgd, Sfe & faqar &, 97 =
F g ¥ 9T @, a7 A Ad
grar ¥, S & FHT Y A 99 ¥
o7 FeF F Y ¥ § 1 Tw w0 oA
AqAT § A wgAT AgA W frwr ¥
fr fer @ & aeR ¥ &M FEEQ
# BT AT7 ¥ o w0 A § AR
Ig et o=t s A &

S5t o gAe TAWIS T I
o9 F FFeEr ¢

ot &ama: 37 F1 QAW & Shri
K. K. Leuva, Regional Assis—
tant Commissioner, Sc C/T,
Bihar & West Bengal Region,
s dfF R o9 T A @ o #
wmfad aga §99 § AFr AW '
o 3T § | WIE THRETET & AR F
ST q=a€iT q9AT § FET T 8 99
w1 feet # F F 39 9@ I°97 fwar
g

"qg g & fv mfsw snfast
1 JEt F¥ frHr 5 fawras g
BT WAl ¥ IR 99 FT IGAT
I B GEAVIH HEA FAET AT |
orfew f & qa+f § =l & iy
W, ™ # v, fAEwER 9w
# awfa 1 gfz & fad &w w0
foaem & fd”. . . ez @ew '
9 =ifegd fag & arer =g & fF T
# 37 1 wot forefr fa=aeit dgae av
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[t d=w)

afer wiee &l § o sfaw
afa & gas faem o9 & =@ F o
ng WA €21 ¥ Wiwd W AR
& a2 9= %t sfaa sfefafaa fren
g o T wriE T W & WUEl-
Wwa 7 F fag fefese dawwe
Fafeat g2 fawr 7 § 3fFw aga wwarw
F oty gz ooz 2 fF ST F awi
T d9Ediy AT #1 oS gEw 3,
g W ST F 9 9 & AR @ g
HO 9 gwdr & fF 37 ® w®oFon
wifed | & wmn &< § & & fcom
o wferenfa aEl & sEEdr &)
R Tg WAl WERA 1 A Aiea
F qFT § AT 3w w4 g oww
FG W X He A fAwemm

shri Krishnacharya Joshi (Yadgir):
It is a matter of satisfaction that the
Ministry of Home Affairs has main-
tained steady progress in all its aecti-
vities. The two wvolumes of reports
go to show the progress made in the
various States in the Indian Union.
This' Ministry has got to its credit a
number of achievements and with
your permission, Sir, I would refer to
one or two—namely, the welfare of
the Scheduled Castes ex-criminal
tribes and other backward classes,
development of Andaman and Nicobar
and the merger of the States Minis-
try with the Home Ministry. So far
as the welfare of Scheduled Castes is
concerned, about Rs. 50 crores are go-
ing to be sent on this work and about
20,000 persons will be rehabilitated
in Andamans.

Now, I want to invite the attention

of the hon. Home Minister to one or

- two important matters. The distine-
" tion between Part A and Part B
States is agitating the minds of the
people. This question has been dis-
cussed on the floor of this House a
wumber of times., It is argued that
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Part B States are backward and the
efficiency of administration is not
there. I would remind the House
that as far as these are concerned,
Counsellors were sent, IAS and IPS
officers were sent and I think the
States have improved in their ad-
ministration. Law and order is alSo
maintained satisfactorily. Under the
Constitution, there must be control
over these Part B States for ten years.
But Parliament is empowered to pass
a law and curtail that period.

The second question is the privy
purse of the Rajpramukhs. We are
talking of socialistic pattern of so-
ciety. These Rajpramukhs are paid
huge sums yearly. Take the example
of the Rajpramukh of Hyderabad.
He is paid Rs. 50 lakhs per vear. It
is a very huge amount. In addition
he has got property which gives him
a decent income yearly. The Rajpra-
mukh of Hyderabad is known to be
one of the richest men of the world.
Still he is paid Rs. 50 lakhs per year,
The State Government also is paving.
I want to ask one question, How are
we going to build up a socialistic pat-
tern of society when there is distine-
tion of this kind. In this connection,
I would mention one thing.

People criticise M.Ps, They ask:
why are M.Ps. getting about Rs, 750/-
per month when the per ecapita in-
come of a man is about Rs. 30/-. I
must make this point clear. The
Members of Parliament also should
understand this and they must velun-
tarily surrender at least Rs. 100/- per
month. Otherwise, there is no use of
talking about the socialistic pattern
of society and economic equality,

An Hon. Member: Make a begin-
ning.

Shri  Krishnacharya Joshi; This
privy purse of Rajpramukhs is free
from all taxation. I fail to under-
stand why this concession is given to
the Rajpramukhs. When these Agree-
ments were entered into with the
Rajpramukhs, the then Minister of
States said, “We agreed to the arrange-
ment in the same manner as we agreed
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to the partition of India”. I am quot-
ing this from the Debates of the Con-
gtituent Assembly. It seems under
the pressure of circumstances this
was agreed to. Now the times have
changed, the  circumstances have
changed, and I think these agreements
should be revised.

In regard to the question of law
and order, the situation in Hyderabad
is normal except for one or two inci-
dents. A reference has been made to
the law and order situation in Hy-
derabad in the report circulated to
us, and I shall read the relevant por-
tion:

“The political atmosphere is,
however, vitiated by subversive
and malignant propaganda carried
on by political and communal
nrganisations with extra-territori-
al affiliations. Not a little of the
support which communism now
enjoys in the State comes from
the defeated, discredited and dis-
gruntled Ittehadul-Muslimeen and
Razakar agitators. While one
group owes its loyalty to the red
flag and the other to the green,
both Seem to have in common an
opportunist interest in creating
disorder,

This has been rightly referred to
in this report. There was disorder
in Hyderabad State on the 15th and
17th August last. At a number of
places Pakistani flags were hoisted,
with the result that there was a great
disturbance, The police brought
the situation under control. The
Collector of Gulberga, with the assis-
tance of the local leaders, helped in
bringing the situation under control
at Gulberga. A number of Congress
leaders were there; the ex-President
of the State Congress, Swami Rama-
nanda Tirtha, was at Gulberga when
there was a great flare-up. Hydera-
bad was a problem State, and the
occurrence of this kind of disturbance
even today shows that things have
not come to normal. There was an
organised attempt to hoist these flags.
Unless strong measures are adopted
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to curb this movement, I am afraid,
Hyderabad will again give trouble.
In this connection a number of persons
have been arrested, a number of per-
sons belonging to political parties.
Recently, cerlain persons who were
responSible for hoisting the flag were
arrested. One of them was a mem-
ber of the Jamiat-ul-Ulema. The
Hyderabad Government is proceeding
against those persons arrested. Any-
how, I want to make it clear that
Hyderabad once gave a lot of trouble
to the Central Government, and it is
the duty of the Central Government
to see that such things do not happen
in future.

Next, I wish to refer to the ques-
tion of reorganisation of States, The
States Reorganisation Commissjon has
not submitted its report and it is pre-
mature to say anything about it. But
I must say this, In various parts of
the country that demand is there and
recently a corferéence was held and
the feelings of the people were ex-
pressed. But as far as the South is
concerned, I must repeat that unless
Hyderabad is disintegrated and its
three parts are joined to the adjoining
States, there will be no reorganisa-
tion of the States. So it is for the
Reorganisation Commission to con-
sider this matter very carefully and
submit its report. It seems that they
have not submitted any interim re-
port. It is for the Government to
send for an interim report, so that
people can understand the situation.

Recently, in reply to a question, the
Deputy Home Minister gave figures
relating to the tours of Ministers in
various States. I am not satisfled
with the figures. I wish to say that
our popular Ministers should under-
take more tours, go to the rural areas,
cortflict the people, understand their
problems and then try to solve those
problems.

I know that the administration of
jails is a State subject, A number of
reforms have been introduced in the
States as far as jail administration
is concerned. But there must be
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some co-ordination. So far as edu-
cation is concerned, convicts are
given proper education, Some work
is extracted from the convicts, but no
remuneration is given to them, So I
request the hon. the Home Minister
to consider this and bring about a
kind of co-ordination in the jail ad-
ministration of various States.

With these words I have great plea-
sure in supporting the Demands.

Shri Thimmaiah (Kolar—Reserved
—Sch, Castes): I wish to make a few
observations in regard to the State of
Mysore which I have the honour to
represent here. In Mysore State thete
are many vacancies in the High Court
as a result of the retirement of some
of the Judges. There are a large
number of cases pending in the Court.
Therefore I request the Home Minis-
try to see that the Judges are ap-
pointed as early as possible to the
High Court of Mysore.

After adding the district of Bellary
to Mysore, the work for the judiciary
has considerably increased, and there-
fore 1 request the Home Ministry to
examine the idea of increasing the
number of Puisne Judges in the High
Court of Mysore.

4 P,

Coming to the problem of Schedul-
ed Castes and Tribes it is a well
known fact that we, the members of
the Scheduled Castes have on the
floor of this House made several de-
mands and suggestions to the Home
Ministry and to do the needful for
the improvement of the Scheduled
Castes and Tribes in all aspects of
national life. As far as the educa-
tional aspect of Scheduled Castes and
Tribes is concerned, we have no com-
plaint to make, But as far as the
economic aspect of the Scheduled
Castes and Tribes is concerned, we
have much complaint to make, and I
hope the Home Ministry will take it
in a sporting manner and do the need-
ful for the economic improvement of
these people. In the Constitution it-
self, it is stated that the State should
take special interest in regard to the
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amelioration of the economic condi-
tions of the weaker sections of the
people. It says also particularly that
the State should take care of the
economic and educational interests of
the Scheduled Castes and Tribes.
There is the Five Year Plan, There
are various projects for improving
the economic conditions of the nation.
1 am quite aware that the economic
condition of the country as a whole
has improved, It is progressing very
well. If you take as a community
the Scheduled Castes and Tribes, the
progress made in the economic sphere
is quite unsatisfactory. I am sorry
to make such a remark as this,

I want to make a few suggestions
as far as the economic improvement
of these people is concerned. There
is a lot of waste land in the hands of
the Government. You can see whe-
ther any State Governments are
giving free lands to the Scheduled
Castes and Tribes. In some States
they are given free lands. Even
where they give, they give only
the worst land, land which is
quite wuseless for cultivation. There
are some States which do not
give land at all, free of cost.
Even in those States which give land
free, at the time of granting, the offi-
cers do not give possession of the
land to these people. They try to
harass them and try to evade the
grant of land to these people. I re-
quest the hon. Minister to have a
uniform policy in regard to the grant
of land to the Scheduled Castes and
Tribes people. There is a lot of waste
land in the country. During these 6
or 7 years, if the Government had
any plan regarding distribution of
waste land to these people in a pro-
per manner, to some extent the con-
ditions would have improved. Here
and there they give land to our peo-
ple. I know that. But, this has not
done much to improve the econmomic
conditions of our people. Even now,
it is not too late for the Government
to see that agricultural colonies are
sestablished for the benefit of the
Stheduled Castes and Tribes people.
I have no objection to include the
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landless people of other communitieg
also because they must also have
some land. [ say agricultural colo-
nies should be established wherever
compact land is available. The Home
Ministry should instruct the State
Governments to see that a certain por-
tion of the waste land is given to the
Scheduled Castes and Tribes and the
State Governments should make it a
policy to see that in each year a
certain number of Harijan families
and tribal families are given land.
The Central Government should see
that this policy is followed by all the
State Governments.

There are certain indigenous here-
ditary industries among the Schedul-
ed Castes and Tribes. For lack of
proper encouragement, they are
declining and these industries are
being monopolised by some others.
The Scheduled Castes people who
are landless and who have no other
work except being labourers, have no
encouragement to develop these indus-
tries. I request the Government to
undertake a survey of these industries
and make Some grant every year to
develop these industries, so that these
people may be employed and enabled
to earn their livelihood. This is a
thing which the Government can do
very easily and successfully. This
will improve our condition to a great
extent.

In the States, there are petty con-
tracts which could be given to these
Scheduled Castes people and which
they can manage very well. I re-
quest the Government to see that
these petty contracts are given to
these people by the State Govern-
ments. By this, they can earn some
money, and start some business.
There are various measures like this.
If particular attention is paid to this
matter, our lot could be improved
easily without our pressing these
things on the floor of the House
repeatedly,
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We have several times requested the
Home Ministry to constitute a Com-
mittee to suggest means and measures
for the amelioration of the conditions
of the Scheduled Castes and Tribes,
so that a uniform policy may be
followed throughout the country.
Even now, I make this request to the
Home Ministry to see whether it is
not possible to constitute a Committee
of the Members of Parliament and
others interested in the amelioration
of the conditions of the Scheduled
Castes so that they can frame and
guide the policy regarding the imp-
rovement of the conditions of these
people. I hope that the Ministry
will consider this matter.

Regarding representation in Govern-
ment service, the Home Ministry has
ordered reservation of certain posts
in the Gazetted and non-Gazetted
ranks. In that order, there is also a
clause that if the suitable candidate
is not available, it can be treated as
un-reserved. You can see that the
word ‘suitable’ is vague. I have said
so many times that it is vague and
that the benefits conferred by the
order are taken away by this word
‘suitable’, I will cite an example, If
a vacancy is advertised and you re-
quire a graduate, and if a Scheduled
Caste candidate applies, they wiil
say that this man is not suitable and
therefore, it should be treated as un-
reserved. The candidate will not get
the appointment. When they call for
applications, they ibe a Univer-
sity degree as qualification. If a
degree-holder from the Scheduled
Castes applies, if he is not fit for that
post, who else can be fit? You have
prescribed B.A. as the qualification;
here is a candidate available with a
degree. If you say that that man is
not suitable, how can we prove that
he is suitable, I cannot understand.
I would request the Government to
Belect the best from among the can-
didates of the Scheduled Castes with-
out comparing the merits of the Sch-
eduled Castes candidates with that of
others. The word ‘suitable’ must be
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removed from that order. I hope the
Home Ministry will give considera-
tion to all these points and do
the needful in the matter.

This order will not apply to pro-
motions. I do not say that the Gov-
ernment should reserve even for pro-
motions. But, I want to make one
observation. In view of the fact that
there is no adeguate repreSentation
of these people in Government service,
Government can train those who are
already in service or hold competitive
examinations among the Scheduled
Castes officers who are in service, and
select the best among them and pro-
mote them to higher ranks so that
the quota given by the Home Minis-
try’'s order may be achieved. This
is a suggestion for the consideration
of the Home Ministry. On one occa-
sion, Shri Datar said that he would
consider the proposal for reservation
in promotions. I do not know how
far he has pursued the matter.

The Deputy Minister of Home
Affairs (Shri Datar): I have never
promised.

Shri Thimmaiah: Not promised; I
said, ‘said’. ‘Saying’ does not mean
promising.

=t o QAo TRWIA: FET S
fifaq, s Agam aff g, T@
= 1T Y g ATGAT 4

Shri Thimmajah: I know his diffi-
culties in considering this proposal
The Home Ministry may be able to
get over the difficulty if they apply
their minds seriously.

Regarding appointments in Class
IV gervice and in other jobs also,
educated and uneducated young men
and women, are not able to get jobs.
Even in private factories, we do not
get any jobs. If we do not get jobs
even in Government factories or pri-
vate factories, how can we improve
our lot. I know the Home Ministry
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has issued circulars to private indus-
tries and Government-owned indus-
tries to give 16% per cent. of the
appointments to the Scheduled Castes
and Tribes. I can say that no fac-
tory, even the Bharat Electronics, has
implemented it even though there are
candidates who are quite qualified at
least for these Class IV jobs. If this
state of affairs continues, you can
never say that the country is pro-
gressing. We will be lagging behind.
I do not say that we are not at all
progressing. We are progressing, but
not to the extent that we desire, and
the Government desires. I therefore
request the Government to see that
special care is given to the improve-
ment of our economic conditions.

I have no complaint to make about
the social conditions. The social dis-
abilities are there. 1 know that very
shortly the Untouchability Bill will
be passed by this House and the ob-
servance of untouchability will be
made an offence, I think the whole
country will welcome it. 1 request
the Government to see that the Act
is properly implemented and the
desired results are achieved through
that Act.

=t fagrem fog (Foram srcage-
gfaw) : el e & wfa ow &
T framr & 19 ) fw w1 ¥ ae-
afvad @ & | T & wrer g
18 foomr @ welt & gra § @ fawr
FAEF Faga aTATAT E | ST A
i A e SAE 98 § AR
AT F g9 ¥ gy AT g, aw y
T T WA g A
A g WA ERT A, AR e &
& adt mrad § 1 T AT ¥ A
| F mor GE e SS9 ¥ ame |
TR g fF oo w1 ¥ ane
¢ AR AT TW A T 9 IgAT
FIr A Af o @ foatt 3 &
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S #Y 29 29 ¥ AT HIT I @A
g1 ot FH T A g AT
# argued @y §, dfEw @ma &
og ¥t wan @ fF guiR awt v wrEer
2w & sfv g+t wifed a2 7 2
T U oz saferEe FOUST
wafeza #1 fa=x 7E 2 1 TAF AT
AT &1 T UX A A EY AT EX OF
et #1 =g 79 W #fem E fE o
o7 Fasft w= &1 1 oAy Wi g, #4492,
F 9T W FT fa=re FTA Aleg |

29 ®1 TZ TS F WA §,
afe gurm gE AT T I wie-
Fifcal & g & € o fafew awm &
WISt OF AL @19 J AT W & | 99
wiuwrtal ¥ fafew von & a99 o
wafa o f oF sufEe o e w9
= fFar @ ) @OSY § 9] 99
wqfe & #71 §F AL W W
o it fae 7 & fag ewm T
g 1o wm xR Fsmar aga T
&1 S 1 AR A g faeme w
W F WX OF weW Anit § faw F
TN W W AT ¥ oW WY e
qTRE AT A g "G W ogEr
& 7 zan fF W w9 gec o
WX TFRTT A aa® 1 99K
o3 ST ax & | ForT A #Y o st
FT T Y F TR 2 I § I
 wifam == 1 g ®W T W<
FFT | I AT GHA A 9 W7 g
BT AT AT geT S % Wt f®
@ 9ET § W frorreng fear s
2 W ¥ W fa 7 wifa 39 ot
& 1 9 ArEY 37 F Ay 519 F arer
EIAV I AT A W 5w
qE T 9T U A WR AT
waern fraemam, Sfsw gay faw
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qar w5 99 s iy a<aE
ag 75 a1 a7 ArgAr forarsz g mar
A1 Fore wraeT AT W 9 R oEw
FT AT fAoRT 99 &1 g9 semar
2 A g9 A 9T ST AT oA
FI TAIHZ F qfq AT & T FIE Ty
ATEAT AET AT | F A e ¥
FZT 9TEAT R A 3w & -
FO T a2 w2 o oS ow
qaT a1 4 #7 gl forg A ogw
gr, " fag A of7 = ¢ W) =
formen ot TR §1 AT AT wE
FI G | G AT ZAIG BT AT € |
Tt W @ g wfed | gwoow
qrEHT #1 92 90 fawmm g wfed
f& T ag AT w19 HEErd ¥
O AT I FT AT WU HIT ZT
ST AT 1 Y AT Tg HE |
F 7z ar 7¢0 Tam fF ey F Fraa
fem? € a9 /T 39 7 ¥ fraei
F1 feme € &1 WEr = faw
ar g% wE @gr & T aeE
T AFET T T AW T 2 fF Yog
qreAt SifF fem st feg ™ 9 37
ﬁ?a’ﬁ'ﬁﬂ“ﬁﬁ"l’fﬁ!?:o-
safaat &7 safr 791 4 7€ 1 ag A
A g & oag wafw wy § g
T WY g AT so F g o &Y ¢
Wmﬂw@maﬁwca
et O feme & ™ ST &t
for & frgee #¢ foar mm o w=
ot wafe agré € | WY B TW ¥ AEH
g fF 57 vt Wi § T8 59T
@ o A Al #7 a0 77 o
AT R -1 W FHTE es§ ATEEl
SfF T & g W AW T @A
oY 2 A AR WA GV & | AFA
F AR W ) €, 99 ¥ oy fewy
g1 fomr wrefdl # acfam wmrf 0
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[ fegrer firg]
& d = & o wfaw @
AT FTH FA7 TH § | W F o7 W
2T JTT T A £ Ay A a0E
¥ w7 gwa & | AT & gt Avaml
FTERAAT AR AN
gfam & wrw e sk seiT @
fF o= fa=e fear om0 @g
wst HTEAT A1 frgy a9 & § | W
o AT S F@T AT AT ug HEw
aga ot fmenil | § OF W R}
wwar g | fafer Tt F W6 o W
&1 oot feme @9 F aw frowrse
T g ar | afeT & 7 S oo
T § U FERIE F AW q 283%
¥ fremT gu w1 39 & T a9 peve
# frqudz go | 9% 7 ofonw s
g\ T w1 3¢ 9ferw g fe gy
WY 1 AT &Y 9 ¥ Y gty
iﬁmﬁtn\'(ﬁiﬂ%hrﬁmm
& v AT F ST A read
&1 ST & AT & | TA T 7 A
qfrormr & ® T g a & gy
wal w4 7 A T 9EAT @ st
¢ fr o T TEI F W W
gaq ar g Wt fogursz @ s
o= g€ R ¥ A <o WA a7y
7 freme @ § | W W maww g
Wﬁﬁqﬂ;v\sifﬂ'ﬁuu#ﬁ‘twuﬁ
feme €7 ¥ 1t aw AR froméz
et 7@ | A9iq T 9¢ o= St Wy
7 frorse gU | AR 99 ¥ Y a§ am
og X T | T8 W TF T & gAY
# q@AET AT 9T | BATE T W
W ¥, W AT AT E ) A oAy e
AT T AT 93, 03 9 aF AT
@R\ @I M e At &1 TR
g9 {1 A wEwR wwE 2 fe
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™ faug oz fasiw =g ¥ = fom
I | TW NEC 38 grE wIE F ofer
HAETT AT FH F A% O Fgwr
fFg @ §—ag =qaear Sfag @ ¢

Zar a1a g ufeww wefam wdmT
F X F FgAT &1 ghaa 9@
3o F WwEw FAEE @7 wfEER
fear mar fir 7g A=t 7 Fa= omT
g & owad &2 F 7w & gEe
dm A sm e RN R g w®
™R R

“It shall be the duty of the
Union and the State Public Service
Commissions to conduct examina-
tions for appointments to the
services of the Union and the
services of the State respectively.”

waiq a7 arqr et o=
g w4t 1 e gw o § s
N Zwd wri w aefrw & A9 &
AT s g TR TR Y F a0 7 &
ramaafH 1mae .
“....by selection, in special
cases, from among persons, other
than members of a State Civil
Service, serving in connection with
the affairs of a State.”

™ F1 %4 7g g fw fam wfiw-
Ao & ofr Fl Y forar o wwET R 0
3 Wi & wiwE A & wifew F
fed gq § 1 37 %1 3@ = qW §H
g swm R g

“Fepefe aré gy s frdrmerr)
a g Y v g ¥ & ford e
e A gT | ©f F ™ dro F
fear gor &

No. of applications received 31,636.

No. of candidates interviewed 5,122,

No. of candidates recom-
mended for appointment 885,
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art 33,535 wEhwl 3 s
&, I F ¥ Faw 133 AW IR
& WX Soy ford o § 1 g ot fe
o ¢ 39 ¥ fag gw fodft 1 4w
72 2 1 Bfew g #1 aforw g
¢ 5 e oF Wi qHe dioe & g
Yo firar & W s ¢ fF @
fawfer %7 @ oiff gl awama
9T g0 F TATAT AT | ZH TE WA
& q% om¥ § | g g A w1 At A
T A g, e g ot AR §
72 9 Wea § 9% @A § | g fea
ft &Y N gweE 5 fawerd ¥
&% grm, faw &7 @Y g% g g 99
st fra wmam, 3few w7 w1 famw
AT grar | 78 FEa § i gy fawrfe
®C 2 | ¥ oadon 7 & fe oo
AT AT WA Whed X
T 37 9 fr aRA g9 9w =M
W FHTT I H N A o v
orET aga e g T g | S sear
WS T FT AT ST § af 39 4T
¥ v &1 famamw &7 & 9% a1 W
W fF oard W # arER @
et @ st 0 o 0w ¥ oW
F o AW A W AR
W e ww g R g de-
fafrefer ofaw & T fammay,
§ ¥ F R Wt £ Wk
53 Wt $eeeg & fod e W@ o
s ga g fereft oY, o s fele
# g5 a1 g | o ¥ 58w
T 33 T Appendix  foren gui 2 :

“Complete information not yet
known about the vacancies.”

ORI 1 &9 ara o1 qardr g 8
f aFwior fveelt & 1 gragrer &1,
=g g 7, 9T 9 a% I g g

for 195&5‘ 4534

f faeft da=itor of, fead srefigl
F1 frafas s a1 9% fved smafrat
F1 §EY F TATN | U o A4,
ag T AT d1 oy faen g€ g

“Complete information not yet'
known, complete information not
yet known.”

T8y M AR g oA reny
¥ fall 1 fomr & oseyy &
Them g, o @, 97 g
v T fF e wwer fadow g
W T wrfeEl w1 @ @ awar
&\ ¥ A A g 2 e e
WY WRfAE W oA ot owr F
et #1 fowifer ox mat a1 away
m’a‘twﬁwwmuww-
LR L —
T W A g wifed e owrg
T W T F e W fewt
B wwa Aed ar o @
ST F g AT @ wfed b wre
R R T R S—,
%m{:wﬁrﬁmlwm
Tg AT AT F A Wi v aw.
T wAfedd W o o

T T A oA g o g
W F W w7 A &
WR AR Al #F oeEd v 8
fed g% fafafeas st g0 dto
TN RE 1 T T g vy
TF A9 § WEARX ¥ 7g A< fawd
% 7| WX w1 % fawfar s
f wxoar #7 9 g3 fwar o | -
#e ofaw ¥ew ww ¥ oy fraw @
fe =y €t gwax 1 aw WA
frafe & oo & a1 7 fé womw
f§ 38 ¥ T 0 T W) 9A:

Ji~ fin
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[=r fergras fag)
2 AM I FT AT ANEF  HawqT
% foie 2o grit fr fem qoma
¥ 3 |faw 7 A1 #1199 1 aEE|r
AA &9 @2AT A7 | wA ZH 7 4
wEr ¢ f7 oF A 9% A1 €lQ
& fad Fde &6 ®1 F&@ T8l € |
™ #1 S T g a
g oA F foiE s oft & ar
agT, ¥fFx & w9 ¥ FF qFA E
fg 77 a@ %1 foe 7@ I° T
¢ AT 3 T A1 AE g | W ST
fedie #wa o g0 ST &1 qar g
o N ) gET E AT A 9w R
AW AT TG WA A G A, T A G
st AT g v T & oo fw s
¥ fq¥e e 39 F1 WA g A
-ﬂmmaﬁmﬂi‘faieﬁ'
&1 93 W@ g1 v wifgd fF oS
% fag woq g @1 fE s
qrfedt § wifF g9 1 F09 W &R
F T T g AT F AL A FA
F o727 WAL IT FT TG TFE TE A
g A G EeN g W TEIE fF
“qfemw Gxraeq T it forE s
2, FOE Tl & T ¥ AW A
W &, ofFT I | w6 w1 Jiw a
wrind A EhoE e foeh F
fad @ s & fF OF TF W
¥ A Ages & Ay T §Y g |
sl g 5 T ST M
TOAT FE ¥ WEAT, 9T F 9 AT
o &9 9 T [ WX 99 I AiH
# W d1 9% W F 9™ W agd
g g | gafad § e w@ g
i g0 AW 1 5 T TR E W W
wpraffaa fFar omam 1 W g W
w wrifeaa 7 & @ g g foeed
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W1 =g wE, sfF gl war g
TN OET AFA: | W T FETd erwa,
FTE grEET 917w fawna wear
& 8, meaT 5 2

o § ¥ A FgT 4G g F
o w9 W F9 9 9 F1 UwT w6
F g 7 3 ) o A aRg 7 F
g amas fagren @ fe w5 afy-
FO A1 FF A9 gEag 7l
fauras & 7 fo2 1 #7197 AR
faF= T & oF S 0 g g9 a9
qF W W 9E aF @Ml A 4g
fomre @ 1 9w f& a1 % &9 417
fFar ST | UHe d1de & FE AT
1g JR W @@ AR gw fawfar
&6 & fod #wax g9 | 9 e
fF g 9= %t fawfar @ € ar adew
T A ? & qEl 9g SHTET "
99 g9 AN § 9 q© A0 ST |
qg Fo0 % gw wuw ¥ wW ¥ fo@
™ g T & q" a1 SR fawer
TE & R " g A AT T
oo w0 fearidy &1 s € ) &
g w1 ag fammw faem ffad fs
w5 W fwdt F1 s # o T
g W9 W woAr wfafaaa @ @
W | gafed § qg T SeaT §
fe sror frelt &7 W1 Fgfie #F omar
Mg TR Y AT A1 T T4 g, 59
N fgfee faar ofwes wfaw sim=
& g T8 g A € | 9 afeaw afaw
e fagea femr mm & & s«
T QU I W7 A1fed | 9 qfedw
afaw Fimw &1 waEE o @ 79
¥ w=g e W A9 ¥ Ao st
gt dwfat & s | §fe T
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1 famfer & T 9@ @ WX 99
F1 arefai & @ foar & 5
s fam dor 9 o W f& e
wifrd a6 =0 07 |

Shri S. C. Samanta (Tamluk): First
of all, let me take the hon. Ministers
to a place for which they are respon-
sible, But thev will not be able to go
to that place by road. They will have
to take recourse to water-boats, ie.
ships, or go by air. So, the respon-
sibility of the Ministry is very great.
They cannot go there by road. There
is no royal road, not even a simple
road to the Andaman and Nicobar
[slands.

Shri S. S. More (Sholapur): Why
do you want to go there?

Shri 8. C. Samanta: But they have
to go there, because they have the
reSponsibility. -

Sardar Hukam Singh: He has to be
sent there; he does not want to go
there.

Shri 8. C. Samanta: Let me take
them there, because neither the
Deputy Minister nor the Minister who
was in charge before had gone there.
Now I will expect that both the
Ministers will go and see the place
for which they are responsible.

Shri S. S. More: As convicts?

Shri §. C. Samanta: Now let me
take them there, Let them go to
Calcutta, take a ship and go to the
Andamans. But even if they want
to go by ship, it is not safe...

Shri U. M. Trivedi: Not by goat?

Shri 8. C. Samanta:...
capsize in a cyclone,

for it may

However, let them reach Port
Blair. On reaching there they will
find that Kala Pani place, and those
Andaman cells which will remind us
of many things. On landing there,
they will see the saw mills that are
there, which is the only industry for
income from the Andamans.
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From the Report of the Ministry

we find that in this year Government
have budgeted for Rs. 2 crores for the
Andamans. You will be glad to learn
that the receipts from the Andamans
amount to Rs. 1'25 crores, and the
main source of income is from the
saw mills. These saw mills which
are run by Government are supplied
with good woods from the Andamans
forests; they are very good woods,
and in fact, they are world famous
woods.

Then, let the Ministers go ahead,
and let them pass through the bazars.
They will see one high school there,
But that high school is mnot being
managed so well as it ought to be
There is scarcity of Hindi teachers
there. I find from the Report that
three schools have been opened there
up till now. I do not know where
they are placed. But 1 would request
the Ministry to see that worthy tea-
chers are sent there.

If the Ministers then want to go by
road and drive in a car, they will not
be able to go far. Let them go ten
miles ahead, and they will find the
new settlers, the refugees from West
Bengal, or the displaced persons from
West Bengal. They have been settled
there; they are cultivating there, and
they are well established there, 1
would request this time the Ministry
to see that when these displaced per-
sons are sent to the ~Andamans, at
least some teachers should be select-
ed from among them and sent there,
so that the children of these displaced
persons will be properly educated
there,

There is scarcity of teachers be-
cause only those people who are in
agriculture and are displaced from
East Pakistan are sent there. Already
more than 500 families have settled
there. They are not only at Port
Blair but in other areas also. There
they are flourishing. Government in-
tend to send 500 more families this
year, as will be evident from the re-
port we have received. Bengal, as
you know, was cursed during the
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[Shri S. C. Samanta]

British regime; Bengal had to suffer
much. Now, we have achieved inde-
pendence. There was a national cala-
mity caused by partition. Should we
not expect that that will be shared
by all in India? What is the matter?
“What is the situation? Is it not a
Hfact that this morning in answer to
a question, the hon. Rehabilitation
Minister was saying that in January
and February last, on an average,
20,000 people per month have been
«oming to West Bengal? Where shall
-they be settled? Where shall they be
Tehabilitated? Where shall they find
ttheir place to live in.

An Hon. Member: Underground!

Shri S. C. Samanta: Can we refuse
1o settle them? They have to be re-
habilitated. Only 500 families have
gone there to Andamans to be settled
in Kala Pani, What is the position
«of those who have gone there? What
is the place like? Government have
4ried to make it a heaven. That is
right. But it is a fallow place sur-
rounded by salt waters. Even there,
they should have Some place. Only
500 families this year will not do.
“The jungles have to be cleared. Let
“Government put more money to clear
the jungles, and take my suffering
brethren there and settle them all at
.once. My earnest request to the
‘Ministry is that they should take pro-
per care. They are not able to
handle the other States—I must accuse
them—to rehabilitate these unfor-
tunate persons, who are unfortunaste
not for their own cause but for the
cause of the nation. So they must be
put anywhere. I would request the
Home Ministry to give them shelter
.at least. If other States are not will-
ing to accept them, they must be
placed at least in Andamans where
g0 many Bengalis were put in prison
during the days of the country’s
-struggle for independence. The dis-
placed persons there have been put
4in different places They have had
.good harvests. They are producing
smuch, But there is a difficulty at
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Raugat area. What is the difficulty?
The things they are producing cannot
be consumed amongst themselves.
They have to live on other things
also. So the things they produce
should go to other places to be sold.
But there this communication diffi-
culty is so much that in a week only
one launch comes to, and goes from,
Port Blair. They are not able to sell
the things they are producing. So
arrangements should be made to en-
able them to sell their produce. Gov-
ernment must take responsibility fos
the sais ~f the goods produced by
them and for the supply of all their
necessaries of life. I understand Gov-
ernment have established three dis-
pensaries, and they are going to start
a mobile van dispensary with Colombo
Plan aid. If this can be taken from
one place to another, because the
population is sparse and spread over
a great area, if such a van can be
placed on a steam launch and taken
to the different parts, then the peo-
ple will be highly benefited.

Government are trying to establish
air communication. Really, if the
Ministers want to go to Andaman and
Nicobar Islands, they will not be able
to go there except by air, because by
ship it will take more time. I would
request Government to take special
care so far as the Andamans are con-
cerned for it is their responsibility.

We are hearing about a separate
Naga land in Assam. That movement
is going in. Even some people of
Assam are co-operating with them,
as we hear. I would request the hon.
Minister to investigate this.

One point more and I shall finish,
This is about the Scheduled Castes
scholarships. We are grateful to the
Government for giving a large amount
of money for the education of boys
belonging to the Scheduled Castes,
Scheduled Tribes and Backward
Classes. But the boys who receive
those stipends are not getting them
in time. There is a lot of golmal in
the office. I know of cases, A year
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.after the fixed time, a boy is getting
the scholarship. That should be in-
quired into. Of course, this is not the
direct concern of the Ministry, but
this Ministry is responsible for the
wplift of these classes, and I would
request the Ministry to inquire into
it, because the Demands for Grants
of the Education Ministry will not be
before us.

o SAUHT (THE AL~
Waasgfaa anfaar) @ w3
g st T arw ft & w9 F avw
99T & ot T gEw s A
= ¥R faare 7 St g9 I T w4,
g T & & awwr g R gl
N g T 7 & O A § afew
fegem & gx g 97 & 4 @
Taad & | gt gfom w1 e
] T WA AT § G I AT A
#EAE F AHAT FEUW qwAT L)
I a9 § ST THH & a7 &Y g
R | AT A I #Y oA T & o
TH H IT RN AFATH o T4 a7 FFAY |
wE I F 9 IHE W7 AT §oav
FHIZTX FFT I X A FT IO
T E | ST A A gfrw T
fFma ¥ T o § ot gt o sq
1 #1E FAad A g ¥ wifs gfew
o & gy @i & R Fefoei &
wfr ®rf marpifa @& & 1 & W@
oAl & fF @< 1 A T &
9 # "wwa gfew femdde qro &
grm 1 afy gfem wrgal i 9 W@
o & sarar g6l &t v S ey
=g Afaw fae gFar 2

TN T 43 & fF 99 iy g
H forgges wrew, v fefrae orme
R A%E 7T F 7 g ¢ w0
TYAT TET AT § | WK g O aqrer &

frd g1 fasges ooew & fom oy
oy T T | g g e
& fad ty 0% @ W ) W) 9
NIy M o xS sad
T8 it grft 1 AT ag o faeges
Fe WX wHe fefme argse WK
i€ mRw ¥ fad ¥ W T
TAT § qE g &1 W & | @Y A qrdw
2 & ged dudiT drer § gl fad
Fg ST 99 T@T 9T ATl |

gfadw & aix & ¥R firwr fawan
Aagmdiad s & 1 H2aar g
wE ¢ R FEIA FA WA aF
T 9T Fz o T qU AL gAr )
IR W UF SeAC § | S § AWH
g @ f5 ww ¢ afaw & fges
FregE W frgges gew & R
% 71 @ @2 dm sfowa foordae
1 AfrT w7 20 1 9 T g A
g W A WT &35 AT Q|
FATE XA L,SUY TR F F Yo TEL
9 fargges FrezE W frgges g
aw fad @ W s€3 ;A Q)
Tg a1 Teis onEw ff | W 3 AW-
T H 3oy ¥ FW i fw@ @
W YYY ¥ AT @, OFWE 3 OF
Y¥,¥8,300 ¥ ¥ R¥,518 fod @ WX
5,028 T AT QT | & ¥ Y { TH
v 1 afmmmmamag g fs
T T F aga o g S w71 E0
W e & fad wrd o w@
g & wifs = ¥ fad w1 fomem
A& AT § 1 w6 AT ¥
FUTHTH EAT B |

Ty TER AEd W sfEs
argw 4 wfeedl i W & fad o
& frerelt & fore &1 & S s
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[+t xR

g1 SR A Qoo wfeEEl w1 WT
TG & f e Wi g | | gEr
gz g f5 ag ot feoo wigmz
frge #5 ag o 9w 9% e
g | W oo wfERE T FrRT
TG FT 04T &9 wi §F o fear o
a1 g @€ | g

aifag § W& ZA AR #7 far
ST & AT FEr Sar & fFogent wee
o dfe 7@ ¢ & W oo
| TIfEg 6 Gar #E & 1 oWy Sy
T W Frew 3@ fawrer =ity
|t 7z T w2 2 e dfe
8 2 Tafad 78 < s 2 Afe
AT H6Y AT § AT F1 T FT H
@ T W I w mow
Tife@ | w3 Fr @ e &
s At qF famarg @ 7 gz foEwA
FT FET agT FF AL FAAW |

o el & o ¥ A A
F9 F71 g § | g #1 nfw-
X FTEH ETET FT 974 F | @A
3 &1 AW & 491 | AfFA W
gom 77 5w &1 A4 a7 5
dfrefaez Ao & gra & sem omar
2 1 FA AN AR WX W e A
FERMA AN FC O%0 8§ | gafed
SH A @i § fd mafedr
& ST At 9" T FAAL FAWI & A
g 3T AfEd | T A6 & 9 997
A& AT & | gafed o &) framgifer
AT § 7T §3 7T & 9w AR
I FY F9 faar 9

T % & § ogAre g
wfEx 7 79 F AgT Ag & B 99
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&% fid § 97 @ gaE & o
e 7 freges wreem W foreaes
ITEq AT dFAE I FT @IALAT
fat & 1 f o9 @ otafaT o
T | AFAE FATHS qTAT FT HEAT
aga ag T § ) gafad WG srdar
fF ot s & gary fog 4,3¢,¥0,000
T @ & IH R gl =ied |

sagE-faror-FT & g §
fe s dfoEad g sm R
a T wfedes ¥ zew & s
T AT 1

= & wufafea & 31 wex o
S0l & At § FgAr wmgar g fafew
LHFTC A1 ot 1§ AfFwa § s
ol gaTy A9 § aga-ar wER w7
AE I TR e AN A R g oA

| FT o aga weay ¥ AR W A ¥

e w3 WA F T AW AT Agq
@g:ﬁm%ﬂﬁwaﬂ?m
o T Al e g feg o
e 2, Peftaaw o A &% 2, qfaw
a A &% 1 afew 3T w1 9y A
Fz1 Wifgd fF grera oW @ww ¥
HT AT "= ¥ |

zg & wfafeg § s T #IT
FgAT ATEAT § | W WY 9 UF 9
qoflo FamaT & 1 I F s & f5
A= 7 UF Fifew # oF sifa-
WIS GHT 97 | 39 | @« fawrdf mfaw
gr g | wfen gfow faenfadi #r
ser fasmar @ | gW w2 & fF T
& W wAwg § sAfwd S9 F wequar
& sa % fgamn ofed | 9@ srfesit
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¥ st forer & & &, gwTem W TE
g @ oY oo @ A ww @ ? A
T GEA ® W SR g9 TE 8
Jgar § | W g g s ol
g § W= fawrad wrg §, a8 & W
# @@ S g o q@ s ¢ e
T &7 X agrpfagEs fawre w57

FAR, FTHIX A A GHTGT F F
¥ fod yu= o fear &, 99 & fog
¥ g W gwER I g afew
T &1 waT ot grm st gfew famr
% gfomt s sfewenfaat & afs
Tedl & A" &, T AW & T
IRT FE TR FTOR A AN

zq foafaw & & o0 & TOw=
fr wnfirh e & w91 Wik AW
F SWTH 91, 9 AACE A AT F
gt ¥ wgr i T @@t o Adw 2
o @ aurdg & s gfom o=
T g, wied dgrt £ & @t
saam & fad gfaw @9 €t 1 o s=
W A & W E ger @) @9
W &g T AT &Y T W FgA o
f& W 9g a1 Ag Wil w1 HoT
€ @ § WK e 5| A, a e
AL wieHT gfew & are T o s
fie s ¥ @ ) gfe dE F A &
fad w1 a1 AfeT it a% s F a@F
ax gfew & Taw T8 fean, &Y s
fear war ff g & ofer Ao & &
wor ag 3w fF a1 wrww w0
2 52 AT gE B @ 1 T e
t e wx oy vy & famr F o W
freeft & gwedt ot wgrpafer wat =
&Y, M feat &t v w9 37 & g
w7 w oW, o aw g A
arfa @ faeelt aw aw g9 @
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T TEAT | AW WA AT I
® F gt @@ @S FO0 § WR WY
q o q@ A AR $1 waEs e,
3w ¥ fad wro ®r gwER v §

o go I7o famTEFTC (ATTEL) ¢
¥ @ w9 W fafreh & s
#t arfs s It § 5 9w A
W # anf WX gTET W FEW T
& W o g & 3w ¥ w= g
sRafa ST w S o W g, sa ¥
Aowmmg T gran o g fs
g fafrex 1 @ a@ ¥ wemwr
g | 3w TW & a1 91y 7 g fafaex
T S I I WACET ¥ I
femrar <rga § ot fo raie & wew
2 W N T B w9T @ §, I
ag fF 97 F AT W, Sifs T v
#Y Tar #Q@ & DA ] & R FA
w9 §, WX W I § qEr Wi
I & TXRE W 3@ W WK g
g fafrt X @ W @ w fw
# fafre #1 w19 IR & s femmr

. & wifs g fafredy o aew & qeafow

gfadd & fod o &9 a7 gu & W
3 frawi & ot ofcadw oit gor §
R a@E A
LSRR LR SR U S
ot oW qWTNTCTT # gWIR 99w
e ¥ 39 e s 0 g
fredr &, & an g 5 o} @ aw
it fawrg geft fr ot s e
¥ gufew & ST A o e
0% ¥ T wrlr § afew I W
wid st & & ag & T f5
et o ¥ frgor & o o WY
W, AT T WRT g ¥ W€ agr W
W faw & fe mide & froow &
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[sf wo g0 Pramiem

T wa afET ST e it qw ¥
W ot fege fog R #@ & wR
TaHe & gerfat A fawwd
Eci il il RO el o
HE A, A CF JEA A
FoaT QAT A qg AT T WeEr
TR Y T F I W 97 A faewra
B TH FE H B T wE S
A T AR | WIS S gW S
T gt # g X § o
N@waamAaw A 5w
¥ foFad g 9% gud, @ #
TEmifF ¥ am R =
T W R W A # fowmaw
g & 3 afowrd @ @ H w i
-+ 5 o g ¥ 99 W e
A | 9 2 A W g OF Srafates
AW TR W @ ¢ | o gww awe
9T ¥gE gt § a1 g g
seTfaw ¥9 A w o § @R € e
W 5 w9 o a9 & W% 9T gAN
fad = gu T ® SR W oW
w1 fasar & o = | A faemr
g1 ® W F @ = g f
57 gfAl ¥ @w A0 owEew @R
F AU AW IT G wHAIEL
¥ arer qEar § oW F o0 ¥ s
g § fe s moerdy senfat
F gl o s 9B
forer #Y 5 g" v T @ WK W
Y TATT | w9 9 A AFaw Fww
F AWAT A T H A W I A
I & ¥ AT _H W |
wq TF TCH FHAMET § TR
Yga w1 @ §, 98 favy st
& fd s o w1 (e e
FTON ST AT §, FTT TH G
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AF forr wt g@xw WK aTRETR
WA T F &1 T &, AT TF THHE
T g @ § W 97 w1 Afasy wit
ft wfafeaa o gor & s o o
IT F1 AR A& F v I A AFD
¥ A A W@ | oE % I
IT HT AFA F W@ 7 A o w0
% 31 ¥ fav o qeE q@ g
g fe 7o = ;v @ F a7 FFW
f gearY gfer & A T} Y T TR
T T §, I A g ¥ W, 0w
A AT FTH TAT ¥ TF g 9 ST
TG FTH FX @I & 99 F 9 o0
¥ T FT WT T I AT 98 I
T@ ¥ qu ¢ fow a01F ¥ 7 faelt
feara A i &7 S @ e
TE FT FILAL GT DT | AT 7H
el & fod frgw e & s 99
# fag wam WA 7 Fgy 5 foawi
T S F w9 & waar qfw ¥ fasrar
T @rg, faegar 3w amg &, S€T AQ@
¥ g g sl & fawg 7 ofr
gt wifgd i frem s swod
fFd s vy § WK W FE 9T g
&1 fgade T qEaT & a7 gF AT
=ifed f& o8 aTaw =% T W
LG o S
g ¥ Qe §o  wHe F wafaw{
7 fagdl faslt & form & wgr o &
ff qF &9 ¥ Yoo WarfaHY ¥ faaw
el o) i@ 1 e
f&d gg AT & s foaewr war § )
w9 frnfet @R aftnfe) &1 &=
ar gefgas sroamt § ot e oA
¢ ¥ 7 §u O 7@t & fd
ar fad § forr & e afew & 9t
o ¥ qfaT g § 99 %1 9z frwran
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oTaT & A SEY avg & 91 /9 § difm]
gT & S &1 &4 § @ # e
arar &, sfFT 7@t e o THe ¥
1T &Y el fam o I o we
frd gu f& &7 gfee & ok =
e §, v frame fd w0 | & =g
g fr = wraw ¥ gy frw W WK
9 ol 71 R e S Fq
g 9X UF A1 §w $ g fF oA
HTEH] FH A F, A 99 & a9 I8
gl Y & W) & & g 6 grew
# & gur wew Ag grn fow A
fir OF oew ¥ Try gwedl EFl | w0
T WA AT WY AT IoT &, qH 4E
W T & FTAT § W X w9 q-
famt & fa=i & g WrEAT =21 w0
g fF 37 F1 wow Fd &7 =T FEA
wifed ot wol TgE A1 &gt A a3
AT 3T, 3 A FAT FETE | WW
awETT SR fafed & faot § a7
AT 97T S0 g fE ST W T
FT AT, IT F) qA09Q #) F1 FEOG9
g 9 ®1 A% @ W S & am O
F W FATL FIT & WX g 9 A
TR ¥ fmT & 1 WK gW 9§ O
;M T wE, N W E o q oA
] F FIC W @ A W WG R
& @ & wear v wE TwR awer
1 W A I F ¥ g
a1 o T FTEE Ty § I
TR W @ #r famn # qeEre
qH QN T 9 qwar s ) AF
@ ¥ 9 % 9 wife g o
I W T T QW e T arew ww
I F AFY ¥ oA @ oy, gl
FTHTT F T A AAWE Fq0 TS
wnfed W O sawfcal w oY wed
g ¥ WK AT aTE AT FW 6
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R &, 9% s frar s R W
T fr 3 o wfaw sz § e
T T F4T |

= a® Ty  wEw § F
FEm g 5w ¥ w9 ow
g A qoemar fe wwew g &
TEE gR § WK agw ¥ A wegw
FTRAEfF o9 & o7 ¥ a9 W=
T &, S & wwew § migwia
¥ g fefggr w4 smh & 3w §
o% §t AT § WK A e T faar
WRT § WK g@ & a8
T B § W A g F O
fawrad & #T o § W gfd ==
 fawral &1 w/t & 9/t € 1 9w
9T Fgr 9T g 5 ag & sfe &
T JITAT San § e F wgw fe
Tg UF =fe & g f g
afs gl &1 T § S g
s ¥ fad @ e f), s
Fz & ford v w1 Y | 79 ¥ o7y
w1 Aifed 3 Tfgd Wk wfew &
fagrer ¥ it wr AFA ¥ w=w
=Tfed | w¥ T aE FEAB BT g™
§ | W@ W & & qanfaw el o
T FERET Ag g Wifgd 4 Wi
I T AEICAT EET € WK I A I
& & A o mie ) fer i€
T g faT T g ag fedy wror
¥ &, ot gk ave fRe A e wrr
2 o g TR €T ST 99 AR
dftwr g ¥ wfed o oo
e ¥ 919 gW e Fowmm wom Ay
§ afew wofed fe v @ @ &,
IH W W M TR WO
fesr TR § | oW FTRIX WX IEE
Iw wiTed 99 W= ® g gl
w § 7 99 WO R FTFE ¥ fa
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[ go g0 Paumeimn]
F1E 7 FE T o P ) T8 F A § I A4 A whl qF

WX gH 9TRd & f® gWTe SEETr
AT ) a@ FW L a1 g4 99 )
gfaw FéTw @ a<g ¥ T afgd
fog ¥ age & SR T SWR &
AT 79 T FT WYAT FH FL G |
W@ & foF wrewe g (5 99 & s
FY AT STT | WHR FY TE T T8
T FLGFT & 99 IT F A9 7 FW
FE@ &1 FWE 3 IHT I ®T &0
§T 9 99 § T FAT ¢ Al @
AT F og TN F I Al §T
FH | T T@ ¥ T WX AR
w1 4T § | gl & a7 A W
mEgntw A A A W ¥ g
o A § 7gr afed A § o
ARG & g &g ggan ¢ wfe-
Fifat gra fedl 7 fedt ag@ ¥ 9w
st ®Y, S afel F I OFW E,
fafeare fFar omm & W w@
gIT 99 T FE @ AT G
gt feg ot g o § 5 oo &
ffefasgee &1 o v g, Wfew
# Fga1 g g F aww ¥ w0
sfg fagiw &1 @=mw g g @
afer oF fagea &1 357 v ¢ )
ot T@ ¥ T & ) 919 {1 ¥ e
¥ grave & W A QAW faaA
§, TR #1 I F T 7 fa=a s
wifgd WX 9 § g FA & feaq
TR W9 &% FHTE dord AT B
o feqrdies ¥4 faemd o gAm-
AT & 97 B L FE ¥ fad v w
€ T F1€ @ FE @ |
5 P
T @ ¥ gL Tg A W W
T &7 q § W Y W ¥ wH

WX | g ;g AW F 48 A
IO ¢, AL TWA A ¥ q@ w
Wg 9™ § 5 Ao g9 #7199 w1 A
W A a@Td g FET A | qw
¥ aqRd A A7 I 9T 1 g
wrTg Mfew w9 gu &, Tut aw & araml
aw 93 fomm gt R f& w® weedd
& qrETT g W Ig FEL HASHI
T IR § | WRAL W1 AR
¥ eag GAT9T aF B & | W
g FT AT FT A FAT Q@I TG
FT A | F @ NS w fedw A
SUTRT AET ST Tigar, S g et
& art § v fa=re #%, A9 @ w5
FR Y G 7 afer Ui F AR
S WX T FT @ FT WG A
T T FT DT FL TE T
T W AT

g am A & s A f
A fF oo ® o forh
aarfow aifee & W § I ®
g ¥ w1y e #ifom | gy
¥ § oifF F7r feme @ T © 9,
™ A TET I AT T § | W AT
TG X {1 a1 99 FY R g e
oreT, FfET wgt 9T I W I W
AT T gl e | Wt 99 |
¥ aX # gw dawr g wT AH § |
SY &pr qifee § 4 9 ww qgr
MM AFMATR T
oY GEAT T A |

T a<g ¥ & |07 qg ¥ W1 ST
qgt FTH F AT § AE A AT A
7t 78 T § | 9g W 9T TR 9%
@ T § T gy [HAATT €7 €@
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q, ¥feT o9 OEl 9T 99§ 4T AT
TFHT gl fHar T € | SN W Aesr
¥ W& TR F@T aifed | ag oW
Tga Wew & forw &1 a3% 7 @ WAy
F1 e feer A g

w A A we g
ag i & v § @ 1 WY weE
AT q@ATfaAt &1 v T W E 0 7
et § 7 98 319w S &, afew
& S wEaT § fF gt weed
Mm@ w A
IT H AT @A R/ | WG F
WIR ER ¥ AR A g WA §
% % w% fefe W, w weegw
Wd, 98 a9 S F AN T AT
& ar 7w ? A« A § s wwe
w1 agr ader ¢ fow w1 gArifes
GO TRd €, 91 § qar Slrifen
gl & & 97 & qarfewm a7 &
A 9 ¥ T §, TR & 419 S
I F AR I Y T & | I
77 @uT wE qE Afed | 9y 9
wTaEaF HIH § | WK A IT T Ar9e-
qF T T qA G W A 9
gFaT § WifF 9@ 0 &I @R
AT T § | WS ¥ W F W
¥ @ T T e gEA q | I
v o A7 WX e § S oW
€788 WMl ¥ R T T 97 |
fedmr wwadt o7 @7 gg. A faegw
€ gET 91 | ST ¥ SWE F ag
f ag gaTL W% § WX g ST &
e WX AT W € | 99 WA
¥ % WY 2l wwed § Wl
g & 1 X OF Wi WA ®) WEE
FEAAT IEAT § | A SO A @
AT WA SET § W T e §
oYt s 39 ¥ a9 d6r ) wEr g |
53 LSD—6.

0 AL AToy

T dEeev - 4204

T8 W GO0 T 99T 961 F6
T Fifge war § | W Ig Wi H
SuE 4O T § | g W wEE A
g &8 | qg S fawmT § | o
I B 7 qawH o1 dew ¢ fF @
T AR §, T HCRIX VT Wigd
¢ W IW F W I B a@@w g |
T RN § 6 T A s s
fear s WifF At g AR AT F qTHT
88 @A § | GE WHEAT A
¢ f& fewifEt wis afag o9 & fax
&, o7 ®1 F1wr dar fawar @ 1 @ Wy
s Wt W R SR WY
feurdie & 919 & wRfEi & W
1 W # sifgw R W
IR AAYGERT ST A H ST
¥f e g @ T9 @ TE I @
¥ st Gl &, 9T ¥ fewm w

g qEATT § | WX BN T uEEn

D F1 T T4 a1 gD AT FEH
AFTETE g1 WEAT | T OFT a
& @ a1 ¥ TTHTL BT agoag faam
o § )

o § U WX A9 ¥g I "W
weT | 9 AW 48 § f* Wi g
fafrel &1 @6 § WET W EEN
fafeaa fean amar € 0

Mr. Chairman: The hon. Member
has already taken about 15 minutes. I
think he should close now. All Mem-
bers have ordinarily been allowed only
15 minutes. I would request him to
finish within two minutes.

M Qo qAo frumE@er : 7 wi
ik Wi fafed=s & a & w7 @
w7 &1 @ § 5 3= F ag A &%
&, af SR § w1 W 3fed T
wrax W% fafad=n & w1 g &0
o WYE et A1 IO gr § a1 gl
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(= To Tro framwam)
9 AT W afedew o A a@ ¥
oW TG T & | & 7w qwr qwv
Rl F F Faw ww ofearie @
g Farzemar sar § | o A i s
NT@ I o fazamr s 1 w9 F
TR wrfafamae Fw=q #1 fassmar smar
¢ 1 &% W = ww i
® T ¥ NG & fow o g K
g § fe feme emi O3
=fed |

o gl W (AmER)
qifeanie § ¥ & fad #1€ fenfae
LU

oY To ¥o fawrserT : & FwwEr
g™ o aw W § ag o
e fewre €1 fid o -
ﬁ%h&ﬁﬁf“ﬁwﬁma
A I A oefiT & awdar Wk
T | w0 QN e | F gww
§ 7 ag agw @ wrmw

TF A AT F7 W] F @ a7
M\ F wwefrat ¥ amr ay wff o
e, T & wwar § fn o qoarge-
YR R o W g
g a1 gk QY et § 916

W
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T o 3§, aE 9 ag9 G THN ¥
wRfaat 1 @y sar Afgd | F a@
T A Y FIE AT T T e
¥fwa sede R W F fafeex wgw
® Fwen g% § fF 3Q AOfew 7 49
S T4 &, 98 918 a1 99 &) F@mE
T, JfFT & "o AHfHaT ¥ 6
qwar g O W Wi i e
fot omd § v & Y578 @S ¥ b
g ¥ fad qg o € 5 97 %1 e
gUq § | Gd s edT § @ =qifzE
fe g sfe st &1 § f@w
R @ R § R awwd S
forw it T g e ek e o
W F A weg &eEE & g |
T O et i @ Wfed faw F
T FE UF mrEATE At fre 6@,
™ o welr @ fow 9T iR W
S Wl aF T g1 9%, ag faega ‘@w
aferma’ g | AR T W=y AfCEW
afri #t, F0 g 9 AT
4 @ T A EF WX Ao -
Hez 1 I €+2€ T AM ¥ A TR |

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
Tth April, 1955,



